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b . 
LEGISLATIVE ASSEMBLY. 

Monday, 7th. September, 1936. 

'The Assembly met in the .Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abrlur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

REPORT OF THII ZANZIBAB RIOT ENQUIRY CoKMITTEB. 

146. "'Mr. S. Batyamurti : Will Government be pleased to state: 
(a) whether the OomriUttee appointed by the Government of 

Zanzibar to enquire into the riots there has submitted its 
report ; 

(b) if so, what the report is ; and 
(c) whether a copy of the report will be placed on the table of the 

House , 
Sir Girja Shankar Bajpai: (a) Yes. 
(b) and (c). A copy of the report has been placed in the Library of 

the Legislature. 
Mr. S. Batyamuni : Will the Honourable Member consider placing it 

on the table, unless it is a very big volume 1 
Sir Girja I$haQkar Bajpa.i : It is about seven or cight foolscap 

pages in print. That is why I did not lay it on the table of the House. 
1Ir. 8. 8atyamurti : May I suggest that, in view of the importance 

of the matter, Government may be /!,ood enough to place It copy on the 
table of the House T 

Sir Girja Shankar Bajpai : I have no objection; I will place a copy 
on the table of the House. 

,ApPOINTME.NT OF A. CoMMITTEE TO ENQUIRE INTO THE FINANCES OF RAILWAYS. 

147. *Mr. I. 8a.tyamurti : Will Government be pleased to· state: 
(0) whether they have come 00 any conchlsion on the question 'of 

appointing a Committee to enquire into the finances of tho 
Indian ltailw&ya ; 

(b) what the conclusion is : 
(c) when that Committee is 00 be appointed; 
(d) if so, what the composition and terms of reference to the 

Committee will be ; and 
(e) if not, why. not , 

( 491 , 
A L220LAD 
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The Honourable Sir Mullammad Zafrullab. Kha.n : I would refer the 
Honourable Member- to· ~  I  . gave . to . Mr. Ananthasayanam 
Ayyangar's question' No. '84 'on the' 2nd September, 1936. 

Mr. S. Satyamurti: May I know if, to-day, Government have in 
mind any idea of appointing a committee or arranging for any other 
mode of inquiry into the finances of the Indian railways 1 

The Honourable Sir Muhammad Zafrullah Khan: I aIP afraid I 
have nuthing to add to the reply I gaye on the 2nd September. ' 

Mr. S. Satyamurti : What is the latest figure about the finances of 
the Indian railways available to the Railway Member! 

The Jlonqurable Sir lIuhammad Za.frullah ~  I should like to 
have notice of, that question. J have not got the figur;es here. 

Mr. T. S. AvinashiliDgam Ohettiar: Have they under consideration 
any propoiilll to hring any foreign expert to examine this question T 

The Honourable Sir Muhammad Zafrullah Khan : As I have said, 
I have nothing to add to what I said 011 the 2nd September. . 

Mr. S. Satyamurti: Have Government made up their mind" either 
tentatively or finally. on the question of increasing freights and fares, 
with a view to illcreasing the revenues of the railways 7 

The Honourable Sir Muhammad Zafrullah Khan : That questioll is 
constantly under review and action is taken wherever possible. 

Mr. S. E!atyamurti: In regard to the last communique issued by the 
Railway Board suggesting certain changes in freights and fares for 200 
,articles and in respect of which opinions were received, have Govern-
mllnt disposed of this matter, or do they propose to dispose of it Boon' 

The . Honourable Sir lWIahammacf Zafrullah Kha.n: I believe action 
has been taken over different railwaYij to different extents; I could not 
say to what extent on each railway. 

1Ir. S. Satyamurti : Have Government any proposal with regard to 
economies in expenditure, which they are now considering' 

The Honourable Sir Muhammad Zafrullah K.han: To that questi_ 
I havc already replied more than once during this Session alone. 

ltIr. S. Satyam1ll'tt: Apart from sending away the lower paid. s16., 
have they any proposals for introducing any other economies in expendi-
ture. , '. 

The Hono11l'&ble Sir Muhammad Zafrullah Kha.n: My last 8DSW'ew 
coverl'! that question alRo. 

Pref. N. G. Ban,.: Is it not a fact that the Agent of the ~  

Nagpur Railway is n9w negotiating with the workers in order to make 
them agrel' either to retrenchment or to short-time' 

Th, Hono11l'&ble Sir Muhammad Zafrullah Khan : There is & short 
noti('f' question on the subject today which I shall reply to in ~ •• 
eOll1'8e. 



QUESTIONS AND ANSWERS. 

LIIrrl!lu EN'1'11'LED "RAlLWAY FlN'iABCK AND RAlL-RoAl) CUM!'E'U'l'10N" 
PUBLI8UD IN' THE Hindu. 

Yes. 

ltH. *Mr. S. 8atyamurti : Will Government be pleased to state: 
(a) whether their attention has.been drawn to .8,D.a,nonymous letter 

entitled "Railway· Finance and ROad-Rail Competition", 
publiBhed in the Hindu of the 7th March, 1936; 

(b) whether the facts and allegatiollB made therein have been 
examined ; and 

(c; whether they propose to take any steps to remedy the wroJli8 
eomplained of , 

The Honourable. Sir Muhammed. Zafrullah KhaD: (a) and (b). 

(c) The points to which attention has been drawn are continually 
horne in mind· by Railway Administrations. 

Mr. S. Satyamurti: :May I know whether, apart from being con-
tinually borne in mind, any action has been taken· or is proposed to be 
taken in order to meet this problem' 

The Honourable Sir Muhammad Zafrnllah Khan : There are several 
matters referred to in the article to which the Honourable Member has 
made reference, and two of the proposals he has had an opportunity of 
considering even in this Session. 

lWr. S. latyamurti : Tn view of the far-t that my Honourable friend 
was unluclry in not getting the House to agree with him, may I know 
whether Government are thinking of any other proposals, with a view 
to meeting this road-rail competition, besides those that have been put 
forward' 

The Honourable Sir Muhammad Zafrullah Khan: Action is being 
taken on different railways. For instance, one Honourable Member 
referred to steam coaches, light and faster trains being MID to induce 
traffic of a certain class to return to the railways, Or to retain it 01' 
develop it. 

Mr. S. Satyamurti: May I know if Government have any proposals, 
apart from penfllising road transport, for increasing facilities and 
amenities for passengers of the railways so that they can survive hy 
oompetition and not by destruction of the other competitor Y 

The Honourable Sir JIInhannna.d Zafru11ah Khan : Yes, Sir, c •. mti-
lluously. 

Mr. S. Satyamurti: What are they' 
The Honourable Sir Muhammad Zafrullah KhaD : Increasing faoiU .. 

tit'" an,l aUlenil1es. 
Mr. S. Satyamurti : May I know if Government 81'e awal'.e of the 

fact that the Postal ·Department of the Govetnment of India Aend their 
mails from Kalka to Simla by cal' and do not use the Kalka-Sid. 
IlaHway' 
,.' fte Honourable Sir JIIuhammaA Z&tnaUah Khn : That is for .. 
Postal Department to answer. 

L!20LAD 11'. 
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111' ... It.tyamurti.; Is it not for the G.o"8mment of India to fial 
out if they are losing revenue by n DepartlI!eat of Government not using 
the railway which is admittedly losing, and taking advantage of motor 
transPort , 

~ HOftO'tlrabte SiJ" lt1lbammad ZaftaUah Khan: 1 suggest that 
that should be addrcssed to my Honourable friend in the industries and 
Labour Department. I could not accept the implications contained in 
the last 4fuestion. 

Mr. S. Satya.murti : May I know if Go\'prnrnent have no consistent 
polioy of increasing the railway revenues, at least by seeing that their 
departments use the railways wherever necessary and po8sible 1 

'&. "'n<JUrab. 8lr lfuhemmad WndIah Kh8.ll : Yes, that policy 
iii being pursued. 

lIItr .•. latyam:arti : May I know if Government will examine wby 
the P08tal Department is using the motorcar and not the railway, aai 
take steps to SCI" that the revenue thereby lost is brought back to the 
raitways ? 

The Honourable Sir Muhammad Zafl1l11ah Khan : All I have said, I 
am not aWllre of the details of that arrangement and so T cannot accept 
that implicat.ioJI. 

Kr. S. SatyamlUti: Will Government kindly inquire into that 
matter? 

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir. 

The Ilonourable Sir Frank Noyce: I will have the quelltion examint!d, 
Sir. 

PART PLAYED BY INDIA IN THE MEETINGS OF THE COFNCIL OR THE ASSEMBLY 

OF THE LEAGUE OJ' NATJONR AFTER THE CONQUEST OF ETHIOPIA BY 

ITALY. 

119. ~  8. aa.tyamurti : Will Government he pleased to state : 

(If) what part India played in the varions meetings of the Council 
or the Assembly of the League of Nations, which met aftet" 
the conquest of EtB.iopia by Italy ; 

( b) whether they were consulted at any time ; 

(d whether they conveyed the opinion of the people of this country 
that. the sanctions ought to be continlled and intensifjpd till 
Italy gives up her milit.ary hold on ~  ; and 

(a) if not, why not? 

Sir Aubrey Metcalfe: (a) TIHlifl is not a member of the COllncil. i:::lhe 
Wail ~  at the Special ~  of the Assembly (louvened on the 
30t.h J line. 

(/J) The (K)v€rnment <if India were (l{)ll8Uited OR the questipn of the 
iuatnlotioDS 00 be rnveo t., the Indial!l delegation at the Spec·ial Sellsion in 
qll6!tioll. 

(c) Without prejudice to thc correctness of the Honourable ~

_ '8 u..pmSSiQli of the pgliniaa .of the .J*lOI>U oOf thiII .country, tile aMWer 
is ill the negative. 



~  AND A.NSWERS. 

(d) The ~  ()ftndialfk tM ~ ~ &tlfhority m ~  
sible for forming their o\\rt1 ~ on a. tnsttet of ~ kind and earWtot 
d61 ... .gate this responsibility to any section of the Indian public. 

lIfr. S. 8l1.tya.:tI1urti : With tefel-enee to the ~  to clause (c), lilay 
I ask for some elueiuation 'I May I know what was the opinion or 
jnfiltruction conveyed to the Indian delegates at 'the special Al!Jsembly 
of the IJeague of Nations, with reg-ard to the question whether the sanc-
tiom: ought to be continued or lifted? 

Sir Aubrey Metcalfe: So far as T remember, the terms ~ the 
instructions were that t hey should follow the opinion expressed by His 
Mltje/oltY'f! Government. 

Mr. S. Satyamurli : Whatever it was '! 

Sir Aubrey Metcalfe: :\f 0  ; the opinioll of Ilis Majesty's Government 
walS, as thc Honourable 1\lember must he aware, that there was llO 
ad vantage ill continuinlr the sallct ions. 

Mr. S. Satyamurti: May 1 know if the Government of India were 
8t one time of opinioll, when His Majesty's GoverIlment was of that 
opinion, t.hat the sanctions ought to be continued, when Sir Samuel 
Hoare was fumissed for negotiating the Hoare-Laval conversations, and 
whether they changed their opinion later on, when Ilia Majesty's Gov-
ernment chang-cd their opinion, in favour of lifting the sanctions' 

Sir Aubrey MeMalfe: J imagine that His Majesty's Government's 
opinion followl'cl evcnt s. 

Mr. S. Satyamurti : And lllay I know if the Government of India's 
opinion followed His Majesty's Government'to; opinion, irrespective of 
events' 

Sir Aubrey Metcalfe: It is perfectly obviou!II. Surely there is no 
point in India taking a rtifferent view from all other nations on a practi. 
cal questioll of t.his ldnu. Sanctions can only bc effective if all nations 
impos(' them. 

Mr. President ('I'hl' Honourable Sir Abdnr Rahim) : That is rather 
/I dead question. 

SIGNING OF THE LoNDON NAVAL TREATY JJY INDIA. 

] ;)0. *Mr. B. Satyamurti : Will Government be pleased to state: 

(a) whether India signed the London Naval Treaty; 

(1}) 'Who signed it on behalf of India ; and 

(c) whether they were Mnsulted in th is matter , 

.... G .•. P. TMMBlu.1I1 : (a) Yes. 

(b) The Under Secretary of St.ate for India. 

(c) Yes. 

•. a. SaW&Dlurti: And was the opinion of the Government of 
India conveyed to the Indian delegate who signed the London llAvat 
treaty , 

. Mr. G .... P. 'fottenllam : It would ~ mmcult tOI' me in ~  to 
• supplementary question to make A (!oherrent statement abdUt tft.it. If 
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•  y Honourable friend wishes to kDow, I will be quite ,repared .. Pw 
him an ansWer if. he will put down a question. ,  . , 

Mr. 8. Saty'amurt1: May I know if, as a matter of fact, GovernmeDt 
gave any instructions or simply asked him to sign what ·Hia !4jesty'. 
Government signed T .' 

Mr. G. R.I'. Tottenba.m: Yes, Sir, they gave certain instructioDl. 

VALUE OF INDIA AS A TRAINING GROUND FOR BRITISH TROOP8. 

151. *Mr.8, Satyamurti: Will Government be pleased to state : 

(a) whether their attention has been drawn to the question and 
answer in the House of Commons published in the Amn'a 
Bazar Po,trika, ~  the 26th March, 1936 ; 

(bi whether their attention has been particularly drawn to the 
statement of Sir Edward Grigg that the grant recommended 
by the Garran Tribunal of 1933, was made with a View to 
the availability of the army in India. for use in emergeucy 
in the EMt, and also in view of the value of India as a 
training ground ; 

(c) whether their attention is drawn to the statement of the 
Under-Secretary of State for India that the understanding 
had been that India would give assistance in emergency if 
the external and internal situation permitted ; 

(rl) if so, what the understanding was ; 

(6) whether their attention has been drawn to anQther statement 
'. by the Under-Secretary of State for India that all military 
experts wcre agreed as tJ() the value of India as a training 
ground for British troops ; and 

(f) if so, whether the British Government will be asked to make a 
fmther contribution to the cost of defp.nce in India T 

Mr, G. B,. F. Tottenham: (n), (b), (c) and (6). Yes, 

(d) As stated by the nonourable Member in part (c). 

(f) The grounds on which the present contribution is given are 
precisely those mentioned in parts (b) and (6) of the question. The mere 
re-statement of those grounds affords no reason in itself for asking for 
Inore. .  , 

Mr. S, Ba.tyamurti : May I know, with reference to the answer 
to clause (/) of the question, how Inuch of this contribution which is now 
made by His Majesty's Goverrunent to Indian defence is debitable to the 
considerations mentioned in clauses (b ) and (6) of the question,-that ia 
to say, that India is bound to help in times of emergency, as also prO'riding 
a training ground for British troops , 

Mr. G. R.I'. Tottenha.m: No attempt has ever been made, nor 
would it be possible, to divide the IIUIn proportionately between those two 
grounds : the con,tribntion was made on consideration ()f the two ground. 
taken together. 

1tr.8. 8atyamurti : May I -know if those were the ~  tWQc,onai-
.-eratipna on which thecontributioD was based T" .  - .. ' ~ 
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~  1Ir.,41.,&.'. ".Dham: Yea: if the Honourable Member will read 
the report of the Gman Tribunal, he will find that those were the onlY 
two grounds on which that tribunal recommended that the contribution 
ahould be made. 

. Mr. 8. Batya.tDmtf: May I know whether the Government of Indio 
-Will re-examine the question, and satisfy themselves that the contribution 
now being paid by His Majesty's Government is adequate or not adequate , 

Mr. G. R. F. Tottenham: No :  I do not think we can undertake to 
re-examine that question unless we have further grounds for doing so. ' 
Mr. S. Satyamurti: May I know if the Government of India are 

aware that, in their claim before that Capitation Tribunal, they put 
forward a much higher amount 88 due to ,India, on those considerations , 

Mr. G. :B.. P. Tottenham : Yes: it is perfectly true that a larger 
elaim W88 put forward. That claim was not accepted. 

Kr.S. Satyamurti : May I know, when their claim was not accepted 
in full, whether the Government of India will re-examine this question, 
in view of the facts mentioned in this question , 

Mr. G. R. F. Tottenham: On what grounds. could they' do so, 
They have accepted the award and there are no new grounds on which 
they can ask for a re-examination. 

Mr. S. 8&tyamurti : Did they accept the award, without flny 

reservation whatever' 

Mr. G. R. F. Tottenham : We accepted the award as being what we 
were actually likely t.o get. 

Mr. S. Satyamurti: Therefore, will Governmellt re-examine this 
question, apart from their having accepted it because they oould not get 
more, in the light of these facts, and press for a ]ittle more grant from 
His Majesty's Government' 

Mr. G. R. F. Tottenham :  I do not think we can undertake to 1'11-
examine· the question at present: but undoubtedly the Honourable 
Member's suggestion will be borne in mind; and if any good ground 
arises for re-examination, wc certainly shall do so, 

BRITISH TROOPS IN INlJIA AND THEIR COST OF MAINTENANCE. 

152. *Mr. S, Satyamurti : WiH Go\'el'nruent be ple810Jed to state : 

(t7) whether their attention has been drawn to a leading art.icle, 
published in the Hindu, dated the 25th March, 1936 abOut 
the British troops in India and their cost of maintenance in 
India; 

... . ~  

(b) whetht'r their attention has been drawn to the statement" The 
fact is that the Indian Army is organized and equipped 8S 
much to 8ubserve Imperial purposes as Indian ; and India 
is. entitled to a grant from the British Exchequer, if tlw 
value of the Army in India is properly 888e88ed, not of the 
paltry sum of a million and a half pounds, but many timet! 
that sum·" ; and , 

l 
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. (6). ~ S ~  to addr8J8. ~  <mediDent 

Mr: G. R.t. Tottenham: (a) and (b). Yes. 
(c) Q1)verument do not agree that the ~  ~ is organized 

and ~  as mueh to serve Imperial ~  a3 Indian, or· ~  
£It ~  is a, paltry sum., or that India is entiUe4 to. many ~ t1i.i 
~  They certainly could not put sueh a proposition before ms 
}Iajesty's Government nor do they intend to do fie. 

Mr. S. Satyamurti : May I know whether the Indian Army is or 
ii, not organised' as part of the Imperial Defence ft,roes' 
Mr.' Q. R. F. Tottenh&m: The Indian Army, and the Army to: 

India as a whole, are organised for the defence of India. There is a 
resolution' of this Assembly which recommenWi that the organisation of the 
Army in India should be more Or less on the same lines as that of the 
Army in England, so that in the event of an Imperial emergency, it 
~  were fig:hting along with the Imperial forces, they would not be 
at a disadvantage. . 

Mr. M. S. Aney : Does the Honourable Member mean that the 
~  Army does not form part of the Imperial Defence , . 

Mr. G. R. F. Tottenham : Iudia is part of the Empire and there'fore 
the Army in India is part of the Imperial forces. . 

Mr. M. S. Arrey: Does the Honourable Member think that the 
eontribution made by the Imperial Government to Indian ~ 

expenditure is adequate T 

Mr. G. R. F. Tottenham: I do not think that question arifles. 

Mr. S. Satya.murti : May I know if thl' Government are awarc-{)r 
whetheT they will ascertain-whether the British Imperial Defence Forcel 
are or are not kept on the present basis taking into full account the 
organisation and strength of the Indian Defence Forces , 

Mr. G. R. F: Tottenham: India being part of the Empire, naturally 
the forces in India are part of the Imperial forces ; in that sense and to 
that extent naturally the strength of the Anny in India is taken into 
consideration. 

Mr. S. Sa.tya.mnrti : May I know if any calculation has been made 
or will be made of the reduced cost of the british Defence Force, on 
account of the Indian Defence Force, and whether the Government will 
examine the qnestion whether His Majesty's Government should not pay 
us the full contribution representing the saving they make because of the 
Indian Defence Foroe f 

Mr. O. It. P. Tottenham : AJJ I said just now the whole matter was 
exhaustively discWlsed by the Garran Tribunal. They heard the argu-
ments Illlt forward on both sides ; a decision was given and that decision 
was accepted. As I explained in anBwer to the last questron, no new 
grounds have arisen on which we can attempt to modify tha.t decisioD. 

Mr. 8. SatY&tDuni : M;ay I just know wheth('r. 11n.x ,calculation has 
been made or 'Will be made, showing the ~ to th,e British .. tAx-payer, on 
account of the maintenance of the Iridian ~ torces. at their pl'esent 
level T ' ." 
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. Mr. G. it. P. ~  Tl1.Btt ~  on,e (If th,e. argUDteJttt put 
4lrward before that Tribunal. It was not accepted by them. "  '  " 

, •. .. ~ ~ : What was the. result ~  that calculatiotr' Is 
the GQv.e",m.ent of ~ ~ aware of the results of any such cnlculati0D8, .. 
mentioned in my laBt question 1 ' 

JIr. G. 8. P. ~ : I should want notice of ~  

ARTICLE EN'llTLED "INTER-RELATED PROBLEMS" PUBLISHED IN THE HindustaH 
TirrH'fB REGARDING UNBllPLOYMENT PROBLEM. 

153. *Mr. 8. Satya.murti : Will Government be pleased to state: 

(a) whether their attention hIB been drawn to a leading a,rticle iJ,J. 
the Hind.'U,tar, Ximes, dated the 2,7thMarc4, 1936, entitled 
" Inter-related problems" regarding Mr. Clow's statement 
~ the (',,()uncil of State regarding the Sa.pra Report ou 
Unemployment ; 

(b) whetaer they propose to accept wholly or partially the sus-
gestions contained in the article ; and 

(c) if not, why not , 

The Honourable Sir Prank Moree: (a) I saw the article. 

(b) and (c). I was unable to find any concrete practical 8uggeetionlt 
iD the article, which dealt in very general terms with the interdependence 
of central and provineial policies . 

•. S. 8a.t.yamurti : May I know if Government have any proposal 
to examine this unemployment problem, from an All-India point of "iew, 
with a vic" at least to making 8uggestions to l,ocal Governments to act 
upon, as and when they choose! 

The Bonoarable Sir Frank Noyce :  I think I have given the House 
a good deal of information on that suhject in the course of ihis Session. 
I havc explained on sC'\.'CJ·al Ot'Ca:;iOJl8 that the GoYel'nment are consider-
illl the report of the Sapru Committee-as a. wIloIe, that ill, taking into 
account all the rele,'atlt factors. 1 would add that the very complexity 
of the prohlem which is  recogriised by the writer in the HindustMl Ti".", 
IlIltke8 it impoa8ible to take nny decisiOD quickly; Government a;l'e 
e:xamining the report bom nil All-India point of view. 

SeUt Gcm.Dd na.. : Uo ... I()Bg wiU they talJ,e in arriving at a cOllclu-
sion ? 

The Honourable Sir Prank Noyce: I have answered that question 
tleveraf times already-this StsHibn. I explained that the report con-
cerns a large number of departmcnts, which makes it diftlculL to come 
1.0 an early decision, but that the GovernDlent of India will do all in 
tJaeir power tel expedite il.s cOI18iueJ'ation- I would add that it is 
engaging onraltxio1l8 attentiOD. 

Mr, •. ~  May I 1nke it, therefore. that, apart from any 
aetion which ,eitJaer the ~~  or the Provincia.l (tovernmenbl may 
have to take UlltUlr tru, Gonrnmeat of ludia Aet, 1935, the Central 
~ ~  ~  tilt-1'T()hl6m, W"tJ. a ~  to evolvillg i¥gges-
tlobS which the respectn'e Goverltment"! may cODFlider fl'elD,their points 
of view' . 
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The Bonom:&b1,e JIir Prank ~  .: ~ should prefer not to ~  
the results of Government's exaDUnatton. ... '!ff 

Prof. B. G .. :aa.nP: Are GovernDlentaware ~  the existence'ot 
unemployment 011 a llluch greater scale, among the rural mAti&e8, &1Ilong 
the educated middle ~  and, jf 8(1, have they considered theadvi&-
ability of taking any measures to relieve it , 

Mr. President ('I'he Honourable Sir Abdur Rahim) : That doeS not 
arise out of this question. 

REPORT OF TIlE SPEClAL TARIFF BOARD. 

154. ·1Ir. S. Satyamurti: Sir, I do not put clauses (a) and (e), but 
only clauses (b), (c) and (d) of the question. t 

The BonoUl'&ble Sir Mubammad Za.frullah Khan: (b), (c) and (d). 
The attention of the Honourable Member is invited to the Report of tbe 
Special Tariff Board, a copy of which W88 supplied to him ; and also to 
the Government· of India, Department of Commerce, Notification and 
Rosolution No. 341-T. (10)13'6, dated the 25th June, 1936, which were 
published in a Gazette of India Extraordinary on that date. 

Mr. S. 8&tyamurti: When pasMing their orders, did the Govern-
ment take into accouilt the facts ~  in clause (b) of the ques-
tion,. namely, that the present level of duty agaiIDIt the United Kingdom 
goods gives Indian texiilc goods the barelSt protection m certain lines, 
and that reuuction in those lilies by cven one per cent. will place·the 
Indian industry at a disadvantage Y 

The Honourable Sir Muhammad ZafJ'Ullah Khan : The a overnment 
of India took into account every consideration set out in the Report. 

Mr. S. S&tyamurti : Will the Governmept of India keep a careful 
watch on the results of the orders on the Special Tariff Board Report, and 
take very early steps to revise their Ol'del'R. if conditjonFi '-ow thnt 
what is anticipB;ted in clallse (b) is justified , 

The Honourable Sir Muhammad Z&frullah Khan: The Government 
of India will naturally keep the position under review and will take 
such action as the position might necessitate. 

Mr. S. Satyamurti : With regard to clause (c) of the question, did 
the Lancashire delegation lead any evidence before the Tariff Board , 

The Honourable Sir Mubammad Za.frull&b Khan: I believe 80. 

tl54. • M r. S . .Batyamurti: Will Uovernment be pleased to state : 
(0) whether the}' propose to pass ordell on the report of the Special Tariff 

Hoard; 

(b) whetbpr tile I:\pecial 'rari!!' Board has feund that the present level of duty 
agllinst the United Kingdom goods gives Indian textile goodB the barellt 
protection in certain linE'll and that reduction in those lines by even Olle 
per cent. will plaM the Indian industry at a disadvantagc"; 

(c) whether it is a ~  tbat the Lancashire Delegation did /lot lead any 
evidence before tbe 'farHf Hoard to prove theit eoetpriee; . 

(d) wbethertbe Tariff Hoard have been able to ueertain tbefair selling price 
of Indian &8 well 88 the United Kingdom good. ; and 

( e) whether they will place on thll table of the Honse the Speeial Tariff Board '. 
~  lkIpert , . 
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JIr. 8. Sat;yaauart.i: And did the Special Tariff Board come to any 
aoualulion on the co.st prices of their goods T 

The Honourable Su-Muhammad Za.frullah Khan: The report is 
anilable to the Honourable Member. 

Mr. 1'tl. All&nthaeayanam Ayyauga.r : Are Government aware th"t 
a very serious situation has arisen in Ahmedabad, and the millowners 
there are closing down their mills for a month owing to the lower rate 
of protection and the lowering of rates against British textiles t 

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. 

ltIr. M. Ananthasa.yaIl.&Dl Ayyangar : Are Government aware that 
there is a strike going on in the Ahmedabad mills f 

The Honourable Sir Muhammad Zafrullah J[ha.n: I am not aware 
of that. There was some dispute over the lowering of wages ; but I 
do not know how the situation has developed. 

Mr. M. Ananthasayanam Ayyangar: Are Government aware that 
the lowering of wagp!'; is due to tile lowerinlr of ratm; as against British 
textile£' ? 

The Honourable Sir Muhammad Zafrullah Khan: No. 

Mr. S. Satyamurti: Have there heen greater imports of ~  

textiles of the kinds on which duties "ere reduced, since the Govern· 
ment order reducing the duties f 

The Honourable Sir James Grigg: No. 

The BonoUTa.ble Sir Muhammad Zafrullah Khan: J. have no in· 
formation with regard to that. 

Mr. S. Satyamurti : But the Finance Member says" No ". 

The Honourable Sir Muhammad Zafrullah Khan: He may have 
information, because the information goes first to the Central Board of 
Revenue, not to me. 

Mr. M. Ananthasaya.na.m AyyaDg&1' : IIave Government considered 
the adverse effects on the local production of mill-made cloth in India 
on account of the lowt'ring of the rates Y 

The Honourable Sir Muhammad Zafrullah Khan: T 11m not aware 
of any adversp effects. 

Mr. M. Ananthasayana.m Ayyangar : ]1' il 1Iot .due to that that the 
mills in Ahmedabad are contemplating to close down Y 

The Honoura.ble Sir Muhammad Zafrullah Xha.n :  1 havp already 
an.&wered that question. 

GOVERNlIENT DEPOSITS WITH THE: RESERVE BANK OF hiDIA. 

155. *Mr. S. Satyamurti: Will Government be pleased to state: 

(II) whether their attention has been drawn to a leading article. 
entitled "Spring Finance" in the Indian F'inance, dated 
the 21st March, 1936 ; 

.! 

(b)· whether they propose to abandon their present policy of 
~  cash balance and &«ree with the Reserve Bank &I 
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totbe formulat.ien .. a defiDiteocmvenU. fAti ihe· miJllnum 
balance of Governmtnt i..,uta wittII 'UtI BetBrt. s-k." 
Be rou,nd ~ Ri. 15 crores ; pd ., '., 

(c) whether ~  propose to take ~  see that ~  ~  
Bank claims statutory depo81ta as a matter ~ ~ ~ the 
tbeuiM ba11b derift a nb1bet of ~ facIlities' 

file Ilonourabte Sir J&n:lea Grigg : (a) t. 
(b) , There, is a ~  under which the Government of India 

maintains a balance of between six and seven erores with the Reserve Bank. 
'fhe Government of India .'lee no teai80n why ~ should illuease it ,at the 
.cost of the tax-payer. 

(e) I would invite the attention of the ~ Member to Regu-
~  9 of ~  " Regulations regarding the relatiQ,ns of the Sche4uled 

~ with the Hesen'e Dank" and to the proceedings of this Houlle 
on the 19th December, 1933. 

Mr. S. Satya.murti : As a matter of fact, how much balance dQ they 
keep in the RE-serYe Bank' Is it only six or seven crore!;, or slightly 
J1lore or less Y 

The Honourable Sir James Gri,g: .\lmost invariably ~  six 
and seven crores, but very occasionally it has fallen b'elow six' and 
rather more often it rises above ,seven Grorel. 

tilt. S. Batyamurti : May I know it the Government are ~  
that tlJis cash balance in the Reserve Bank amply meets all their needs, 
and they cannot usefully inCl'e8se it! , . 

The BonouraWe air JIUDe8 Cl:rifg : The Honourable Member will be 
aware that the fixing of the balance at this len I is designed to provide 
the Bank with 8 free balance which iN sufficient to remunerate them 
for the work they do on behalf of the Government. 

Prof. N. G. B.anp : Is it not a fact that waen the Reserve Bank Bill 
was pasRed ~  the Reserve Bank was expected, after it came into 
t'xistence, to caler to the 11eells of the rural maRses hI respect of credit, 
And that it hilR till now failed to do anything in that direetion T 

The Honourable Sir Ja.mes Gria': I don't think the Bank or 
anybody else can be held to blame for not having fulfilled unfounded 
~  

Prof. N. G. B&nga: Is it not u fact that it was not merely an 
.expectation, hut it was a uuty charged on them that they should open 
rural credit facilities for the masses, and that they should ~  them in 
Ffgard to their meaus of credit' 

The Honourable Sir James Grigg: I am afraid if by what t8e 
Honourable Member regards a$ the needs of the masses he mearu; that 
they should be able to bol'1'owat one 01' two per cent. 'Without security, 
then I know of no banking institution in the world which ean do it ; 
thut is not banking; it is charity.' , 

Prof. !t. G ...... : It it. not a. ~ ihat tAe Belern Bank has tailed 
to discharge any of their duties in ~ if) rura1 ered.it , 

~  JlOD.01U'able ~ J.,-" q,ia: If l?y ~  their ~  
~~  ~ ~ ~ ~  ~ ~  ~ ~ ~ ~~~  ltioiitd proVldll 

t No rl'ply WlUI given to part (G) of this qul!ltiOD. 
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ftioy .... p. ~ few ___ 8 ~  •• re: _: .. a _tUtu to ,1. &111 
~ t.Ma the ae.ern Bau.}l. will .ewer be .. Ie to <UeeW1rl ._ 

duties, nor will any otaerilWtDuti'n ia thill. worW or ibe :Qw. 
Prof. N. O. :&a.nga : Is it not a fact that none of the Land Mortga.ge 

Banks establifted in th'e eountry 11M '130 far .dvattMd. auy credit even 
on very sound' soouritr ' 

. ,.1\.e Bono1Jl'8.ble Sir.Ti.liuSsGri,t: I should ~  notice of that 
queiltion ; it I'eiates 'to a par'ttelllat' type of tTansaction. 

Prof. N. O. Ranlfa : Is it not a fact., Sir, thut all these faciliLies were 
granted to ~ Reserve Bimk fot' tbe8emees it wasexpeeted to render 
to the public including the supply of rural credit , 

iIftIe· -.1I1"&M8 lftr'l'&!ll4i 8rtrr ~ No, SIr, the Government balance 
was intended, as I said, to remunerate the Dank for the services it does 
for Goverom.nt. 

lI'r. S .• 'r&muti ~ Witll t'efereace to e\auae (c) of the questien, 
lDay I know whether the Government have 1'I1ad.eor win make an inqu,l"Y 
and satisfy themselves that the D'l8J1lber baRk_ derive A llwober of valu-
"bltl !ac.i.ijtiQj Y 

The Honourable Sir James Origg: Would the Honourable MembeI' 
mind looking first at the Regulation to which I referred and then &skil1g 
a ,further Q,uel;ltion if he wants to , 

ARTICLE ~ ~  "1)JDIANB NOT WANTED" PUBLIBIQI:D IN THE National 
Call REGARDING INDIANS IN CEYLON. 

156. ·Mzo. 8. Sa.tyaari: WlIl Government be pleased to state: 
(a) whether their attention hll8 been drawn to a leading article 

entitled " Illdiane not wanted ", in the NahMt.al CalZ, dated 
3rd April, 1936, regarding Indians in Ceylon ;  . 

(b) whether they propose to enquire into the matter ; and 

( e) what steps they propose to take , 

Sir Girja. IbaJlka.rBajpai: ( a) Yas. 

('b) and (c). Government have made enquiries from their Agent in 
Oeylon. As regarda the allegatioIl that Indiana are being sent away 
from plantations without notice, his report is that there have been no 
cases of this lrind recently. Neither he nor Government have any 
inftnmation· that Indi-an immigration into Ceylon is to be peremptoril.\' 
stopped.' , 

Mr. S. latyamurti : Are Government aware that a strong anti-
Indian agitation, espeeiaUy antl-Msfiya]ee agitation, Is going on ill 
C:Olombo and PlU'ts of Ceylon T 

Sir Girja Sha.Dkar Bajpai ~  Sir; Government are aware of 
tMl, Mil they have ~ thew ,4ae. towa.tch dev;elOJlJqeijt8 and 
if any,. ~  ill ealled for on billp,",* ~  withoutrefe.rence 
tp llIJ in order to· proteQt ~ . iltterests elf any' section of the Indian 
community, to take that action . 

. . ' Mr. ". ~ : WiJl ~  kbePiQ,fna-d ~  
in settling the trade pelMlion. MtWtiell. India ud Ceylon T 



I&GISUTIVB A88BXBLY. _ l7TlI SEPT. 1936. 

. Sir Oirja AhanlpLr Bajpai :8ir, my Boaourable friend, ~  hu 
given I&lJtice of a question on that subjeot whioh will come up later, 
and I req1lelt hbato wait till then for the answer. 

GoVBRNlOIl,NT CoTI'.tGB lNDUSTJUBS INBTlTUTII, DnHI. 

157. *Mr. B. Baty&ll1uRi: Will Government be pleased to state; 
(a) the agency which finances the Government  Cottage IndUltrili 

Institute in Delhi; 

(b) the reasoDB why admission to it is restricted to applicanta' from 
the Delhi province ; and 

(c) whether .the Institute will be expanded to admit studenta from 
all parts of India , . 

The Honourable Bir Prank Noyce: (a) The Institute is financed 
mainly out of the Government of India grant· in-aid for the develop-
ment of the handloom industry. 

(b) AB the grant is made to the Delhi Administration for the benefit 
of the people of that province, there is no reason why looal applicants 
should not get preference. 

(c) No. 

Mr. B. Sa.ty&murti : Is it a case of non-local students having to 
wait, till the claim!; of the Delhi studentli have been satisfied, or is it II 
case of exclusion of non-resident students of Delhi altogether ,  ' 

The Honourable Sir I'rank: Noyce: The Institute is a very small 
one, and I understand that it could only aceommodate about 20 out of 
277 applicants last year. My Honourable friends on the other side are 
oontinually' complaining that Government do not do anything in the 
Centrally administered areas. Surely it is only fair that they should 
be allowed to nave this small Institute of their own. It is open to 
other Local Governments, who get grants for the development of the 
handloom industry, to open their own institutes for provincial applicants. 

Prof. H. G. Ba.Dga: Is there any emporium attached to thia 
Industrial Institute at Delhi in which hand woven goods are exhibited , 

The Honourable Sir Pnmk Noyce : I should require notice of that 
question. 

Sirdar Bant Singh: Is it a faet that this Institute is doing very good 
work in rural areas for the promotion and development of eottare 
industries , 

The Honourable Sir I'rank Jl0JC8 : Undoubtedly. 
Sirdar Sant Singh: Is it a fact that it organized certain exhibitio .. 

which were of great value to rural people' 

The Honoun.ble Sir I'rankKoyot,: I am not sure if ~  particular 
Institute has organized exhibitions of:' ~  value, but the Bupel'iJl.-
tendent of Industries at Delhi has otg8llized lOme exhibitions. I my,df 
MW one at Mahrauli last. year. '; 

JIr. LalChand Ifavalra.t! Kay'!1 know if mch Ii1stitates are' ~  
to be started in other Centrally administered are .. ' 
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ft.' BoJao1ll'&ble Sir PraDk R0108 :  I should like to have notioe of 
that question. . . 

1Ir. Lalcha.ud Xavalrai: Do Government propose to atart any 
fiuch Institutes, for instance, in Baluchistan or ~  f 

The 1I0l101l1'&ble Sir Pr&Dk N0108 : That is a matter for ~  local 
adminiatra.tions. If they put forward proposa.ls to that effect, they 
would be cODSidered. The initiative rests with the Local a.dministra-
tions. 

Mr. Lalcha.nd Xavalra.i : What about Baluchistan' 

The Honourable Sir I'ra.nk N01ce : I have already answered that 
question. It is a matter for the local administra.tion to take the 
initiative. 

Mr. Lalcha.nd NavaIrai : May I know if ~  from the Centrally 
administered areas will be admitted in the Delhi Institute T 

The Honourable Sir Prank Noyce: As I sa.id, this Institute is 
essentially meant for the Delhi Province. I am not aware that aJ;lY 
applicants from other Centrally administered areas have been forthcoming. 

Seth Govind Daa : In view of the fact that the Government think 
tJ.at thj" Institution is doing good work, will they advise the Baluchist!1n 
adminilSt.ratiou also to open such an institute? 

The Honourable Sir Frank Noyce: I could not answer that ques-
tion off hand. I am not at all sure that an Institute of this kind would 
be of any great value in Baluchistan which, as far as lknow,-I am 

~  without the book,-has not got a very extensive handloom 
industry. 

111'. Lalchand NavaJrai: What about Ajmer , 

The Honowa.ble Sir I'ra.nk Royce : I am not sure either, as regards 
Ajmer, that an institute of this kind would be of any great value. 
As I said, it is for the local administration to put forward proposals 
for its establishment. 

R8DUOTION OF SCALES OF PAY IN THE RAILWAY AND THE POSTS AND 

TELEGRAPHS DEPARTIlBNTS AND ITS EFFECT ON ANGLO-INDIANS. 

158. ·Mr. B. Satyamurti : WIll Government he pleased to state: 

(0) whether their attention haa been drawn to a leading ~  
entitled" Parliament ". in the HinaVllftlft Time., dated 16t1l 
April, 1936, regarding reuuction of scales of pay in the 
Railway and the Posts and 'l'elegraphs Department and ita 
effect on Anglo-Indians; 

(b) whether any such attempts have been made to approach the 
Parliament by the Anglo-Indians ; and 

(c) whether they propose to take any steps in the matter' 

The Bou.ourable Sir :&elIr7 Oraik: (0) I b.&.,e leen the article. 
: '( b)' GoveMlment have no information. 



11'ul SKPT. J93ft 

(41) ~~ bave at preaeu.t UlQtll ~  ~  
made in respect of this matttlr by the PreBident of the ~  aDd 
Domiciled European A880ciation . 

•. •. ~ : May I know if, when representlltwn'!l Rre 
made to Parliament, the Governmt'nt of India arf' invariably ~  

before any final orders are P'SlJed by tbe Stk·ret.ry of ~  1 

fte Honearable 8lr Kary Ona : Well, I canlwt _y tle1initeJ,· 
in all c&St'!t, but I think that hi tht' ,enerA' mlf·. Bot I .aid t hat I hne 
no information that any repl'ellt>ntation hali berll mild" to l'al'iiHmumt. 

Mr. I. ~  : With merlJlce to the aulWIl' to clawte (t') of 
~  question, may I know whether the Go\'erllme.ot ut' III pre)ll"nt Matili-
ned with the class of recruits wbo art' applying for jobs In thelt two 
departments, that they arl' J,!t'tting tht> ~  ~  of men ou thl' 
present 8Cales of pay f 

!'he JlODOIII'&bIe 8ir I!Iemy 0niJI: : That should btl .ddr-.ed to the 
Kembel's responsibll' for the two departmentll. 

1Ir ... 8a&yam1u1i : My queRion is, will Government be pleaaed 
to lltate if they are satisfied with regard to the Raihv8)' and Posta and 
Telegraphs Departments that ~  are getting the right type of Ana'lo-
Indians for jobs in these ~  on the present scales of pa.y , 

t'hI aa.o1ll'&ble iii' Kubaemad Zafrullab KlaaD: I dealt with 
that matter in the course of the railway budget debates. There haw 
been no recent falling off in the standard, though there had been Homl" 
falling oft" during a period antecedent to the reduction of pay. 

lIIIr. B. 8&tyamurti: And there has been none since thp nductioll 
of pay T 
The Honourable lir Muhammad Zafrullah Khan: No fUI·ther 

falling off. 

lIr'Ir. I. 18ttyamurti : May I know from the HonourHhle Member 
in ~ of the Poms and Telegraphs Department, whethe'r' ther4' has 
been any falling off in the standards of recruitment from the Anglo-
Indian community for jobs in that department since the introduetion 
of the new scales of pay? 

The Honoura.ble Sir Fra.nk Noyce: I inUlSt ask for notice. 

Mr. 8. ~  Thl'n it is obvioWl tliat there has bePIl un 
falling off. 

The Bonoura.ble Sir Prank Noyce: No. I am not at all sure how 
~  reQruitmentthEll'e has beel! of Anglo-Indians since the Ilew scales 
of pq.y were introduced, ann that is why I wish for notice. 

r .. 

POLI(JY IN RESPECT OF THE ISSUE OF TREASURY BILLS, 

159. "'Mr. S. Satya.murti : Will Government be ple88ed to state: 

(a) whether their attention has been drawn to a leading article 
entitled " Treasury Bills Policy" in the Hindu, dated the 
9:nd April, 1936 ; 

(i) whetOw their atte.tion .... ~  ....... to the sen-
tences in the article II Tllere ia no r8&8OA why ill India, as 



, j"l : i . l ~~ t:' , 

, 
;"j ;,. ",' ii1i ~  tbldlllue of Treaamy Billa should tiotbe rep-

, Uted' according to the need!! 'of the money market. Our 
'ioatiDg debt iI by DO meaua llDmanaceable and the Deed of 
banb and the investing public for ale short term invest-
. ment ill peat. Whyllbould Dot Treasury Bills borrowing 
be more freely resorted to in theIe circumstances as suits 
the market "; and 

(c) whether they ~ to conider the suggestiona made in the 
article , 

'!'lIe IIDDourable Iir Jam. Oriel: The condition of the money 
..,.ket ia always taken into aecoWlt in regulating our borrowing 
eperatiOnt and Government .are &8iisted in ~ direction by the advice 
of the Reserve Bank, one of whose maiD! functions is the control of 
credit. 1 must, however, make it clear that the needs of Government 
constitute the paramount consideration. 

111'. & Satyamurti: Do Government consider the need of banks 
and the investing public for safe short term investmentB, when they 
decidt' the issue of treasury billa' . 

The Honourable Sir James (kia'g: Well, Sir, that is covered by 
my original answer. No doubt banks need shorl; term intestDlents, 
bub there is no reason why Government should proTide them with 
short terID ibvestments at the expense of the tax-payer. 

1Ir. 8. Satyamurti : What is the loss in the iaaue of treUlll'y bills, 
which the Government avoid, by not obliging these banb aDd invefJting 
~  with safe short term investments f 

The Honourable iii' James Gria': That iB a ~  ques.-
tion. 

IIF. 8. Iatyamurti : May I know, therefore, whether, in the issuing 
of tre8$ury billa, the Government consider the needs of Government 
and ~  the needs of banks n6r those of. the investing publie , 

The 1I0ncnar-.ble Sir Jam", Gri&I': If the Honourable Member 
m.,ans, are GovernJQent going to iss\ltl treasury bills  solely to provide 
the banks with invf!stments which they would not otherwise have, the 
answer is that Government certainly do not consider that. 

Mr. S. SatyamQJ1;i :  I am not asking that ; but w.ill Government, 
in deciding their policy in respect of the issne 6f treasury bills, bear 
all these things in mind, namely, the needs of Government as well as 
the needS. of the bank5 and the investing public , 

. The HODOurable Sir ~ Gri" :. If it. is a ~ betw:een. ~  
bllls and longer dated securitIes, I think I can answer that questIOn m 
the affirmative. But if it is a question of Government borrowing from 
the market morf, than they require; then theatmWer is " No". .' 

RECBUrnBNT 'PO THlj: 1NDIAN .1bl>lC.ALSEBVICE. 

160. "'Mr. S. Satyamurti : Will GO\'ernment be pleased to state: 

(IX) whether their attention has been dra\m to a leading article in 
'. the ~ dated the 27th April, 1936, on the que.;tion of 

.. , ,.;. .' ~ reeruitment ·to tlit'! Ihdiait Medical Service; 
L220LAD • 
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(b) whether ~  propose to take steps to atoP ~  of, 
Europeans to the Indian Medic81 Sc4'vioo,';iUld 

(c) 'Whether they are aware that European e.ivilians and their 
families do not dIsdain 'to avail themselves of the services 
of Indian doctors of ~  reputation. in preference to 
those of doctors of theIr own race , 

Mr. G. :8.. F. TotteDham: (a) Yes. 
(b) No. 

(c) Government are aware that Englishmen. often employ Indi8lll 
doctors and vice versa. But the principle on which the present polley is 
based is that British Officers and their families, like Indians, should 
have reasonable opportunities of securing medie&! attendance·from 
doctors of their own race, if they so wish. 

Mr. Lalchand Navalra.i : May I know from the Honourable ~ 
ber if there is any ratio fixed of the number of Indians and Europeans 
in this service T . 

Mr. G. :8.. F. Tottenham :  I have answered that often before, but 
it does not arise out of this <luestion. 

:Mr. S. Satyamurti: When was this principle laid down that 
patients should be treated by doctors of their own race Y 

Mr. "G. :8.. 1'. TotteDham :  I did not say a principle was laid down, 
I said what the principle was. 

Mr. S. Batyamurti: I want to. know wgen it was laid down' 

Mr. G. :8.. F. TotteDha.m : It was not laid down on any particular 
day of any particular month, it simply istbe principle. 

Mr. S. Satyamurti: May I know why Government may not re-
examine this question, in view of the admission in answer to my ques-
tion, that European civilians and their families do not disdain to avail 
themselves of the services of Indian doctors of established reputation f 

Mr. G. :8.. F. TotteDha.m : The actual fact is that the number of 
British doctors in this country has decreased enormously during ~ 

last twenty years. 

Mr. S. Batyamurti: Why should it not come to zero ~ 

Mr. G. :8.. F. Tottenham : For the reaSOn that I have e;cplained in 
answer to part (c) of the question. 

:Mr. S. Satyamurti : May I know whether Governmen,t will now 
consult their own European servants ~  find-out bow many of· them 
want to be treated by doctors of their own race, good, bad ()r hldiffer-
ent' 

Mr. O. R.I'. Tottenham: No. We shall not do that. 

:Mr. S. Satyamurti : May I know whether Government  realise that 
there is a tinge of racialism in this. and do Government prop9se to take 
steps to meet that' 

lIIr. G. It. P. Tottenham :  I really do not Jhinkthat this is a 
matter in which there is any question of racjalism.After all. British 
~  in· this country are allowed to h_ve British food, they are 



,d',', , ~  
" . 

allow.ed to wear BritiBh; elothes,. ~ ~ ~  to ~  BritiBh 
IOhoola, i they are allo"ed to .tte.JldBriti.,b ~  and l' do not, jJee 
why they should not be allowed to be killed or cured by British doct,QL!S 
~  they are ill. , ':' " 
'Mr .. S.ia.tYamurti: Does the ~ ~  that 
~ ~  to be killed by British, ~~ ~  t0ge, cured by 

IndIan doctors' (Laughter.) ,  '  '  , 

Mr. President (The' Honourable Sir AbdurBahHn) ': Order, order. 
Next question. '. ' 

DETAILS OF CERTAIN, ~~ S OF HIs'ExCELLENCY THE VICEROY'S 
HOUSEHOLD. 

161. *Mr. S. Satyamurti : Will Government be pleased to state: 

(a) the details of contract allowance for His Excellency the 
Yiceroy'6 Household ; 

(b) the details of sumptuary allowance; and 

(c) the total expenditure on His Excellency the Viceroy's House-
hold besides his monthly salary ,  ' 

The Honourable Sir James Grigg: (a) Th('contract grant for 
His Excellency the Viceroy is intended to cover expenditure on special 
stationery, wages and liveries of permanent and temporary ~  

servants and conservancy eHtablishment, aUowances and pension -,of 
permanent household servants, lighting and fans,' advertisement charges, 
library, 'heating and hot-water installation and washing charges on 
account of hOllBehold linen. It is Re. 1,41,800 per annum. ' 

(b) The sumptuary grant is a contribution to the cost of State 
entertainments, and is Rs. 40,000 per annum. 

(r,) The Honourable Member is referred to pages 145 to 149 of the 
Demands for Gl'ant..s for the year ]936-37. 

Hr. S. Satyamurti : Wit.h reference to the answer to  clause (a) of 
the question, may I know when this contract allowance was settled T 

The Honourable Sir James Grigg :  I cannot say that off-hand. I 
will look into it and let the Honourable Member know. 

Mr. S. Satyamurti : May I know the reasons why the best paid 
servant of the British Empire, perhaps the best paid in the whole world, 
is being paid all this for domestic expenditure, which he ought to 
defray from his Own pocket ? ,  ' 

The Bonoura.ble Sir James Grigg : That seems to ,be a question of 
argument. 

" Mr. S. 8a.tyamurt:i,: May I know the reasons whythi& ~  
allowance is given ? ' 

The Honourable Sir James Grilg :  I have already explained that. 

Mr. S. Satyamurti : My Honollrablefriend has /riven det.ails of the 
expenditure, and I, am asking the ~  w.hy, this, ~  should 
be defrayed by the tax-payer and not by the genUeman himself. 

L220LAD B2 
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" :. ~  'O'Jibura.ble ~ ~ : If' my- ~ ~  
~  I ~  It ; if. he W&i\tfJ argument, I amafrBld.l iSaDIloi 

tlblige him. '.  '. '. •. , !  ' '.;, 'jJ'; , 

, Mr. S. Satyamurti : Sir, I am asking for reasons whf 'a ~  
allowance 8hould be given to the best paid servaJl'LiU ~ 

. The Honourable Sir .Tames Grigg : j say that'is au argument. 
Prot. H. G. Jm,ap.: How often is the ~  in the V iOOl'e gal 

Lodge at Delhi and Simla changed' Once in two or three years T 

The Honourable Sir James Grigg: I cannot answer that. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

AaTICLB ENTITLED "INDIA A8 A NAVAL Powu" PUBLIBHBD IN THE 
St4te8man. 

162. *Mr. S. Sa.tyamurti: Will Government be pleased to state: 

(a) whether their attention has been drawn to the leading article, 
entitled " India as a naval power " in the Btatuma. dated 
the 30th March. 1936 ; 

(b) whether their attention has been drawn to the last sentence In 
the article, " Can the blind lead the blind "  ; and 

(c) whether they will explain the position , 

Mr. G. R. P. Tottenha.m : (a) and (b). Yes. 

(0) I am not clear what position the Honourable :Member wishes to 
be explained. All I can say is that India doeH depend on, assistance from 
Great Britain in the event of attack by any Great Power. whether by sea 
or land or air. On the other hand, the que!!tion of improving India's 
Local Naval Defence organization h8!l for soine time been engaging the' 
&pecial attention of the Government of India. 

Mr. S. Satramurti : May I know, with regard to the last gentence 
of my Honourable friend's answer, whether any steps have been taken 
since the passing of the Navy Bill by this Honourable House,-some two 
01' three y'ears ago-whether any further steps have been taken in thil'l 
direction 1 
Mr. G. R. F. Tottenbam : Yes, we have been in correspondence with 

the Secretary of State for the past two y.ears. 

Mr. B. Batyamurti : And has any result come out of that' 

Mr. G. R.I'. Tottenham : No final decision has yet been reached, 
but I hope it will be reached pretty soon. 

Mr. S. Satyamurti : May I know what is the defence of India against 
air attacks? 

Mr. O. i. 1'. Tottenham : We maintain the' Royal Ail-Foree in this 
country and :m army too. 

Mr. M. ~  Ayyang8.r ": How ~  submarines and 
men.of·war are there in the Royal Indian Marine" 

Mr. G .... P. 'l"ottenham : I think we maintain about seven men-ot-
war but DO mbmarines. 



, i! ;. 'J : ~  ~ QUESTIONS AND S ~  

Mr. K. Anautbuaya,Dam, AY7qar : Are GQvcrJlDlellt aware that 
~  ~ ~ ~  the nUltlbl;lrof h.er submarine$ and 'we ha.ve t.o 

contend against her T (Ilaughter.) 

(No answer.) 

~ S DEFENCE PROBLEMS. 

163. *l'tIr: 8. Batyamurti : 'TV ill Government be pleased to state : 
(a) whether their attention has been drawn to an article; eht1t1ed 

" India's Defence problems considered ", published in the 
S;tatesn"an, dated !}th April, 1936 ; 

(b) whether they have examined the statements and allegations 
contained therein ; 

(c) whether' their attention has been particularly drawn to the 
last 8entence," Nevertheless there m1l8t be a striking of the 
balance between expenditure on, defence and on other ra-

loS quiremel'l.ts ; and it must be remembered that India shares 
by virtue of her membership of the British Empire in the 
commOll provision for defence of that Empire ; and further 
that no country cnn have an adequate defence to meet every 
eventuality "  ; and 

" 

(d) whether they propose to examine the' whole queStilm , 

•. G. It. r. Tottenham : (II) to (c). Yes. 
(d) The problems of Indian defence are continually reviewed in the 

light of changing conditions. 

Mr. S. Satyamurti : Is there any change in the attitude of the 
Govel'nment of India as regards their c1efenee arrangement, in view 
of the present very perilous situation in Europe' 

Mr. G. 2. P. Tottenbam : As I tried to explain the other day. the 
arnty in India is maintained for the defenee of India against local 
aggression and for th!\ maintenance' of internal security. TbetM 
international complications in Europe do not aft'ect India directly. 

Mr. S. Satramurti : May I know if the calling up of these reserves 
has anything to do with any increased military commitments on the 
part of this Government in view of the European situation' 

Mr.". :a. P. Tottenham : No reserves have been called up in India. 
Mr. S. Ia.ty&murti : I saw a notification in the papers. My friend 

will correct me if I am wrong. 

Mr. G, R. F. Tottenha.m :  I think the Honourable Member is thinking 
of the new scheme that we are going to stl,Ll't, of forming a reseth of 
offlcp,rs for the Indian Army on different lines from the existing Reserve. 
There is alreadY' ~  Army in India 'RaMtve of Officers ,but that ~  
ikbeing reorganised ot1 certain lines. ,There' is uoq.tention of calling, 
up the ~  '. ,  . ." , 

:' •. 1. MyamU11trl't[ay I-know Hit hal anythillft'to do w.ith the 
~  ~  '  ' '-,':. 

I,. i',l .. ", I" ';-,1 :'-, ",I .. ': "  " '\',' • 

" .,., ~  •• ,I.',l'.enl:lMn ; ~~  .. ,wb .. ~  .'i 
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PrOf,.'K.G.1b.nga. : Is it not'a filet tbat'tn'eIlldiari'DeferkeFGrces 
including the navy and a.ircraft aie intended to maintain law and order 
in this country , 

Mr. G. R. F. Tottenham : I have told the House over and over again 
what the dutiel! of the Indian Defence Forces are. 

Prof. N. G. Ra.Jig& : It is just as likely that these forces will be 
pitched against Indians. as. 8,gainst non-Indians from outside .. 

,_. h8lJident (The  Honourable Sir .Abdur Rahim) : These are 
argUDleqts., . .' . '. '. '. . 

~ INDIAN NATIONAL AssoCIATION'S MEMORANDUM8UBMITl'ED TO THE 
. RIOT INQUIRY OoXMIBS'ION. 

164. *1Ir. 8. 8atyamurti : Will Government be pleased to state : 

(a.)' 'Whether their attention has been· drawn to the memorandum of 
. the Zanzibar Indian Nati{)nal Assoeiationsubmitted to the 

Riot Inquiry Commission of Zanzibar,. published in the 
Hind"", dated the 11th April, 1986 ; 

(b) ~  theyha:V'e examined the memorandum; and 

< c) what their conclusions are f 
Sir Girj& ~ Bajpa.i: (a) Yes. 

(b) The attention of the HonoW'able Member is invited. to, my 
J;'eply to parts (b) and (r.) of his starred question No. 134 answered on 
the 4th of this month. ' 

Mr. K. Ahmed : On a point of order ...... : ...... . 

Mr. President (The Honourable Sir Abdllr Rahim) : There is no 
point of ~  

Mr. K. Ahmed : My point of order relates to thilJ question.. The 
identical question has been put on the agenda so many times by different 
Members. I understand this question was put also on the 4th 
September Milt. Some tact.ful perSOl;LmuRt have circulated these 
similar questions to Members opposit.e ..... , .... 

Mr. President (The ~  Sir Abdur Rahim) ~ There i.s nothing 
to prevent the same question. being put again. 

SPEECH 011' 8m PHILIP CJ'TE'l'WODF: PUBJ.ISHED IN THE Madras Mail, 

165.*Mr. S. Satyamurti :W'I11 ~  he pleased t08tate : 

(a) whether their attention has been drawn to the speech of Sir 
Philip, Chetwode, lately Commander-in-Chief in Indin;'pub-

',:. Uspecl)pthc'Madras Mail, dated the 11th April, 1936; 

,-" (b),:lwhetlter: ~ ~ ~  ,h ... d)tle)J pf't1icWoQ,rl;: :drawn, to,bis 
I ~  " ", .tataaeDtj ", India: must .\lave .a ,larger ~ also ~  ~ 

matters ; otherwi!!e the Reforms would be 8 .taree. ~~  ,i, 

f:!1! !! ~  whether, ~  attenJllicm ". ... ,a1$o" draq, . :,fR. ,J WIt ~  

" Indianisation would be slow ; by: ~~  ,;thfrr,,, ~ wpijkl b., 
a ~  ~  ~  . "as to. be 8R ~  reserved 
subJect for ~ ''Vi-eCl'oy,f'kD.d ~~  
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;; Indianisation would be stopped:if. the Vioeroyand the Com-
mander-inwChief felt ,it impraeticable togo further wit.b. 
it"; ,and 

~  ~ 

(d) whether thill is the position which the Government of Indl4 
take f, . 

Mr. G. R. F. Tottenham : (a), (b) and (c). Yes. 
(d) Government' have not seen a ~  of Sir Philip Chetwode's 

speech;' The reference to ~  of Indianisation in 'Part (0) is 
probably a repetition of what he himself frequently said as Commander-
in-Chief in India, namely, that the time t() consider any possible increase 
of ~  would be when & sufficient number of Indian officers had 
reached the seniority required to command squadrons-a.nd companies--i.6., 
in . about 1939-40. 
It would also of course be more COlTect to say that the constitutional 

responsibilit.y for defpIice· under t11e New Constitution will be that of the 
Governor Generllialone Ilnd not that of the Vieeroy and the Commander-
in-Chief. 
With these provisos, the QQvemment of India agree with what Sir 

Philip is reported to have said. 
Mr. S. Satyamurti : With reference to the answer to clause (c) of 

the question, I am asking with reference to t.he last sentence in my 
paragraph " Indianisation would be stopped if the Governor General 
felt it impracticable to gofnrthcr with it " (I accept the Army Secre-
tary'!, correetion). MHY J .know what i!l meant or attempted to be 
conveyed by the word " impracticable" , 

Mr. G. R. F. Tottenham : It means that if the experiment on which 
we· have now embarked breaks down and it itJ no use going on with it, 
the decision. constitutionally to stop it would rest with the Governor 
General. 
. Mr. S. Satyamurti : What will be the tests which will be applied at 
tht'l time in 1939-40, to find out whether thp, experiment haA succeeded or 
faill!d , .. 

. Mr. G. R. 11'. Tottenham : That is a hypot.hetical question. 
Mr. S. Satyamurti : MaY.1 knQw, when the period arrives, this 

House 01' its successors will be comntlted, 01' the decision will lie solely 
with the ~  General T 

Mr. G. R. F. Tottenham : That also is ~ hypothetical question. I 
cannot sa,y what is going to happen' iIi 1939-40. 

Mr. S. S ~ ~  : My Ronourllble friend said t.hat it will be the 
Governor General's solf' discretion: J .. 8m asking wbether the p6fiition 
as contemplated by the Government of India t<>day is that when this 
tjuestion ripens fot8olution,rtheGovel'B!)1" ,.Geueral would have .,to decide 
thia'>OD.hia.,owa.responsibility·'. : :  " .. ,  ' .. 

Mr. G. R. F. Tottenham : '1 was: merely 'stating ~ ~  
polJitionrwltieh is 'tnt in 1989--40, if by' that ;timei.'th9' l·Pe.feratiOl1Y\ has 
eome into existence, the constitutional responsibility in this· matter' will 
1'l8st ~  a.nel'al ~  ~  
G-eaeraL,will·or. will'!Dot tske .. before, f\JI1eroia.iDA S ~  19&MO 
..()l' at any other time, I(l\m'n;.a.llle.to ~  ,pra.llt ~  ~ .. 
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•.•. latylllBUti : Mat 1 )mow, if till 1939-40, ,no further steps 
will be taken towards the Indiujaation Of the army , 

Mr. G. :I.. r. Tottenham : That question has been answered very 
hequently ,on the floor of the HOllse. No major alteration ean be 
expected until about that date. 

,ARRJi:BT OF MR. SUBHA.BH CHANDRA. BOSE. 

166 .••. 8. ~  : Will Qovernment bepleMed to Itate; 

(a) 'Whether their· attention has heen drawn to. the. ~  aild 
answel'l:l iu the House of Commons, on the 6th April,· 1936, 
about the arrest of Mr. Subhasl). Chandra Bose, published in 
the Amnta Bazar Patrika, dated the 8th April, 1936 i 

, ~  whether their attention has been drawn to the Under-Secre-
tary of State for India's statement that Lord Zetland muat 
be gtidedby the vieWII of the authorities in India as regard. 
any action to be taken i 

(c) what the views of the Government of India were; 

(d) whether they will place them on the table of the House; 
and 

(e {. wh&t is the . reason' alluded to by the Under-Secretary wheu 
'. he said that" the same reason which led to Mr. Bose', 
detention still held good" 7 

The Honourable Sir HeDl'y Ora.ik: (a) and (h'). I have seen t.he 
questions and answel'll. 

(0) The Honourable Member, I presume, desires to know whether flI 
is proposed to put Mr. Bose on trial or to refer his case to judges. If 80, 
I would invite his attention to the replies given by me on the 31st August, 
1936, to parts. (f) and (g) of his question No.9. As he is aware, 
Mr. Bose's case was referred to judges in 1932 and their finding was that 
there was ample justification for hiR detention under Regulation lIT of 
1818. Such a procedure does not involve trial upon definite charges. 

(d) 1 am not prepared in the public interest to lay a copy of the 
correspondence on the table: 

(e) The reference by the Under Secretary of State was to the reasons 
fOT Mr. B08E" '8 detention in 1932 which were explained in the course of the 
debate on t.he adjournment moHon relat.ing to his return to India. 

Mr. S. 8a.tyammtt: Since 1932, has Mr. Bose's C8.8e been examined 
by Rny t.ommit.tee, tribunal or jnd,/tes ? , 

fte Honourable Sir He1lt'Y Oraik : It W8.8 ~  to judgeR in 1991 
when he was first detained under this RettuIatioh. He'w18' onlY' releeRed 
~~  gronnds:to p:r,qceedto E-qrope .. ~  ~ ', •• ,', 

. ~ S  1982;hatt ~ ~ ~~ ~  
.hr)trthftflal'·· " .. ~  .,' ... ' """'! ,,;,.,' "'\ ., 

~  Sir B • ..,. Ord£ :. ''l'here h_beet!· }no ~ ' 
~  ~  ~ ~  frOM time :to tiMe, by: tbe ,GO\TeMDlIItt 
of Indi& 1JMf,'tiot ~  -any·jndiciattribHal.· ),' .;, C. ;:.!l ,' .. ; 
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Mr. B. Baty1U!llUit : Do' the' Go-rernment propose to refer his case 
to any tribqnal in the immediate future! 

. ~~ ~  ~ ~~  qrt.ik : I ~ ~  ~  that . 
.. ~ x.,..JIai.tra : When was the. ~  last reviewed' 
file HoDolllUle Iir lieU)' Ch'iiilIl I have answered that too. 

U'l'.lCLB ~  R4u.W.A.V CQ.u.. R.ua" ~S  IN THE Bombay 
.. . . ... Senti1&8l. 

167. *Mr. S. SatyamIL-ti : W;J) Go"ermnent be pleaset! to state: 

(a) whether their attention has been drawn to an nticle, entitled 
".RaMway ~  RamP ~ in the Bombay Sentinel, 
dated· the 6th April, 1936 ; 

(b) whether the facts stated therein are earrect ; and 

(c) whether they propoae toga ~  into the matter and· aee 
that the interes1tl of t.lle Railways are not allowed io suffer T 

TM Honourable Sir MDbammad Za.fruUa.h Khan: (a) Yes. 
(b) The allegationA in thp. article are entirely basf'lellS. 
(c) The matter has been re-examined hy Government who are satisfied 

that the charges made of favouritism and defiance of the demands of 
economy are unfounded. The purchases were based strictly ()n eonsidera. 
HOllS of price and quality. The tenderers whose offers were aweepted 
quoted relatively lower prices. 

Mr. S. Batyam:arti': Were the lowest tenders accepted in all eases , 

The Honourable Sir Muh8.lJlmad Zafrulla.h Khan :  I must ask for 
notice of that question. . 

Mr. S. Satyamurti : May I know whether the Honourable Member 
has satisfied himself that the lowest tenders were accepted ? 

The Honourable Sir Muhammad Zafrulla.h Xha.n: I would draw 
the Honourable Member's attention to the amlwer to part (r) of the 
question. 
Mr. B. 8&tyamurtt: They qnoted lowf'l" tenderR. Ma.y T know if 

the Government are satisfied as a result of the inquiry, whether the lowest 
tenders were accepted in all cases T 

The Honourable Sir :Muhammad Zafrullah lthan :  I replied that t.he 
lllAtter has been re-examined bv G<>vernment who are satisfied that the 
charges made of favonritism and defiance of the demands of economy are 
unfounded. 
Mr. S. Sa.tyamurti: May 1 know on what grounds they wrre so 

satisfied' I am asking for one .eapital reason. 

'l'be1!()noura.ble Bir MubammadZafruliah Khan !The serutiny of 
the tenders depends D()t dnlYupon price but also on the qualit,y and gI'ad& 
of the coal. . 
..•. 8. ~  : May I ~ 'it; ~  ttl"", lih .. f'&ldnl:! 
Al1' rP'kvlIf'It ~ ~  itito; ROOOURt·' ~ ·tllat: they bavtI _tided 
themselveR that the tax-payer's intereRts were .. ~  

~  HODoura.bie· 'Iir ,Muha1ll1llild ~ Gsa' d·: oYlN,· iSir .. ' 
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168. *1tIr .•. BatY&IIlurti : Will Oovemme;n,t be pleased t08tatO: 

(a) whether their attention has "been"arawri ~ .. aD. ~ ~  the 
. recommendations 'Of the' ~  BroadeutUlf' Com-
mittee of Great· ~  in tile Ainnfa BUM·PatniuJOf. the 
20th March, '1936 ; 

'(b) whether they prop06eto aceept the' reedmmendationa telating 
to the manufacture of cheaper receiving sets than are avail-
able at. present ; ., 

(e) if not, why not ; 

(d) whether any induetrialists have been approached in this 
matter i and 

(6) if not, why Dot' 

'1'heHono1ll"&b1e Sir Prank Boyce: (a) : Yes. 
(b) Although the recommendatioIIB were not made to the Govern-

ment of India, they -recognise the ne4ellrity foy cheaper sets and the 
newly established Researeh section of. All-India Radio has already begun 
to investigate problems relating to reception in India with a view to 
ftlcilitating thE' manufacture of such sets. 

( e) Does not arise. 
(d) and (6). 'fhe Controller of Broadcasting has bad' informal 

talks on the subject with a few manufacturers, but he will not be in a 
position to give praetic.al advice t.o manufacturers until the Reamrch 
DeparQnent ~ had more time to carry out theinvt'.stigatioJloij teferred 
to in the reply to part (b) Of t.he question. The information which it 
gathers will be at the dispoAAI of any industrialild.s who wish to undertakE' 
the manufaeture of receiving seta, 

Mr. S: Satyamurti: Which is the ReselU'ch Department doing this 
work' ,'. .' . 

The Honourable Sir Pra.nk Noyce: The Research Department of 
the Broadeasting Department, now known all ,All-rndiaRa.dio, 

. Mr. S. Satyamurti: Have they got faci'lit.ies by way 'of suitable 
personnel and other suit.able facilities for carrying on this research T 

The Honourable Sir Prank' Noyce : ~  to give 
t.hem all the facilities they want for this purpose. 

Mr. S. Satya.murti : Will Government expedite this work, i.n.view of 
the imperions need for having cheap«>r receiving seta, if ,we are to have 
fruitful rf'<SultR of hroadcasting ill thic; country' . .; . 

',.'J;'he.; HOllo1U'8ob19 AWr ~ ~ ~~ ~~  S ~  ~~ ~
~ ,;wdl ~  be. in. a. ~ ~  to, ~ ~ . the . Pl'9p<l84q; . we ~  

puttirig forWard under t.his head.' .  . i <.,., ';, . 

.. : Ilr. II. AlIanthuaY:&naJa. Ayyanpr : 41:": ~  ~ ~  

-dJoinf()rmatiOl1 for'the, proliDotiOll· ,Qf materiaill,-.ud· ~ ~  in thi" 
o('Ol1ntrV. f4'lr·;jn. ~  ,. .... ,  , .. ~~  "if( ,,", "; \': ,. .,! ".I, lfqj, ~  .• ",1: 

The ·:JIOllctilrablai'.O ~~ ~  
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lIr • .,.h.m;mia AShaT ~  that Japan and 
America are ~  ~  India very cheap ~  
and other broa.M:uting ~  '  ,  "  . 

'l'he 'Hollourable Sir Prank • oyce ~ There are ~  sets in usc 
in this coUntry, but 1 would remind my HonoUrable friend that there is 
a fifty per cent. duty on them . 

. :JIr." ~~ Ayja,ugar: Are there no companies in 
India producing reeeivmg Beta , ' 

The Honourable Sir J'ruk III'oyoe: Not as yet, Sir. 

Mr .•. Ana.Dthu&yuam .A:yJaDgat': Do Government propose, then, 
88 part of the scheme of broadeasting on whicil a large amount is being 
spent, to help in starting industries for the production of receiving sets 
in this eountI:Y T 
The RODourabile Sir J'rauk Boyce : Weare prepared to help local 

manuflWturers by placing at their dispoHal &11 the information we have 
on the subject. They already have the very substantial help afforded 
by a fifty per cent. duty. 

Mr. II. ~  May we 'take it that the 
information will be useful to English manufacturers only' 

"The HODourable Bir Prank Noyce: No, Sir. It will be available to 
all manufacture1'l'l. If manufacturers in this country (,,annot take this 
up with the incentive of ~ fifty per cent. duty, one can only expres9 
one '8 regret." . 

Mr. M. Anantbasaya.nam Ayyanga.r : Will Governmpnt con!lider the 
desirability of starting' the industry in the first instance and then make 
it over to the public T 

The Honourable SirhaDk Noyce : If they did so, they would 
immediately be accused of. stifling private enterprise. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : Next question . 

.AJo:NDMllNT OF THE LAW' ~  THE 'TRANSACTIONS IN ~  
SECURITIES. 

169. *Mr. S. B.'1.tyamutti: Will Gove,rnment be ~  to state: 

(a) whether their attention has been dTawn to a leading article on 
the need for amending the law governing thc transactions in 
Government ~  as a result of. a recent. case, the Sec-
retary of State versus The Bank of India, Ltd., decided by 
the Bomhay High Court., published in the Hindu of the 
16th March, ]986; .  .  . 

(b) whether they propose to take steps as ~  in this article 
in :this ,behalf ~ . .  . ., 

(r,) if 80, whllt; iuld ' 
< l (1f)1 it' bot, Wby'lhot' ,: ': t,; I, 

~ ~~  ~~ ~  ~ ~ ~~~ ~ ~~  ~ ~ ~  
~ ~ ~ ~  ariq,";to ~  take,thl ~  '(.:',' .''', .... 
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POSiltBUoITDiQF ~~ ~ ~ ~  ~ 

170.*m.: 8. ~  :' ~~  be ~  ~ ~  
, (a) whether thei.,r atte;n.tion. ,baa ;een ~~ to ~  eDtitled 

" EVil Of Griggi&ril f I" ~ the Amnta ~ ~~  bf ~  
25th March, 19M ; ," 

,(b) ~~ ~ they have ~ ~~  the,_ ~  ~  .. ~  
, bon m this country, ~  bidtt8tTlettmd small 

scale industries; and ' ,,' ',,, ,  . 

(c) if so. wllet the.ircottelusi'Mla ars" 

'!'he Honourable· Sir Prank ]fey" : ,SiI', .: I muat apotogise for 
lDIIWering -t.his queation as my Honourable friend '8 B&me appears in it. 

(4) Yes. 
(b) A survey of the nature which the Honourable Member appear8 

U! contemplate ,,'ould, under the pl"8l$lt·eonatitution,bea ma.tter for 
~ Pro-vineial Governments to undertake. 

(c) Does not arise. 

Mr,. S. Satyamurti; Did ~  conFJider the ~  of 
reviving village aud small scale indlt8tries,from. th'e'JiOint 'of view of 
relieving aU-India ~  and the improveme'l'lt of the finances 
of the country as a. whole, and if. 80, ~  daeteiOl'e ~ friendly 
SUl'gUl;tions to Local Governments, apart from iakhig ~ 
themselves f 
The Honourable Sir Prank Royce: My Honourable frieud is 

raising a very wide question which it is reaUy impossible to JJ,l1SWer in 
the course of supplementaries. " 

Mr. S. S&tyamurti: Will my Honourable ~  take up this 
question of ~  the possibilities of the development of small and 
village ~ industries, with a view to placing at. the disposal of the 
Local Governments such information as may be userul to them in PUl'SU-
iag this line of action , 

The Honour&ble Sir Pr&nk Royce: Government are con8idering the 
po88ibility of deV'eloping musH-scale indastries. This is a matI'M which 
is always engaging their attention. The Government of India have given 
grants for the development of cottage industries, in regard to hand-loom 
weaving. silk and wool. The question of smaU«lale industries is alWays 
mtd1!r their coDSideration and illl brought continuously before the IndU8-
mea Oonference. . 

........ Batyamurti : May I take it that there is no change of policy, 
thanks t.o the Honourable the Finance Mell\.ber, in tbis matter. 

The Honour&ble Sir Pra.nk Noyce: I have always fonnd my Honour-
~  friend ,Very helpful in this matter. 

Prof. N. G. Ra.nga.: Do not the ~  GOfll"l1ment. share the 
responsibility for tlu> development of thel*' iindllstria wj,th the Local 
Governml'nts and t.llst being 80, i8 it not ~ ~ ~  ~  Central 
Government to take the initiative' ., . 

. . . ,'. aoDOuable ~ ~ ;,; ~  ~  ~~  ~  
by co-ordination.' . ~  ~ ~ ~~ ~  ~~~  ~~ "l\Pj,OlS1Jt 
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\lith that object in view. My Honourable friend knows as ."ell .. I dp 
,t,b limiWimlt:(i''$h.·,l'EIIIIeJlt ,ceD8titntion...We de. all we ea.n, withill. tho86 
amitat.iona, .. help tW· deveropmeAt of swall-llwe and. c"*1'.4ge iDduitri •• 

PWIl. If. G. Jt:a.DP: ~  under the present Act it is still possible 
fQr. the ~  to undertake an inquiry into the. ~  of the 
tlXtension, ~  and. ~  of the cottage ~  and 
village industries' 

·TIle BoDOUr'&ble Sir Nripencb1r. Bircv·; Sir, ~  object to tile ~

able Member's raisillg such points; it ill really entering into a debate QIl 
every question,-" whether it is possible or not possible ", and 80 oOn and 80 
forth. 

Mr. President (The BODoure.ble. Sir abdur Rahim) : That question: 
need 1I0t be I,I.DSwered. I 

Prof. If.G. Banga.: Sir, in view of the answer given by the 
lIonourable the Industries Membertbat it is purely provincial and there-
fore the Government of India cannot undertake an all-India sUlvey, . I 
merely want to raise the question how -is it ,iJnpoillJible for the /19vemment 
of India to order that survey even under the present Aot. 

Mr. PresicleDt (TheHQnourable Sir Abdur ~ Tht is a 
matter of argument. The Chair cannot allow questions to' be put whiclt 
would turn the question hour into a debate on a f'esolution. 

IIr. Mubanrrnad Azhar Ali : ~ the ~  ·of India rtJeelltly 
got any reports from Local Governments regarding the progress in 
industrialization which they have made in villages , 

The Honoura.ble Sir Prank Noyoe : The Industries Department of 
the Local Governments publish reports every year. 

IIr. M'vbammed A.Ih&r Ali : My question is whether the Government 
(If India have got any infonnation or report which they can place in the 
Library of the House to show if any progress has been made at all , 

The Honourable Sir Prank Noyce: I am not sure whether it is the 
practice to place provineial reports in the Library of the House, but if my 
Honourable friend is specially interested in any of them, I will endeavour 
to procure them for him. 

Mr. lIuhammad Ashar Ali : Thanks. 

E.mkARKrNG OF A PORTION OF THlD RUllAL DEVELOPMENT GRANT FOR THB 
DEPRESSED CLASSES. 

171. "'Mr. S. Satyamurti : Will Government be pleased to state: 

(a) whether their attention has been drawn to a leading article 
entitled "A great need ", in the Statesman of the 29th 
March, 1936 ; 

(b) whether they propose to ask the Local GovernInents to ear-
mark a portion of their share of the rural deyelopment grant 
for the. depressed claBSes ; and 

(c) if not, why not T 
The BODo1U'&ble Sir James Grigg: (a.) Yes. 
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~  The l'ea8O!i8 were tmplained ~ on the 
18th 1tIareh; 1936, in the' other House on a :ReBo-l'ution on, this I11bjeet. A 
copy of that debate has, however, beenfqrw"'fie4 ~~ ~  

Mr. 8.' Saty&miirti : Wh.en do the Governltte:n:t Of' InffiA' Pl'ol'o&e' to 
place on the table of this HollSt! a report of' 'the m.anner in wh'ich this 
grant has been allocated' ,'. 

fteBonoutable Sir .f&mel ~  'Very shortly ;'1 have 
Jiot got all the information, but I have got most of it ; there is'&lready a 
question on the subject down on the paper. '. , 

Mr. S. Saty&murti: Have ~ Governmept ~~ ~ ~ "point 
that, in several parts of India, the depressed c-Iasses do' not get 'even 
drinking water facilities' Will the Government of IIima recommend' to 
the Local Governments that they should take into special cbnsideratitfn the 

~  needs of the depresaed elas&eI,while they are spending the-rural 
'fivelopment grants , 

The1lonourable Sir lames Grigg: We have forwardod to them 
copies of the debate in the other HOllSe and that should give them a lead. 

Mr. S. 8&tyamurti: I take it the Government or 'Ihdia :, have no 
prohibition against earmarking any portion of these grants specially for 
the depressed classes , 

The BODoura.ble Sir lames Grin': None ~  

ARTICLE ENTITLED "INDIANS OvERSEAS" PUBLISHED IN THE Hindustatl 
i'imeB. " .. 

172. *Mr. S. Satyainurti : Will Government be pleased to state : 

(a) whether their attention 'has been drawn to an; article entitled' 
'.' Indians Overseas ", published in the HinGustan 1,'ime.,. 
dated the 3Qth March, 1936; 

(b) whether they have examined the points raised in the letter of 
Mr. Henry S'. L. Polak ; and 

(c) if so, what their conclusions are , 

Sir Girja Shankar Bajpai: (a) and (b). Yes. 

(e) The points raised in Mr. Polak's letter have formed the subject 
of separate questions and I would invite the Honourable Member's atten-
tion to my replies to them. 

SHORT NOTICE QUESTION AND ANSWER. 

STRIKE IN THE BENGAL NAOI'UR RAILWAy WOlUCSHOPS AT KHAB.AGPUR. 

Mr, V.  V. Obi : (a) Are ~ ~  aware of the serious r"ltuntioni 
12 Noo1\' that has arisen at Kharagpur where' eight thou.'Jand 

. workers engaged in the Bengal'Nllgpur Railway Workshops 
went on peaceful "satyagraha" On the 31st August, between 11 A,M. 
and 12-30 P.M. M a protest against the action of the Agent andtbt:"ehief 
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~  ~  in notgiviug the repr*ntBtive6'ofthe workers an 
~  ~~  theeimcellati9D of •• short-time. working" 7 

(b) Are Government aware of the fact that· in 1933 there WIIB 
retrencpment in the shops, and further there was reductionjn .the li\11Dber 
of workers in the shops due to normal wastage, such as, deaths, retirementl 
and stoppage .of· recruitment, discharge, etc. t 

(c) Do Government propose to consider the advisability of instructing 
the Railway administration under the circumstances mentioned to meet the 
workers' representati;ves and come to a settlement on this outstanding 
question and thus allay their discontent , ,. 

The Honoura.ble Sir Mubamma,d Za.frullah Khan: (a) Government 
understand that ~  the 30th August the Bengal Nagpur Railway PnioD 
asked the Chief Mechanical Engineer to meet a body of workmen to discuss 
short tittle working. The Chief Mechanical Engineer advised the Railway 
Union to address the Agent. The Labour Union informed the Agent that 
unless he saw the workDl.en before 11 hours next day the men would observe 
starvation during the midday interval. It is understood that this 
demonstration took place. The Labour Union then proposed that ·8,000 
workmen should proceed to Calcutta to interview the Agent. The Agent 
informed the Labour Union that he was prepared to meet a aeputation of 
four workmen, or, if the ~  for a deputation was sponso.red by the 
Labour Union that he was prepared to meet a deputation comprising the 
President, the Vice-President and General Secretary of the Railway Union 
together with four workmen. He was unable to agree to meet a deputation 
of 8,000 workmen. So far 88 Government are aware, no reply has been 
received from the Labour Union to the Agent's offer to meet a deputation. 

(b) Government are aware that certain retrenchments have taken 
place in the Kharagpur shops from time to time. As regards further 
reduction in numbers of workers due to normal wastage, deaths, etc., 
Government have no information, but they have no reason to believe that 
this is not so as it is a normal· process, if no fresh recruitment takes place. 

(c) In view of my reply to (a) above, does not arise. 

MOTION FOR ADJOURNMENT. 

ORDER SERVED ON KHAN ABDUL GHAFFAR KHAN NOT TO ENTER THlil NORTJE. 

WEST FRONTIEa PROV!NCE AND THE PuNJAB. 

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Avina-
shilingam Chettiar has given notice of a motion for adjournment. He 
wishes to move the adjournment of the Assembly in order to discuss a 
matter of urgent public importance, namely, the order served on Khan 
Abdul Ghaffar Khan preventing him from entering, remaining and 
residing in the North-West Frontier Province and the Punjab. Does the-
Honourable Member wish to move it f 

1Ir. T. S. AvinaBhilingam Ohettiar (Salem and Coimbatore cum 
North Arcot: Non-Muhammadan Rural) : Yes, Sir. 

Mr. President (The Honourable Sir Abdur Rahim) As no obJection 
has been taken, the motion will be taken up at 4 0 'clock. 



::-, THE GENEVA CONVENTION ,:rMt»L-gnN'l'lNG BILL . 

•• Q. B. F. TotteDJl&ll (Defence l:Ject'eta11') :' Sir, 'I *ove ft1l"luye 
to introduce a Bill to itnple:ment Artiele 98 of the'Genet8 ·convetttidn of 
~ tlth day of ~  1929. 

Mr. Pruidat (The HOD011r&ble Sir Abdur Rahim) : The ,quoshClil 
M: 

•• That leave be granted to lntroduee a Bill to' implement' 'Artiele 28 of' the 
Uene\"!& {;onvention of the 27th day ,of July, 19lil9." 

TlHmotioll wu adopted. 

Mr. O. B.. F. TotteDham : Sir, l.introduce the Bill. 

THE CANTONMENTS (AMENDMENT) BILL. 

Mr. President (The Honourable. Sir Ahdur Rahim) : The House will 
now resume discussion on the Bill further to am.end the Cantonments 
'i¢t, 1924, for certain purposes. 

Mr. If. V. Gsdgi1 (Bombay Central DivisiOll.: Non-Muhammadan 
Rural) : Sir, I was the other day referring to the ditision of each 
Cantonment into communities by the Gowrnment of Bombay and the 
Government of t}w, Central Provinoes. I find from sub-section (a) of 
section 31 of the origiBal Act, that it really does not contemplate web a 
division. What it says is thia : 

•• Tile diTiIion of a cantonmellt i_to wards or  of the inhabitall.ta of a c&ntdnllUlftt 
iato ~  or both." 

I wbmit that the word U elasses " has been wrongly interpreted by 
the Government of Bombay 8S well as by the GovernlWlnt of the Central 
Provinces. If we take the dictionary meaning of the word, we find that 
• class' means order, rank or peraons in society supposed to have some 
resemblance or equality in rank, education, talent and the like. Therefore, 
by no stretch of imagination the word • class' can be literally taken to 
mean as " caste". Beyond this, I do not want to say further on this 
point. I do hope that this wrong interpretation by the Government of 
Bombay as well as by the Government of the Central Provinces on the 
word .. class" will be taken note of by the Honourable Mr. Tottenham 
and matters will be put right. .As regards the franchise about the 
CantOJUDent Board, I have given two amendments, and I will say whatever 
I want to say when I come to actually move them. At this stage, I only 
wish to say a few words. I want that the franchise should be as wide as 
possible, and, in ~  my amendments seek t0lDske it as "ide aa it avallable 
for the election of the Provincial Assembly in thatprovinee. 

There is another point which I wish to refer. It is about the 
demarcation of what is called the Buaar area. The Bill provides that 
the Bazaar area will be declared by the Governor General in Council by 
BOtification in the Gazette. When the question ~  for demarcating 
the Bazaar area, I do hope the need. of every cantonment, particularly 
of the civil population for the purpose of upanflio&l, will be take, into 
consideration. It is very likely that the present BU8&r area may not be 
enough from the point of view of the density of population or fl'QIQthe point 

( &22) 
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of view or other amenities. These factors, I do hope, will be taken .into 
consideration when the question comeil for demarcating the Bazaar areas. 
J read the other day in one of the Anglo-Indian papers that the Bazaar area 
should be confined to the present state of affairs sO as not to allow any expan-
sion and· the reason given was that the cantonment administration so far as 
municipal matters are concerned rep.!esents a sort of oasis in the wlwle of 
India. I do not accept that position nor do I accept the statement of my 
Honourable friend which he made the other day that if a referendum 
waR taken, the ch:il population in every cantonment would go in for 
military control. I do not accept that. But so far as the demarcation of 
Bazaar area is concerned, I do hope the facto1'8 that I have just referred to 
will be taken into consideration. 

Now, ooming to the 1?oint of finances, the position before 1924. was 
that everything rested wIth the Government. At present considerable 
revenue coming out from lands is being taken by the military authorities 
and the military authorities have a predominant voice as the Bill stands 
today. What are the grants made by the Government for the purpose of 
education? If the municipal administration was entirely undsr the 
Local Governments, there are certain enactments such as the Primary 
Edp.cation Act and others which make the <#>vernment contribute some 
IShare for compulsory free and primary education if introduced in the 
specified areas. after certain preliminary Imrveys are undertaken. But 
so far as these 90 cantonments are concerned, subject to what my Honour-
able friend has to say, about Rs. 87,000 are contributed and this contribu-
tion is distributed among the 12 cantonments out of the total number 
of 90. I think when they are taking a considerable amount of income 
from the land, it is up to the military to contribute a substantial share 
for the purpose of educating the school going children in the cantonments. 
Hitherto the taxation entirely rested with the Local Government. Now 
the power is sought to be given to the various Cantonment Boards. I do 
hope that in levying additional and new taxes, the majority that is given 
to the officials in the proposed Cantonment Boards will not be so used as 
to thwart the declared wishes of the non-official elected Members. 

There is another point with respect to the appointment of Executive 
officers in the vari(}us cantonments. The service, I understand, is to be 
Indianised. But I hope that no retired military officers, such as Jamedars, 
or Subedars or Subedar-Majors will be appointed. I may very frankly 
tltate here that the experience of certain Cantonments about these retired 
military IOfficers, such as J amedars or Subedars is not a very happy one. 
In some cases, it has so happened that some of them have been transferred 
to Cantonments in the Deccan from the North and they have so managed 
things that they have brought to the respective Cantonments under one 
pretext or another their friends and relatives, sometimes as contractors, 
sometimes as clerks-a thing which happened beyond all proportion in the 
ease of the Back Bay Reclamation scbe.me. I think this is a small edition 
of that practice and therefore I would urge that the Honourable Member 
in charge of this Bill would take this fact into consideration and will not 
keep this service open to retired miliUiry Havildars or Subedars or 
J amedars. Let the standard be as declared by two Honourable Members on the 'l'reasury Benches the other day that the best men available will 
he appointed. I hope the best men will be the best irrespective of any 
elMS or racial consideration. 

L220LAD c 



[7TH SEPT. 1936. 

l?t!!. N. V" Gadgil.] . 
I Thent Sir, there is another point which is the most important, that is 

the land problem. 1 am glad that before this motion for taking the Bill 
into further consideration was made, a Press Note was issued by the 
Governm!!nt of India. Last year when this Bill was under discussion, I 
ventured to make certain suggestions. I then said that it was not the 
ownership that really mattered so much as the undisturbed possession of 
tbe land. I actually threw out a suggestion that perpetual leases should 
~  granted on nominal rents. I am glad that the position has been 
accepted so far as this Press Note is concerned. But I further find in the 
Press Note that tbere are other nlatters which are not entirely to my satis-
faction at any rate. If they are going t.o give satisfaction to those persons 
whose interests are primarily concerned, I have nothing to say. But in 
so far as I can say about what is contained in the Press Note I submit 
that I am not entirely satisfied with the position. There are certain matters 
which the Press Note says will be discussed hereafter and that is the only 
~ of hope in the sensc that matters have not been finally decided and 
deCided once for all. I submit that taking a practiCal case, if a person 
lias got three acres of land in a Cantonment and the building is situated 
actually on one-fourth acre and the remaining land lying vacant, if he 
wants to develop it, the military authorities may not grant permission 
and thereby they clog the development of the property. Not only this. 
They will deprive the Cantonment Boards of additional revenue, and 
similarly they will deprive the Government of India also of addition in 
the shape of income-tax. I submit that the best way is to sub-divide them 
into several leases and allow a particular person or persons to develop 
his or their properties subject to such conditions as regards sanitation 
IUld general amenity. The difficulty that has been pointed out is that 
Government will have to meet increased liabilities in case Government' are 
obliged to buy this property whenever military necessities arise. I think 
if· there are more bungalows and if properties are developed on the lines 
I have suggested the annual renting value will go down and not increase 
because there would be more supply than file demand justifies. The 
Government ~  taken up the position that under no circumstances they 
are ,going to pay for the land. If that is so, then, there Jjhould not be 
any objection on the part of the Government to be more liberal in granting 
peJ·mis."joll to sub-didde the holdings on the li8me conditions, namely 
perpetual lease with a nominal rent. 

Then, as regards the compensation to be paid, though no definite 
principle has been laid down in the Press Note, I may point out that in 
1928 there was an Official Committee presided over by Mr. E. Sheepshanks, 
I.C.S., with two other Members, Lieut.-Colonel J. Bois and Lieut.-Colonel 
G. J. Mollison and the principle then adopted was: 

.' A l'urchade price is usually based upnn 20 timos the annual YlIlue of the property 
less the ~ of immedia.te repairs to put into habitable condition. Thi. is the well 
('stllhlillhed and recognised method of arriving at the purchase ~  of property in this 
COUll try. " 

Personally I would enunciate another principle which has been 
accepted in all the Land Acquisit.ion 'Cases, that is what is known as the 
hypothetical scheme. Although the ground may be vacant at t.he time 
when it is notified for the purpose of acquisition the sale price is arrived 
at by ,calculating the net profit that a man may get every y:ea.r if. be were 



to build a building on the vacant land after inveRting ~ ~  capital, 
interest oharges and depreciations as usual to be 'deducted. In this 'vay, 
the price of land is cal-eulated. That is doing some justice to the person 
who has got more land, say, four acres, though actually the building is on 
one-fourth acre. Well, Sir, in paying him compehsation, the Military 
authorities ought to take into consideration in alI fairness and justice the 
fact that he could have developed his property even by borrowing money 
from others. On the basis of hypothetical schemes, I think the price ought 
to bc paid. But if the persons concerned, as I was able to ascertain from 
some of those who have got their buildings in the Cantonments and as I 
understand that to be the view of all-India Cantonments Association, are 
satisfied with the principle which I have just referred to and which was 
adopted by the Official Committee in 1928, viz., that 20 timt'8 the annual 
letting value should be the price to be paid by way of compensation, I 
have nothing more to say. I hope, Sir, that these points which I have 
referred to in my speech 'Will be taken due notice of. There are other 
matters with respect to the  administration in the cantonments, i.e., how 
some of the provisions are grossly abWled. As I said the other day, I do 
not want to give instances and to strike II. discordant note. I propose to 
write all theBe things to the Honourable Member in charge Bnd I hope he 
will remove some of those grievances. It is not, as I have stated in the 
beginni'ng of my speech, that we are satisfied with the Bill as it is. It falls 
short of our expectations, but I am not a man who believt'8 that good is 
necessarily the enemy of the better. In that spirit and with that limita-
tion I have accepted the Bill, and I am bound to say that when it actually 
comes into operation it is bound to give rise to certain immediate demands 
and we shall use them as spring-boards for further action. I do hope that 
the spirit in which the assurances were given by the Honourable Member 
will be the spirit that will guide t.he administration of this Act and the 
military authorities will not have merely a new Act to act upon but a new 
spirit and a new administration to work up. ~  

Mr. G. :I.. F. TotteDham (Defence Secretary) : Sir, the-re are just 
a few points in the Honourable Member's speech which I think he would 
like me to refer to before the motion is put to the House. In the first 
pJace, he referred to the practice in Bombay and certain other pa.rta of 
South India of dividing cantonments for the purpOlSe of elections into com-
munities instead of into geographical wards, and he asked whether any-
thing could be done to stop this practice. Well, Sir, I may say at onee 
thllt I entirely agree with him that it would be very much better if we did 
110t have communal electorates in cantonments. I understand that it is 
not the practice in any cantonment in the north of India; I do not under-
stnnd why, it is the practice in Bombay or other parts. But the actual 
provision of the Cantonments Act on the subject is contained in a section 
which unfortunately we cannot amend today. It lays down that the Local 
Government may make rules to divide a cantonment into wards or the 
inlwhitltnts of cantonments into classes. As I say, we cannot amend that 
section now because it is not one of the seqtions which is under amend. 
lUf'nt in this Bill. But I will take np the matter with the Local Govern-
ments concerned and see 'Whether anything can be done in the matter. 

The Honourable Member then: referred to the question of bazaar areas 
and the possibility of their eXparu!ion to meet the ile®s of the civit 
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pQP.ulatiou. Sir, as be . Play be aware, bazaar areas are already demarcated 
in most ca.ntonments at the present moment. We have al80 issued advance 
instructions to the military authorities to be prepared to ta.ke up this qUe&-
~ of ~~  bazaar areas under the 'new law, if it is passed, and 
we have ~  asked them to dtlill with it in a n{)t illiberal spirit. There 
is to be no intention .of defining a bazaar area, by drawing a line exactly 
round the present bmlt-up area, and I hope that due space will be .allotted 
for the necessary expansion ~ it is possible to do so. 

The Honourable Member then referred to the question of fina.nee and 
"he amount of money that cantonment authorities spend on education. I 
have not got the figures here at my fingers' ends, but I would draw atten-
tion to the fact that the Bill itBelf is making a lllight improvement in this 
respect, becaU8e it is including in the compulsory duties of cantonment 
~  the duty of establishing, maintaining and assisting primary 
;f!hools. At present the Act says, .. establishing and maintaining" ; we 
. are adding the word" assisting" as well. 

The Honourable Member then asked whether, when the question of the 
imposition of taxes in the cantonment arose, I could give an assurance that 
the views of the non-official members of the board would prevail over those 
of the official members. I am afraid I cannot go so far as to give so broad 
an undertaking as that, but I have no doubt that the views of the elected 
members and the non-official members in the board will be taken into con-
meration. 

_ The next point that the nonourable Member raised was about the 
e1ass of people '\\"ho were to be recruited as executive officers. He ~  
to bave certain objectioJUI to .Taroadars and Subadars. Whether those 
objections are or are not justified I cannot -discuss at the moment ; but 
the important point is that all ca.ndidatf\'! for these civilian executive 
omcers' posts in future are to be selected through the instrumentality of 
lhe Public Senice Commu.sion. And that I think givps all far and away 
the best means of getting the best candidates available, irrespective of 
where they come from. I should rather doubt myself whether many of 
that class of officer in the Indian Army will be able successfully to com-
pete in the examination which t.he Public Service Commission will pres-
cribe, but I certainly do not think they should be debarred from being 
executive officers if they have got th'" education and other qualifications 
Which enable them to pass this e-xamination along with everybody else. 

The Honourable Member finally referred to various matters regarding 
the lalld diBpute and the press communique that we have issued on the 
aubject. Well, Sir, he kept on repeating that he thought that the ownprs 
Of the land ought ~  be allowed to develop their property, and so on 
That of eourse all proceeds on the assumption that the land belongs to 
them, whereas, if he will read the press communique carefully, he wi11 
find that the whole of this agreement with the hOU8e-owners is based on 
the admission on their part that the la.nd does not belong to them. That 
makes a considerable difference. The la.nd is not their property. They 
were given the land originally for nothing ; they have made a very good 
thing out of it during the last 60 or 70 years and I do not think it is 
f.a.ir or that it will be in the interest of CAnU;nments that every bit of 
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spare land on whieh. a. bUIIPlw may ,be situated. the· ,,...at ~  

should now be immediately applied to development, by building shops.. 
for example, or commercial ,institutions, and 80 on. That, however, is a 
matter that must be dealt with on its merits in individual cases. We 
shall also take into account the suggestions that the Honourable Member 
made regarding this question of settling the formula for the payment of 
compensation if at any time the property is to be acquired fOr military 
purposes from the howe owners. We have already' considered· the 
formula laid down: by the Sheep8hanb Committee. There are one or two 
objections to it from our point of view, but I have some hope that ~ 

ahall be able to arrive at a formula which will be acceptable to the 
representatives of the all-India Cantonments Association with whom J 
discussed the matter. 

I d() not thitik, Sir, there are any other points raised by the 
Honourable Member in his speech, and if there are any other points 
arising on particular amendments I shall bel prepared to deal with them 
as the amendments come up. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : The question 

C I 'rhat the Hill further to amend the Cantonmentll Aet; 192", fOr certain J'11!'POIIMJ 
a. reported by the Select Committee for the second time, be takellmto coDllidem-
fiot!. ~  

The motion was adopted. 
1Ir. Prerident (The Honourable Sir Abdur Rahim) The qUetltion 

is : 
•• 'I'hat elause 2 stand part of the Bill." 

IIIr.G. B. Spence (Secretary, Legislative Department),: Sir, I move: 
.. '1 bat after sub·elause (0) of clause 2 of the Bill, the following lIub·clause be 

inserted: 

, (00) in claUBe (,;ii) after the worde ' in a cantonment' the following shall 
be inserted, namely: . 

• or where more than one lIuch offiesr has charge of the miUtary works in a 
cantonment IlUch one of those ottiesrll 811 the Offieer Oommanding the 
I:!tation may designate in this behalf'.' " 

This amendment is directed to a very small point which has recently 
('orne to Inotice, namely, that ~  definition of "executive 
engineer" in the clawe to 'Which this addition is proposed proceeds Qll the 
assumption that there will always be One officer only in charge of military 
works throughout the cantonment. Actually that is not always the case. 
Sometimes different officers are in charge of military works in different 
parts of the cantonment, and the object of this amendment is to eover 
that class of case. Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

HI: 
.. 'l'hat after sub·clause (0) of CIIl1\86 2 of the Bill, the following sub·clause be 

inIIerted : 

C (co) in clause (lIlii) after the words' in a cantonment' the following shall 
, be iDtMrtM, nILIIIely: ' . ' 

I or where more than one lIuch ottieer has charge of the miUtary woru is • 
cantonment sueh one of those omeers all the Oftleer Commanding the 
l:Jtation 'Jilat, deaigIlAte in thil behalf '. ' ,.' , 

The motion was adopted. .I.',' 
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•  ' Mr. PreIiclat (The Honourable Sir AbdwRahim),: The quettion 
lB·: 

.. 'fhat elau .. 2, al amended, atand part of the Blll.'-

The l!lot.ion was adopted. 

ClaUBe 2, as amended, was added' to the Bill. 

Mr. G. H. Sp8not : Sir, I move: 
•• 'l'bat after oJaUIa 2 of the llill, the following clause be inserted : 

• 2A.. 1'0 lectioD 3 of the eai.d Act, the following lub·/lectioD lhall be added, 
DameQ' : 

• (3) When any pJace it declared a cantonment for the 1irat time, the 
Governor General in Council may, until a board is constituted in 
accordance with the provisions of this Act, by order make any provi-
Ilion which appean neceaaary to him either for the adudlliatration of 
the (Jantonment or for the conatitution of the board '.' " 

When this Bill becomes law, the cOll8titution of a board will become 
obligatory in all cantonments and the administration of all cantonments 
will be vested in the board. For obvious rea,soJlS it will be· impossible 
tj,or the board in a newly created cantonment to come into being 
simultaneously with the crea.tion of the cantonment, and some form of 
temporary administration will be required to tide over the period 
intervening between the creation of the cantonment and the constitution 
of the board. Sir, I move. 

is: 
Mr. President (The Honourable Sir Abdul' Rahim) : 'fhe question 

•• 'l'hat after claUIIe 2 of the HilI, the following clause be inaerted : 

• 2A. 'fo section S of the said Act, the following Bub·_tiOB shall be a(lded, 
namely: 

'. (II) When any pJace is declared a cantonment for the first time, the 
'i Governor General in Couneil may, until a board is constituted in 

aecordance with the provisions of this Act, by order make any provi-
SiOD which appears n('cesli8ry to him either for the administration of 
the Cllntonment 01' for the constitution of the boaI'd '.' " 

is: 

is: 

The motion was adopted, 

~  clause 2A was added to the Bill. 

Mr. President (The IIonourable Sir Abdur Rahim) The question 

,. l'hat claule a stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Mr. Pteaident (The Honourable Sir Abdur Rahim) The question 

•• That clause " stand part of the Bill." 

Mr. Mohan La1 Sakaena (Lucknow Divisien: Non-Muhammadan 
Rural) : Sir, I move: 

II That in claUIle 4 of the Bill, in elau .. (11) of .Jib·section (")Of the propoeed 
section 13, for the word. • Magi/It,rate of the first elau' the 1I'Ord 'penoD' be 
nbltituted." ll;.' ~  ~  :,f(!!' ~ ~  
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The object of my amendment as weUai!theJsubseqUenll amendlilent 
is not to restrict the choice .of the nominating authority to· any pal'tli:lular 
class of persolUl. My H.onourable friend, Mr. Tottenham, laid a certain 
amount of emphasis on the faet that the report of the Select COJamittee 
was agreed, bu,t I think: I am not divulging any secret of the Select 
Committee when I say that the -agreement was brought about at ille point 
o)f the bayonet. The threat that the Bill would be droppoo unleas 
certain conditions were fulfilled was always kept dangling before the 
eyes of the members, and I am therefore not surprised that the members 
of the Select Committee thought it ad viBable not to append any note of 
dissent. But, I think, while conceding the point made out hy Mr. 
Tottenham that the cantonments were primarily places meant fo1' the 
l'esidence .of soldiers, we cannot forget that, without a civil population or 
bazaar al'eas in the cantonment, the cantonments will not be wnllt they 
are today : they will be reduced merely to camping grounds j and there. 
fore it is up to us, while bearing in mind health, welfare and discipline 
of the !;oldiers, we cannot ignore the interests of the civil populatiun who 
have invested such large sums in cantonments, and therefore .it would 
be only in the fitness of things that the choice of the District Magistrate 
should not be restricted to the first class magistrate : he might have the 
choice to nominate any person who may be able to serve on the canton. 
mtlnt hoard. There is no reason why his ch.oice should be restr'icted to 
a first class magistrate. We know that there may be other ~  who 
may l,e able to serve on the cantonment board better than a lirtlt class 
magi!ltrate wh.o may not be able to give as much time because of hi6 othel' 

~  With these words, I move this amendment. 

Mr, President (The Honourable Sir Abdur Rahim) : AmendlUent 
moved: 
.. That ia claU8e 4 of the Bill, in clauae (b) of Bub·_tion (") of the proposed 

section 13, for the words I Magistrate of the first elaas' the word • pel'JWll ' be 
substituted. ' . 

Mr. G. It. F. TotteDham : Sir, there are altogether, I think, Ib amend· 
ments on the paper dealing with this one subject, that is the comjlositi,m 
ot cuutonment boards. They all hang together and it is very difficult 
for me to deal with each one of them piecemeal j and sp I !;hould like, 
if I may, to make clear to the H.ouse the general attitude' of the Govern· 
ment regarding the scheme of these amendments. 

'fhe general objec.t of the amendments is to increase the size of the 
boards, to make them more non-official in character . and actually to 
introduce a majority of elected members on the boards. Under the 
schtlme of this Bill at present, the boards contemplated range in size from 
15 members in the largest cantonment to three members in thE; very 
smallest : and in aeeorda.nce with the principle which I descriued £.8 of 
prilHary importance the other day, on each of tb8!le boards tbere ~ an 
official majority of one. Under the scheme of the amendments put for· 
ward by my Honourable friend oppoSite, the size of the boards would 
range from 19 in the largest cantonments to five in the smallest canton-
ments, though some of them are very tiny placJ'8 which may contain only 
two or three hundred civilians, mostly of the followers class, or petty 
shopkeepers .or menial· servants; in every one of theee ~  

BCCOl'dittg to his plan, there would be an elected majority on the board . 
. If· /All. th., amendments were passed, that would be the ~  
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Now, tbemere increase in the size of the boarda propoaed ·nuder ,this 
~  would, in OUl' opinioJl, render them unwieldy and di1Beult to, work. 

But quite apart from that, the principle of introducing a non-ofticial 
majority on cantonment boards cuts at, tha ,root of the whole agreement 
on which the structure ofthia Bill hu beell laboriously built up. ltwu 
on the understanding that Cantonments were primarily military organiza-
tions, Ilnd that, therefore, Cantonment Boards should have all official 
majority of one, composed mainly of military ofticen, that we on our 
side agreed to extend the principle of election to all cantonments ill India. 
It ~ again on that same understa.nding that there would be an official 
majority on the Boards that we went as far as we could to meet Honourable 
Membel'!:! opposite by bringing into existence these Bazar Committteij, so 
as to giyo the non-official element in cantonments as much voice a.s possible 
in the control of their own affairs in that particular area of the canton-
Illent in which alone it might be said that non-official interests predominate 
over those of soldiers. Naturally, Sir, if we were to have a nOll-official 
majority on every Board and in every Cantonment, there would be nG 
~  whatever for these Bazar ~  Now, Sir, if I were 
to gil baek on this agreement, and if I were to accept these amendments, 
I should, to my own mind, be betraying the interests of my own con!>tituents, 
for, in this matter, I think I must regard the Army as my cOlliltituency, 
and the result would be chaos instead of co-Operation, which ~ what 
I WIIUt. Personally, Sir, I could wish that it was unneceBsary to 
make nlly distinction between, officials and non.()fficials in Cantonments; 
I wish we could regard the inhabitants of a cantonment as one happy 
family with the same objects and interests in view, but, Sir, 1:J.nfor-
tunately, neither I nor my friends opposite can so regard them at the 
present moment. I do not deny that in many cases the elected members 
01'1 Cantonment BoarW! even now do suppOrt the officials, but that does 
not alter the fact that once you introduce a non-official majority on the 
Board. you really surrender the principlE' that military intel'ests in 
Oantonments must predominate, because you a.re putting it in the power 
of a non-officiAl majority to over-rule the soldiers on every point which 
may Hise ..... .. 

Mr. M. B. hey (Berar Representative) : On a point of information, 
Sir. The Honourable Member referred to some agreement. May I know, 
Sir, 'when did this agreement take place, and between whom 1 

Mr. G. It. P. TotteBham : The agt'eement I was referring to wns the 
agreement reached in Select Committee on which the Bill was built up . 

.Ai;, 1 was going to say, this position is not altered by the fact that 
under the scheme of the Honourable Members' amendments, 0. certain 
numbel' of members on the Board would be non-officials appointed by the 
officialE, and, therefore, it might be argued that they would alwllYs vote 
with thl' officials. Well, Sir, if they always did vote automatically with 
the officials, there would be no value in the amendment frmn the Honour-
able Member's point of view. NQi' again is the position altered hy the 
fact that the Officer Commanding the Station and the superior military 
aut.horitieF' have under the Cantownents Aet certain po.wers of control 
over Cantonment Boards. The l&lt thing we want to do is to carry oOn 
tbA administration of ~  by meana of oontinuoUII 'and frequent. 
exer_ of thoaepqwers, ~  I, :eannot .iIQqine any proeea that, w.uId 
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be more likely to bring about the very resu..lt thin I wish to avoid, tbat is, 
to keep the two elements 88 much apart 8S possible instead of bringing 
tflem together. . 

Si.r, I have considered these amendments very carefully, and I regret 
that, although it might be possible to accept some of the small verbal 
ehanges that they contain, I must be quite firm on the point that 
we cannot possibly accept the principle of having a non-()ffi.cial majority 
on Cantonment Boards ; and if that main principle cannot be accepted, 
I realJy do not think that the small verbal amendments are of any great 
vblue to Honourable Members ~ I mUBt, therefore, make it clear 
that I must oppose the whole set of amendmenm on this particular sectiun 
13. Further, in spite of what the Honourable Member said, I think I 
must make it clear that, if these amendments were passed, Government 
would ha"e to reoonsider their attitude towards the whole Bill, and 
would probably be unable to bring it into operation. That, Sir, is a step 
whil'h I personally should profoundly regret, and I think it is a t;tep that 
a great many of the inhabitants in Cantonme1l.ts themselves would ~  

regret, because, after all, this Bill does confer considerable advantages. 
It is an advance on the present position in many important respects, and 
I do think it would be a pity to sacriftce those advantages. I very much 
hope, therefore, that the Honourable Member will agree that half a loaf 
iii hetter than no bread, and that he will be !J8tiafied for the time being 
with what he has got and will not preM these amendments. 

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: 
Non-Muhammadan Rural) : Sir, T regret I feel a certain amount of 
hnndieaJl in thE' present matter, as I am informed that there was some 
sort of understanding between the Honourable the Mover of this Bill .... 

Mr. M. 8. A.ney: Agreemen,t. 

Pandit Govind B..ua.bh Pant: ........ and the ~ o£ the 
Releet Committee, otherwi!le my estimate of the Bill is entirely different 
from his. I would have really ~  gladly thrown it out completely. The 
threat held out by the Honourable the Mover which, 88 far as he is ClIn-
cenled, may be no more than a statement of a plain fact, would not deter 
me from handling the Bill in the manner J c01l8ider necessary. Mr. 
Tottenham told Uti . that half a ·10af is better than no bread, but I !'lee in 
the Bill not Iwen quarter of a loaf. It seems to me that it contains all 
stone Hnd no bread at all. I do not think I am exaggerating facts. I am 
sorry T have to Rt.rike a discordant note, but, Sir. I ha.ve very earefuUy 
considered the Bill, and I am definitely of the opinion that the people in 
the Cflntonments would not be any the worse if this Bill were not. enacted 
at all. Sir, I would not have spoken at this stage but for the fact that 
the Army Member has ehosen to cover the entire ground and ha.q taken .... 

M'r.President (The Honourable Sir Abdur Rahim) : So far as that 
one panicWa.r section is concerned. 

Psndit Govtnd BaUabh Put: So far as that particular section is 
coneerned, whieh is after all the most vital part embodying the funda-
mentill prineipll! on ~  the BillhllngB. N<rn', Sir, I should like t() 
nhdmtand the Position clearly, and I should like to state how I look 
at it.,' an.d -What r feel aboUt it. Sir, theCantomnents consist of two 
~  ~ ate linds earmarltM 88 A to which alone the ~ 
attd 1Itre arrntY' f>ebjHe are ~  ; 80 the troops have notlibtg to do '«itli 
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the areas that are under the direct control of the Cantonment Boards. 
The Cantonment Boards as such deal exclusively with the civil' popula-
tion, but it cannot be denied that the civil population there to a. large 
extent depends on a.nd is conn&.oted with the army ; they are very cloSe 
to the army quarters. So, we are not here legislating for the troops 
themselves nor for the areas that are in the occupation of the troops hut 
only for providing amenities for the people who, though associated with 
the milit.ary, do not themselves form a part whether of the ranks or of 
theoffieials of the army. Sir, the present Bill doeloJ not make any adY8nee 
on the most important point with which it deals, that is, the constitution 
of the eantonment boards. The cantonment boards as they were fOl'lUed in 
1924 were to include an equal number of elected and nominated members 
with a military officer presiding over them, so according to the scheme 
of the .Act which is in force today and which was passed in ~  the 
clllltonmf.'nt boards had only a majority of one official member. 'fhat 
~ the step taken in 1924. Much water has flown under the bridge 
since 1924. In fset, many empires have gone to pieces and mauy new 
repul>lies and new governments have been formed in various parts of 
~ world. In our own country we are supp{\jjed to be approaching a 
fresh instalment of Swaraj as it is called, if not Swaraj itself, and the 
spectrf' of provincial autonomy is hanging over us. With all this we do 
not uuderstand why the constitution of the cantonment boards alone should 
remain unchanged and why, when there are 80 many oases emerging in 
so lIlan;} places, they should continue to be a desert as before withc.ut any 
relieving feature whab>oever. In fact, there has been a certain alllGllnt 
of reactionary move in this matter, and like 8 certain animal the Army 
Secretary fleems to be walking backwards. Formerly every cantonment which 
had a board had at least seven elected members, but now under this scheme 
many of those boards which have at present seven will have a smaller number. 
Not only will there be a maj<>rity of officials but even the numb...r of non-
<lfflcillls will go down. I think the Army Secretary will realise and accept 
that the military people are guided above all by considerations of di.'1cipline 
and that is their principal characteristic. There are four military officers 
to be lJominated to these boards, they cannot possibly be expected to think 
differently from the Commanding Officer, what of voting differentll from 
him, so there will be a solid phalanx always against the elected members. 
Tlwse elected members will, in some of the cantonment boards, not be even 
in a plural number ; there will be only one. I do not know how he will 
fare between the commanding officer and the military member of the Board, 
I will not say between the frying pan and the fire or between the pole 
and the pillar, but his position will really be embarrassing and he will 
have to t.hink nine times before venturing to tread on delicate grouml 
So I do not see any advantage in this Bill at all. Then, there was one 
other safeguard 80 far and that safeguard was I submit a real one. The 
cantonment areas were practically under the supervision, direction and 
control of the Local Governments. The contacts between the Loeal Gov-
erntoents and the people at large are much closer and their affinities much 
greater than those between the inhabitants of any local area and the 
Government of India ~ in the eminence of the Olympian. heights 
of . Simla. There is a great deal of diiference between :the state of 
atrail'll as it was wl1en these people in, theeantonment.l were, Blore or .. 

~  ~  8'l1Fpian$b,p of. the Local ~ and now. when tlae 
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cantonments will be directly under the control of the Government of 
Indin. ,!,4e Government of India is the stronghold. ~ the Army. ,l4'rom 
these heIghts they want to overcome and overp<>wer the wtlole of the 
country. Here the popular voice will be hushed and nobody will be 
able to hear any echoes anywhere. In the provinces it cannot be so and 
the main purpose of this Bill, in faet, is to transfer whatever powerlS the 
Local Governments possessed to the Government of India, from a more 
o.r leS8 responsible Government to an altogether ob90lete and abIWlute 
Govermnent. That, Sir, is the main purpose of this Bill and 1 submit 
that I see great danger in that. 

Mr. G. B. F. Tottentam : May I know from the Honourable Member 
what powers the Local Governments now exercise which are not under 
tIle control of the Government of India f 

Pandit Govind BaJla.bh Pa.nt : What I am saying is this. Up to this 
time the cantonment boards were directly under the control of the Local 
Governments and the Gov'Crnment of India came in only SO far aR its 
supervisory power'S over the Local· Government were concerned, but now 
the cantonment areas are made the primary concern of the Government 
of India itself. The sting is in the tail. The last clause emphasises 
the control of the Government of India. (Interruption by Mr. G. R. F. 
'l'ottenham.) In fact, that is what the Army Secretary himself said in his 
note attached to the Bill itself-that the main purpose of this Bill is to 
transfer the powers which had been held by Local Governments so far, to 
the Government of India. If what he said was misleading I am not to blame 
for it. But I give him credit for being sincere in what he said and I 
suppose the Bill has fulfilled the purpose which he had in view. There need 
be no doubt about it. Weare told that there will be hazar area6 and in 
those areUR the elected members will he in a majority. These bazar 
commit1ees will be no better than any other sub-committee formed by the 
board itRelf. It has no statutory powers, it has no statutory rights or 
pri"ilf',:!('s, it cannot impose any taxes. In the very section under which 
the hazar commIttees are to be formed it is laid down that the hazar 
committ('(' cann{)t frame any bye-laws or any regulationFl ; it will be no 
more 111/111 II small Rub-committee formed for the purpose of administering 
Rueh affairs as may be delegated by the board to it. It ,vill be somewhat 
like the area formed for the segregation of persons suffering from epidemic 
diseases in cantonments. It wfiI be something like the area reserved for 
natives in South Africa, so I cannot enthuse over this concession to 
which the Army Secretary seems to attach great importance. I personally 
feel that it is a wrong move. He does not want to make any distiuction 
between officials and non--officials: I agree with him and I am prepared 
t{) put forward a. 8uggEJ!Jtion. Let these boards have a majority of officials. 
Let there be eight officials and let there he seven non-officials, hut let all 
of them be elected and let the inhabitants of the cantonments have the 
power of electing eight members from among the officials and seven from 
among the non-officials. Let there be a joint electorate. Let them have 
the privilege of electing high officers belonging to the high command of 
the Anoy, and I think they will consider it a. privilege if they have an 
opportunity o! returning. my Bonourable friend, Mr. Tottenham, to 
the Board 88 one. of their representatives. There will be then no. 
difirence behveeh ()6icia1s e.n.d non-6ftlcialB ... But when you do not accept. 
till! prinCiple"of ~  'and"when you s8:ythat even in ·the matter of 
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nomination you cannot trust your own oftlMrS to nottiinate. the right type' 
of men and you restrict their discretion so rigidly that they wilt have 
to Dominate officials and none else, it does not come with any g<>Qd grace 
from. your mouth that you do 110t ~  'any distinction between officials 
and non-officials. There is distincrtiongalore and there is too much of it. 
What would be the consequences if the proposals embodied in the amend-
ments of which notice has been given by the mover of this particular 
motion were accepted' There is nothing particularly revolutionary 
about them. At the utmost if all of them were accepted, there would be 
a majority of one among the elected and rum-official nominated members 
8.'l agaioo a nominated ofticial group. Has not the Army Member even 
so much of confidence in the persuasiveness, the reasoning power combined 
with the might and the authority the cantonment authorities and the 
..ulitary officers will inevitably pOti8e88 inside the cantonment areas that 
~  not expect them to succeed in persuading even one of the non-
official and elected members to agree with their phalanx T  I thhlk he 
is putting too low a value on their intelligence, their capacity and 
their might. All these three go together there and one should, I think, 
reasonably hope that it will be possible for them to wean away at least 
one fronl among the evil pack, if all of them are so wicked as to take 
a suicidal step, for ultimately it must recoil on them. Whatever they do 
is sure 1.0 undo them if it is against their interests. Why should llot 
the Army Secretary take courage in both hands? The military are. 
above all, famouS for the superabundance of courage, fortitudc intrepidity, 
dash and fearlessness. These are their characteristics. Why should they 
be 80 timid as to fear the majority of eV'en one single non-official in a 
Board. Then, Sir, assuming occasionally these people do join hands and 
carry out a motion against the ()fficials, ~ not there safeguard>; enough 
in thi,-; Act. Firstly the President himself C8.tl veto the Resolution, Then 
the Commanding Officer can do it. Then, the Local Government can do it, 
then the Government of Inq.ia: can do it, then the Board itself can be super-
sedE-d and perbapti a recalcitrant member can be turned out of the canton-
ment on so many grounds which are readily available to the cantonment 
l;.uthorities. Why this nervousness T If occasionally these people take & 
peJ'\,Hrsp lind I<!tupid view, you can override them. So what rbllSonable 
objection can you have to a ~  non-official element being introduced' 
I have before me a report of the ~  of 1924. Then, the Viceroy 
assured the people interested in this matter of cantonment hoards that the 
Government would only provide minimum safeguards necessary for the 
protection of the military interests and the health and safety of the troops 
and in other respects they would see that the cantonment boards conformed 
in as large a me8Bure as possible to municipal boardS. With that assurance 
from the Viceroy given in the year 192A, iB it too much to ex.pect that after 
12 years have passed away it should be possible for the military authorities 
to add one more elected member to the number of elected ~ .fixed 
in 1924' The amendments prop<lsed by the Mover of this motion do not. 
ask for anything more. I would again ask the Army Member to ~  
the position and to be juSt and fair. I have always regarded billl. as one 
of the gentlemen in this House whom we would not lil,te to. di.ri!ple8Be as 
he himself does not go out of his way to provoke us. I have some 
~  for him and I have already told.hip1 tbatI ~ 

.ha.t has .,pasaed ~  the Committee,' woUld ,not ,'0 to ,ijleiength 01 
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wrecking this Bill ; and I repeat that I am prepped to acquiesce in 
it however ~  I may dislike it and however. much I might have 
~ plt.ased and delighted to see it broken to pieces and thrown int() 
the sea otherwise. Therefore, may I again earnestly appeal to him to 
reconsider his position and to accept at least some of these amendmenta 
so that the Bill may be improved at least in some minor respects. 

Mr. M. 8. hey: When the Honourable Member, :Mr. Tottenham, 
1 stated that the Bill before the House now is the result 
P.M. of an agreement between him and the members. cf the 

Select Committee, it has become necessarily difficult for. us to offer any 
criticism that will be of any real use. At the same tIme, I ~ II. 

lUelUlUre like this deserves to be considered and discussed from certain 
flUldamental points of view. My Honourable friend, Pandit Govind 
BaUabh Pant, has rightly pointed out that he is somewhat disappointeCt 
at the measure before the House and the fact that there has heen an 
agreement or an understanding between the members of the Select 
Committee and the Government is a handicap to him in considcring 
this measure now. I also feel a good deal of embarrassment for the very 
same reason, I am offering my criticism on the clause as a whole and llot 
merely on the particular amendment that has been moved by my friend, 
Mr. Muhan Lal Sabena. Th& object of ()ffering that criticism i,;; to see 
wbether the Honourable Member who has been so very accommodating, 
J 11m told, in ,the Select C()mmittee will not find it worth while to consider 
the suggestions and in '::he light of the criticism that will be made to 
improve the Bill at least on one ()r two important points. The most 
important provision in this Bill is in my opinion the clause which is 
uuder discu.ssion now, that is, the clauses which relate to the constitution of 
the Cftlltonment board itself. As has been rightly pointed out, great care 
has been taken her61 to keep an· unchallangeable ofHcial majority in the 
cantonment boards. That is the main feature of this provision I believe, if 
this House is more interested in any provision of this Bill it is in this dauBe. 
I admit that in the constitwtion of the Board two things should be care-
fully looked into, nrst that the cantonments are primarily intended for 
tile benent of the army and the army intereatB ought not to su1fer in anr 
way in any cons,titution that is proposed for the Board. That is one of the 
propositions which we will have to subscribe to. At the same time for 
tlle benefi,t of safeguarding the interests of the army, there should be un 
unnecessary anxiety to restrict the popular element from having iti'l 
i'l'oper share in the Cantonment Board. This was the very principle 
which was enunciated by a Viceroy of India as long ago as 1924. If I am 
not mistaken, a reference to that was made by my Honourable friend, 
Pandit Govind Ballabh Pant, and I would like to quote it in the very 
language which was used by him then Y 

•• It wal a180 8tated that 'in the larger cantonments the existing cantonment 
eommittee will be replaced by a cantonment Board whicll will be municipal in character 
and an essentially Local Helf·Government Body , and that ' the military authoritios 
will tetain certain lqIecial powers in matter8 affeetingthe health, Welfare and discipline 
of troops '." . 

?\ow, if it is to be essentially municipal in character, then the civil 
populatiOn of the cantonment ougM W have the dominating voice in the 
affairs entrUsted to the care of the Cantonment Board. As rega.rds the 

~  point, vie. that with regard to " matters a:/feo".J.ng the health, wtl-
f,are and discipline of troops' '. I believe the very presence of a 
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eousilterable number of military officers and of the military officer com-
t'.lsnding the station on the Board is more than adequate for the pro"...eetion 
of the interests which have been speeificallyreferred to here. Besides, the 
other provisions in the Bill that the decisions of the body are generally sub-
ject to the control and a.pproval of superior authorities and the Governor 
General in Council are also in my opinion a sufficie;nt safeguard. There-
for!) if, as the Honourable Member has stated at the beginning of his 
speeth that in his experience of the working of th,is Cantonment Act 
during the last few years, he has not got much reason to make any distinc-
t.ion between the official and non-official members, and that even electod 
members have been found to support officials, then I venture to say that it 
is n further ground in my opinion to claim that if the Governme;n.t take 
a bold 8tep in encouraging a non-official majority of one in the cantonment 
B (J/l I'd , it would not be taking.a leap in the dark, as my Honourable friend 
fent's, but on the other hand it would have the advantage of taking the 
HOll-official civil population of ·the cantonment area into greater confidence 
and thereby bringi,ng the relations between the civil and military elements 
of the Cantonment area into eloser contant and thereby establish better 
harmony between ~  Therefore, if as I feel that there is not going to 
l,e uny real danger to the safety of those .interests which it is necessary 
to protecot, viz. the military interests, by the addition of one non-official 
member, I do not think there is any good reason for my Honourable friend 
not to consider the suggestion with the sympathy and co;nsideration which 
it deserves. Sir, it is only to appeal to him rather ¢hian to press this 
question to the vote of the House that I have stood up. There is agree-
ment, and I wish that 'the House should stand by it. As regards the terms 
of that agreement, if it is possible to persuade my Honourable friend to 
take .a more rational and equitable view of the interests of the civil popula-
tion, I shall be so glad and it is in ·that Jipirit that I have got up to make 
these few observations. I hope the Honourable Member will give his time 
anc. consideration to the matter and let us know how far he is prepared 
to go with us in this matter. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch aot Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Dattal) in the Ohair. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR ~~  

Mr. Deputy President (Mr, Akhil Chandra Datta) : Order, order: 
I have to read out a Message from His Excellency the Viceroy ~  
Governor General. It runs thus : 

t( 111 exercise of the power '/Jested in me by sub-nUB (2) of rule 22 of 
the Indian ugislative Rules, 1, Victor AlexOlltder John, Marque •• of 
Unlithgow, hereby disallcwtke motiom of Mr. T. S . .AvinashiU"gam .to 
move thcadjourmnent of the House for the purpose of oo'lt8'id,erill(J , tke 
.' . .' ~ . 
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orders served on Kkan Abdul Galoor Kkan preventing him from entu-illU. 
remaining and residing in Nor'k West Fronti6r and Punjab' on tke yrOrUnd 
that the motion relates to a matter which is not primarily tke concer.n of 
the (JiJ1:ernor General in Cou1IC'1. 

SIMLA :. 

The 7th September, 1936. 

(Sd.) LINLITHGOlV, 

Viceroy and Governor General." 

'I'he adjournment motion, therefore, will not be taken up. 

THE CANTONMilNTS (AMllNDMENT) BILL-contd. 

Oaptain 8a.rdar Sher M.uhammad K.b.&n (Nominated Non-Official} : 
Sil' I rise for a few minutes to ill""..ervene in the debate in spite of my 

~  illness to explain a few points on the Bill under discussion. Being 
~  member of the Select Committee of the Bill, I know and my Honourable 
fl'ienrls who ha,ve been in the Select Committee know it very well how un 
ugreement has been reached on the Bill and how every clause of the Bill 
WIlS worked smoothly and every word of iot discussed. It looks that the 
mo!;t important point is the maj()ority of one, of either officials or nOll-
uffidllls and my friend's fear is that if there is a majority of one of the 
offieials, then probably they will carry out everything and the interests 
of the public will not be safeguarded. I do not think, that is, what is 
Dleant by -the majority. The idea of having the majority ()of military 
members by one is, not to clash with the authority of the Board and of the 
Commanding Officer of the station. As my Honourable friends know, 
~~ Bazaar Committee will be appointed and every interest of the llon· 
offinia] public in the cantonment will be absolutely safeguarded by them. 
I will offer one example. Suppose there is a station order that all lights 
"hOllId be out by. say, 10 o'clock. This SOl"t of order is published every 
rlny in the cantonment by the authority of the Station Commander who 
is either a Brigade Commander or a District Commander. Now, if there is 
a majority of non-officials on the Board and they pass a resolution t.hat 
lights should be out after, say, 15 minU""..es of the time given in the order, 
then there may be a clash 'and it is with a view to prevent this clash 
that the majority of one military member or an official is kept 011 the 
Board. If tha-t is done, military discipline and the orders will be cardeu 
Ollt in the ~  As regards other interests, such as water-supply, 
1llxe!.I, etc. they/will be in the hands of a Bazaar Committee and there 
should be no fear whatsoever th/l't these interests will be protected all 
rigbt by the military official majority. Therefore, I appeal to my 
II ollourable friends who have been in the Select Committee and who 
have thoroughly discussed this Bill there and who have already arrh'ed 
at an honourable agreement that rthey should allow the Bill to pass as 
Huon as possible. . 

Dr. N. B. Kha.re (Nagpur Division: Non-Muhammadan) : Sir, the 
au.fmdment moved by my Honourable friend, Mr. Saksena is a very 
~  one. It is innocuous and harmless even from the Government 
~  of view. Afj;er all, what does the amendment propose to do T 
It simply removes the restriction imposed upon the District Magistrate 
ant} it simply substitutes the word "person" for the ~ "First 
('Jas.'; Magistrate", so that the Distri<t. Magistrate may, if he so wants. 
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nomiIiate a person other than a, First Class Magistrate. It does not 
debar him from nominating a First Class Magi9trate at all After all, 
we know what the District Magistraltes are and ten to one a District 
~  will certainly nominate It First Class Magistrate. Therefore, 
there is no reason why the Defe.nce Seeretary should fight shy of aec.ept-
iltg ~ amendment and it is really beyond my c.omprehension. Do the 
Government disbelieve or distrUl,t their own District Magistrates Y Have 
they c.ome to this pass' Sir, I pause and wonder I 

Ilr. N. V. Gadgil: Sir, a!; one of the members of the Select 
Committee, I propose to abide by the convention, but at the same time I 
would urge the Honourable Member in charge of the Bill to accept ~  

umendment. It is not rlli8illy as radical as he thinks. As has been 
pointed out by Dr. Khare, there j.s ample discretion left to the District 
::'.ll1giRtra't,e to nominate a Magistrate of the First Class or any other 
person. I will go a step further and advance another argument. If 
after some time the Government comes to the eonelusio.n that the non-
official majority should be secured in the Cantonment Board, f..here would 
be nl) necessity for the Government to eome to this House for fresh legisla-
tion lit all if this amendment is accepted. They have simply to direct 
·t.he District Magistrate that instead of nominating an official, a first class 
magistrate, they may nominate a non-official. If my Honourable friend 
see!; the amendment in this light, I think he will agree with me that there 
is no radical change proposed. If the amendment is accepted, then for 
wany long yean the DilJtrict Magistrate will eo.ntinue to nominate au 
official. Sir, if this amendment is accepted both the ends will be secured. 
The present object of the Honourable Member is that there should be an 
oftklal majority. That is secured. Our object is that in future ~ should 
he open, without having resort to fresh legislation, that there should be 
a non· official majority. Even that object is secured. I, ,therefore, support 
tIll: IIJnendment. 

ltflr.O. R. ·P. Tott.enham : Sir, I understand that I have no right of 
reply on this particular amendment 88 I have already spoken. At the 
same time, some Honourable Members have made an appeal to me au!l 
I do Hot . like to appear ungracious by not replying to them. I would 
suggest that possibly the difficulty might be overcome if I were to reply on 
the llext amendment, or if you agree, you might allow tile Honourabio 
Member to move t.he nex.t amendment before the one under discussion js 
put. I eould speak on that amendment, if the House would agree, by way 
of reply. 

Several Honour&ble Mem.ben : He should be allowed to speak. 

:Mr. Deputy President (Mr. Akhit Chandra Datta) : Yes. 

Mr. O. R. P. Tottenham : I understand the House would like Ille t.o 
reply llOW on this amendment. Several Honourable Members have spoken 
very per;.;uasively and very temperately on this subject and they have put 
me in an embarrassing position. I really do not think they can quite 
understauu what my status in this matter is. It is perfectly true that I 
am the Government member in charge of this Bill, but I was al$o a 'metiloor 
of t:he Selec.t Committee and I regard myself as the mouthpiece of the 
military authorities in this matter. As such, I do consider myself nbso-
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lutely bound by the agreement reached in the first Select Committee wpich 
1 now propose to read to the House, to remind them exactly ~  it'.was : 
, -"., While agreeing that military" iJitere.ta ill ~  mutt· predominate, it·tIle 
area of, eaell ilIUltoUUlltt is ta&ea.. ..' a Whole,' 1m4 that theretore' ,the" 100&1 boclfeij 
.... poDllibl.e for, thll a.dDdaiBtration of' eantonments mlllt cOUQlue to ooDtaiD an 01lleial 
majority, we consider--

(4) that 8tatutory ~  al10qld _b.e made fqr lOme ~  of non-
otlicial intere8ts in all cantonments, instead of only in -a limited numb. 
al  at present-in otherworda, that there should be a Bo"rd containing 
an elected element. 111 ev&ry Cantonment i and ' 

(Ii) that statutory provision ~ be DWle whereby the detailed &amin-
istration of bazaar areaB (other than Bmall regullental bazaars) ~ 

be left &8 far &8 p088ible to the elected repreaentativell of the civil 
population, thereby relieving the _ ol!cial JIlemberi of the Board 01 mueh 
work in which they are not directly ~  

Now, Sir, that agreement was reached as a result of prolonged discus-
sion in tile Select Committee in the' 60urfie of whieh nearly all the argu-
tlentl! that have been put forward 8Q ably by Pandit Govind BallabhPant 
were advanced and diseWised. But my part in that agreement wasallO 
the result of prolonged diseussiOll with the military authorities and also 
with the Local Governments. All the military authorities and the Loccd 
GoverWlleuts agreed that this settlement which we reached represented the 
limit to ,which they were prepared to recommend that:we OouId go. Every-
b4>dy ill the HOQlile who haB spoken on these amendments realises that they 
z:aisl! .u important point of principle, and so it cOrnell to this; that they are 
1I.0W iUlkiog me to go back on the agreement that was, reached in this 
laborious way on an important point of ,principle. I am afraid I cannot do 
i.t. IaJ;ll, .orry, but it is quite impoillible. I am also sorry that my 
l;{onourable friend, Pandit Govind B..nabh Pant, regards this Bill asa 
l'etrogrademeasure. Personally I do not agree with him, but I ant pre-
pared to leave 141at to the verdict of the House. All that I wish to make 
elear now is that Government themselves do not attach any very great 
importallce from their own point of view to this Bill. If I may Hay so; I 
~  I personally attach more importance to it than GoveI'\llIDent do. 
But still, it is not a question of Government's giving away here in order 
f;() gain· a great advantage there. So far as Government themsel ~  are 
ooooerned, it would be quite pOliiBible for them to continue as at present 
and it would be by no means a difficult matter for them to say that ~ 

will not go on with this Bill at all and retain the natUl quo., 

That if: my attempt to make my position clear on the main point of 
~  ~ this series of amendments. But I must say a few words ~  

this particular amendment, which suggests that the District Magistrate 
Rhould be allowed to appoint a II person" instead of a .. Magistratcof the, 
fir.it CIURS " as his representative on the Board. My reasons for objecting 
to it are not that it is extremely important, but I do consider that it IS 
very (]esirable for a First Class Malristrate to be on the Board, and I do 
think Hl:>t the presence on the Board of a civil' official along with the 
military officers has a distinctly salutary effect. I woqld also point out 
th.at ?ven ~ under this 'Y0rdlD¥, it. is ~  absolutely  necessary for a 
01<rtrlct }{aglstrate to appomt a.n oftlCla.l Flrst -Clf!,SS Magistrate; he can, 
if he wig}'cFJ appoint an ~  Class Magistrate. I believe that 
bas been done in one or two cases. Th"refore the point ~  Bonouro.ble 
Members are trying to malre, namely that it shoul(l be possible to appoint 
Ii ~  is already a ~~  .. If'that ill so;' f!1.Y pQ8ition as regaro, 
, 'L22O'LAD " , -,' D 
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this partliml.a.r'amendment is that it is not going to give the Opposition. 
anytbiDi very 'iolporta.nt. On the other hand., if I agree to the ~  
it will reprfollent a departure from what we had agreed to, and, thtrefore, 
I must oppose it. 
Blr. Deputy !'resident (Mr . .A.khil Chandra Datta) : The question 

is: 
•• That in elauae 4 of the Hill, in claUJJe (b) of Bub-section (8) of the proposed 

8ection 13, for the words • Magistrate 'of the first -c1a88' the word 'person' be 
lubl!tituted. ' , 

The motion was negatived. 
JIr. IIohaD Lal Babe_ : Sir, I beg to move: 
.. 'rhat in clause 4 of the .all, in clause (e) of suu-8ection (8) of the proposed 

.ection 13, for the word, • military ofticers ' the word • persons ' be 8ubstituted, and 
the wordl3 • by order in writing , be omitted." 

','. Sir, this amendment is also similar to the one that has been ~  

.'tbe lloUBe just now. But I think my Honourable friend Mr. TGtt"nham 
will concede that in this. case his objection will not hold good, that 18 
that the ~  of a First. Class Magistrate on the Board was desirable in 
the interests of administration of the board. By this amendment, it is 
BOught to substitute the word ,. persons "  , for the words "military 
offieers". Before I proceed with this amendment,I want to say a fe'W' 
words in reply to what Mr. Tottenham has said just now while llpeakillg 
on the other amendment. Firat of all he asked me whether half a loaf was 
not better than .no bread. I may tell him frankly fuat I am one of th08& 
who believe that minor concessions &l'e inimical to larger changes aDd 
therefore the threat which h. has again held out before us that if all mf 
amendments are carried out he will consider the position whether he Ihould 
proceed with the Bill, is one which will not cow me .down. I know tl18t 
even if the Bill as it has emerged from the Select Committee is dropped 
now the Government will very sOOn bring another Bill because they are 
very anxious for changes in the present Act those changes may be in 
direotionR other than that in which we want. But I am sure that very 
Boon they will bring in an amending Bill. Then, Sir, he said that·b1! oould 
not betray the interests of his constituency, that is, the army. I do not 
wlderstand how he would be betraying the ~  of the army if he 
accepted this amendment, After all the Officer Commanding will be tli(lre 
anll hI.' will have the right to nominate and instead of saying , nominating 
officers ' we say , only such persons as he may deem fit '. And then even, 
if the'impossible were to happen and, the Commanding Officer nomimltl'd 
all non-officials and there were a non-official majority in the Cantonment 
Board, aE! has already been pointed out by Pandit Govind Ballabh Pant, 
there are other provision. under which the President can over-rule the 
decision 'If the Oantonment Board. Then again he asked me, if these l1on-
officidlmembers nominated by these authorities were to vote with the Gov-
ernmeut or with the nominating authority, where was the good of having 
non·Clfficials or making this provision T  I may tell him that after all even 
in this House we lmowthat the Government Whip has not to care for the 
9fficials nominated in this Assembly., They know .that their vote is. already 
8eCureu, As for the non-official nominated members they have to. cajole 
them Bud. they have to 'Worry a little to persuade them to vote with them. 
Therefol'e it is absolutely necessary that when in this Act we Ille giving. 
tbl' Cantonment Board the power of taxation there must be at least lome . .( .  . 
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~ for. Don-officiaJ.s b&ing nominated .. As I have pointed out, after all 
~  are llot oBly primarily places for the residence of soldiel'S 

Intt· it.ere is a lar;ge civil population whict}. has invested large swu/iiof 
lDoney ; anet 1t isabsolute!y Jiecessarythat when the Board has this power 
of taxation there.must.be ilbme opportunity or some sCope by whieb llon· 
Mlicials,'jJ: they are the best available persons; should not be debarred from 
being nominated by the nominating authority. And, then, Sir, in this 
:very Bill, we have got in the proposed section 13, clause (6) where it if; 
said : 

•• 'l'he Uftieer Oommanding the station may, if he thinks fit, with the sanction of 
the Oftleer OollllIUUldillg-in-Uhief, the Command, nominate in pIa.ce of any military 
olliller wbom be i. empowered to nominate under claulII8 ~  of BUb-HeCtioR (8), elaule 
(e) of SUb-section (4) or claU1118 (b) of 8ub-section (5), Any person, whether in the 
service of the Government or not," etc. 

So, in this very Bill, you have got a clause by wliich ~ empower the 
Officer Commanding-iu-Chief to permit the nomination of any other 
person_ Then why should not this House confer the nominating authority 
the same powers which you are reserving to the Officer Commauding-in-
Chief T I hope Mr. Tottenham will not resist this .amendment lUi he did 
t!he forlller one_ After all, if he 80 chooses he can issue a circular lind he 
can insist on the nominating authority to nominate only military officers. 
But by this amendment we leave a margin by which if there are persou 
who are competent  to work on the Cantonment Boards, in the intere9t of 
the administration of the Cantonment Boards there should be no  reason 
why they should not be nominated and only military officers should be 
nominat.eu. Nomination of military officers only means that the nominating 
authority will have additional two to four votes instead of one, because I 
am ,"ure there will not be a single occasion when these officers will dare. 
vote agaainst the nominating authority, while there is some chanee, at least 
in the matter of taxation, that other nominated perHOM may vote 
against the Officer Commanding. In some cases at least it may 1.>e neces-
sary lor him to ~ them of the correctness of the position to securo 
their votes. Sir, with these words I move the amendment. 

Mr. Deputy Pnlident (Mr. Akhil Chandra Datta) : Amendment 
mnved: 
.. ·'l'h&t in claule 4 of the Bill, in elause (/I) of Bub-leetion (8) ot the proposed 

eeetion 18, for the wom ' military oftleeJ'l ' the word ' perlone ' be lubstituted, ana 
the words • by order m writing , be omitted_·· . 

)'Ir. G. ]t. P. Tottenht.m : Sir, my objection to this amendment is 
not that it is going to prejudice to any great extcnt the interests of til(. 
soldiers or troops, but tha.t it is unnecessary, for the reasons which the 
Honourable Member himself explained. Under the present Act, aecording 
to the previso to section 14 (1) (e), the Officer Commanding the stntion 
may, if he thinks fit, with the sanction of the Officer Commanc.lill::-in· 
~  t.he Command, nominate in place of any military officer whom he is 

~  to nominate under this clause any person, whether in the 
service of the Government or not, .who is ordinarily resident in thf' I'Alnton-
ment, etc. That pro.viso is, as the Honourable Member himself explained. 
reproduced. in claulle (6) of section 13 of this Rill in exactly the ~ 
I UIl,l!Uage, and therefore 1 ean llee no gl'eat value in deleting that !Uh-{,)AUM 
(6) of. !lcdioD 13 and putting its eontents,-tbat is practically whst it 
RUJOnntB to,-into the earlier clauses. The efl'ect I admit would he 'Vet'y 
much the same in practice because, as the Honourable Member himself 
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[Mr. G. R. F. Tottenham.] 
pointed out, it would always be open to the Officer ~ 

to. ,ive directions to Commanding Offic818 that. they 'Were tAG appoillt 
mihtary offtcers. I cannot myself see that there 18 any great dilfereJ1llt 

~  that and the present provision of. the law which say., tb.ttU 
(i)5cer Commanding the station may do it with the 1I&11etion·of the OtIc .. 
6GmmandlBg,in-Chief,' the Command. In both cases the II8IWtion of the 
Oftlcor Commanding-in-Chief is required, and all that will happen if thia 
amendment is passed will be exactly what we are doing at present, bei in a 
roundabout way. From that point of view, therefore, I should prefer \0 
h">6P the Bill as at present drafted, on the ground that it does give HonoUL" 
able Members opposite substantially what they are asking for, that UI, 
a chance of replacing official military officers on the Board by non-officials 
'When there are reasonable grounds for doing so. 

Ilr' l)eputy President (Mr. Akhil Chandra Datta) : The question 
~  
,. That in clause 4. of the Bill, in elaUlle (0) of Bub-section (8) of the propolltld 

eection 13, for the words • military ofllcers ' the word • persODII ' be lubltituted, and 
tile worde • by order in writing' be omitted." 

The motion ~ negatived, 

Mr. Mohan Lal SakBmaa.: Sir, I beg to move: 
.. That 'in clause 4 of the Bill, in clause (f) of lub-aectiolL (8) of the proposed 

:aectlon la,' for the word • e.even ' tbe word • nine ' be lubltituted." 

This will make nine elected members. By this amendment there 

3 P.M. 
wi1lnot be a majority of elected members in the boad. 
There may be, if all the amendmel1ts are accepted, a 

non-official majority , but· certain1& there will be M majority, of elected 
~  ; and at present, as hIlS been pointed out by Pandit Govihd 
"BaJlabh Pant, 'Wherever there is a board, there are at least 
seven elected members and seven nominated members, and one 
President. ~  in the new scheme there may be bbards where the 
number of the elected members may be reduced'. ' One objection taken 
by the Army Secretary was that it is just possible that there may bp 
boards wherc' the population is not large, ~  to ,supply the 
requisite number of elected members, But if my information is correct, 
1 think even now there are about 36 cantonments where there are 
elected cantonment boards : that meaDS that in these 36 places there 
are seven elected members. But under the new eeheme of things, I 
am not sure, but I am given to undeJ;8ta.nd, that in A large llumber of 
cases the number of elected members will be reduced. By this amend-
ment I wnnted that the number or elected members should be made nine, 
instead of seven, which will work out in this way, that there will be in 
all a board of 19 members of whom nine will be elected and ten will 
be nominated. There will still be a majority of one nominated mem-
.1>er. For the reason which I hllve already stated, that because under 
the present Bill the ~  of taxation is given to the board, it ~ neces-
.68.ry that they should have an effec.tive, if not a predominant, ~  
in the determination of taxes to be imposed upon ,th!'m. Und!,1" 
the present Act, till now, th!' power of ~ tues vests in the 
Lo(',al Government. Under the new scheme it ~  the board which 
will decide upon measures of taxation. Of course there are certain 
.Rfeguards. But as we know wherever we give power of taxation, wI' 
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~~ cive P9W.-91 ~ ~ apd ~ ~ ~  ~ ~  the" ~  ~~  
tiOJ1 lDI11 ~ effective ~  in the. adiDinist.ratiOn ,or. theaantol;i· 
tleQ.t:boaN lWl.d lUso jI;I. ~  of taxes, it is neceSsary toat theil' 
should be nine elecledmembers instead of seven. With .these words,' 
J mo.'Ve this am.'eD.dDient. .' 

Mr. Deputy  President (Mr. Akhil Chandra Datu) : ~ ~ 
~  ~  "'" • 

, :' ',rhat in dauae 4 of the Billl inelaulle (1) of lub·seetion (8) of the proposed 
IIt!ebon IS, for' the wore] , I18ven ' the word ' Dine ' be l11'bstituted." 

Mr. G. lL P. Tottenham: Sir, I am afraid I cannot agree with the 
Honourable Member:who has moved this amendment that· a mere 
addition to the number of elected members will make their voice any 
more effective . than at, present. Their voice CaD. be made more efi'e(;-
tive only if they are given a majority on the bOard. This fl,mendment 
would give the elecUlcl members a clear maj9.I:ity on the board. The 
constitution of a cla88 I cantonment board under this Bill will be one 
Commanding Officer as President. 7 elected meJilberB and 7 nominated 
officials-that is, Iii altogether. If this amendment were pas&ed, thti 
board would consist of 17 members consisting of one Commanding 
Officer, 9 elected members and 7 nominated officials; therefore the 
board. would contain clear elected majority; and . 8.S r have already 
explained, 1 am afraM that is a principle that I am quite unable to 

~  ,., .  , 

is ; 
111'. Deputy President (Mr. ~ Chandra Datta) ; The question 

" '!'hat in elaulle 4 of the Bill, in clause (1) of Bub·aeetion (8) of the propoled 
section 13, for the word • Beven' the word • nine ' be 8ub8tituted." 

The motion was negatived. 

Mr.lIoha.n Lal I&kaena: Sir, I move: 
.. ~  in ~  4 of ~ Bill, ~  ~  (1) of Bub'lIeetion (S) of the propoMld 

section 13, 'the foUO'lVi1\l e1ause beinaerted : 

.  , (0) ~  ~  ~  ~  by the Di,triet Magiltrate '." 

: Now that my Honourable friend ·haa resisted all other amendmentl, 
I hope he will accept this .. After aU tbiswil1 not give an elected 
majority. The power of nominlltion will rest. with the IliFitriet 
]..lagistnte, and I think as has. Qeen.. pQinted out by :Qr., ~  thai ,jItage 
hilS not vet arMved wlH>n the  Government Sh01ild nistruRt their owu 
~ ~~  . offic.(\rFl. Therefore the. interests of the a:r:my will 1I0t be 
lletrayed if be accepts this amendment. I know, because of the agree-
ment.. toP . which he has referred and in thl' face of the fact thllt hI' hM 
~  i,>een'.a,..'le jc> ~ ~  ~  of; tnt amendments so fu, what fbI' fate 
of this ~  be; but Rtm T know ~  ilil"B ~  yolume 
of public opinion outside which is ~  Bill a'nd ,whir,h ,":allts 
that there sbould be ~ representa . ~  eiVi'l ~  by 
~  ~  ~  rDlu!1efort()T 2DoWed:ift'l ~  

Mr. Deputy President (Mr. Akhil Chandra Datta) : Aml'ndmelti 
moved: ~  ~ 1,,', t1Pq k.;..J .... ~  1:1' ,'!' ,.;. ~  11"fl l' I  • 

.. 'rbat in eJaue " of the HlII, after elauee ~~~~ ~~ ~ ~ 
I<eetiOD 13, the following elaulle be iDeerted : 

, (6) two ~ hT tJie"Nwtrlet Ifa,ilttlltijlfjfj 
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1Ir .. 0. B. ,. TotteDham: Sir, the acceptance of this amendment 
would, ram afraid, be very much opp08ed to ~ ~ 'of Hon()ur-
able Members opp()site, because they ~ ~~  that we are BOW 
leit with a first clalti cantonment board OOIlSl6tmg ,of seven eleetf'd 
members. They tell me that if we nominate non-officials, thesE" 
nominated members will always vote with the official blocJ and there-
fore this amendment means increasing the official bloc by two and 
putting the elected members in a minority of three instead ~  a minority 
of one. From their own point of view, I think therefore that this 
amendment is not desirable; and for .the reasons I have already 
explained I regret that I am unable to accept it, 

Mr. Deputy Preliclent (Mr. Akhil Chandra Datta) : The question 
is: 
.. 'I'hat in clause 4 of the Hill, after clause (f) 'of sub·section <") of the proposed 

section 13, the following ClaUS6 be inserted: 

, (g) .two non-ofllcial members nominated by the District Magistrate '." 
. , 

The motion was negatived. 

Mr. Mohan LaJ. &akBena :  I do not want to move any more amend-
ments to clause 4. 

Mr. G. B. Spence: Sir, I move: 
•• 'rhat in clanll6 4 of the Bill, in the pruposed new soetiun 13 (4) ~  (iK), after the 

words ' 1l.ve thousand' the following be inserted : 

• And in f'untonnlents which the Governor General in Council, by noti1l.cation 
under the proviso to Bub-section (1), hall plaeed in elasi II, whatever be 
the population '." • 

The effect of this amendment will be to reduce to one the number 
of military officers on the boards of cantonments in respect of which 
the power conferred by the proviso to sub.seetion (1) has been used. 
It is quite clear that if the insertion proposed in this amendment is not 
made, the object with which the proviso to Bub-section (1) of section 
13 was inserfed will be defeated. That object was, as explained in 
the report of the Select Committee, to meet the diffl.culty apprehended 
in the North-West Frontier Province and Baluchistan that owing to 
the military duties and frequent movements of military personnel it 
might not always be possible or convenient to supply members for a 
more pumerous board. Sir, I move. 

:Kr. Deputy President (Mr. Akhil Chandra Datta) :, The question 
ill: 
.. 'I'hat in clause 4 of the Bill, in the proposed new section 13 (4) (e) (iii), after the 

worda • five thousand ' the following be inaerted : 

111 : 

, and in eantonmenta whieh the Governor General in Council, b:r notification 
under the proviso to Bub-section (1), has placed in elau II, whatever be 
the population '." 

The motion was adopted. 

a. Deputy Preaident (Mr. Akhil Chandra Datta) The question 

.. That da.uae 4, as amended, stand part of the Bill." 

The motion was adj,pteil . 
• r":: 

Clause 4, as amended, ,\tas· added, to the BilL 
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Olause 5 was added to the Bill. .. 

Mr. Deputy President (Mr. Akhil Chandra Datta) The question 
is: 

" 'l'hat clause 6 stand part ..... . 

Mr. Mohan La! 8aJaena: Sir, I have given notice of an amend-
ment to clause 5. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Ohair 
cannot allow this, because, in the first place, notice of the ameitl:lment 
was sent in only today: secondly, the Honourable Mem\:>er did not 
ri:;c in his seat to move his amendment in proper time. 'Ve have 
passed clause 5, and are now 'on clause 6. (After a pause.) 

The Chair was under the impression that clause 6 had been put, 
but it understands it is not so, and, therefore, the Chair is quite pre-
pared to allow Mr. S ~  to move his ~  ~  there is 
any objection on the ground of notice. 

The Honourable Sir Nirpendra 8irca.r (Law Member) : Sir, there 
is objection on two grounds, fin.tly, clause 5 has been put and passed, 
and we are now on clause 6. My Honourable friend's amendment is 
on clause 5. 

Mr. Mohan Lal Swena: No, Sir, my amendment comes after 
clause 5. It is a new clause to be added after clause 5. 

Itfr. Deputy President (Mr. Akhij Chandra Datta) : There is 
objection on the ground of notice. 

Mr. Mohan Lal Smena: I would' request the Chair to suspend 
the Standing Order and allow me to move this amendment. 

Pandit Govind Ba.1la.bh Pant: The Chair can have an opportunity 
of suspending the Standing Order. 

Mr. Mohan La} Saklena: Sir, I could not move the amendment 
in time. There were a large number of amendments to the Bill, a.nd 
it was only today I found certain important ~  b,ad been left 
out, and so I gave notice only today in the hope that the Chair would 
suspend the Standing Order as a special eaae and enable me to move 
it. 

Mr. Deputy President (Mr. Akhil Chandra Datta): THe . Chair 
suspends the Standing Orders and allows Mr. Mohan La! Saksena to 
move his amendment. 

Mr. Kohan La! 8a.Jm8Jl& : Thank you, Sir. I move: 
•• That atter elause 5, add the following elause and number it lUI ISA : 

, lleJete lleetion 18 of the said Aet '." 

Sir, section 18 of the Cantonments Act reads thus : 
•• ~  person who is by virtue of his olllce, or who is nominated or eleeted to 

be, a member of a Board shall, before taking his seat, make at a meeting of the Boar4 
All oath or a1I1rmation of his aJIegianee to the OroWll in the following form, namely : 

- 1, .................. having become, or been elected or been nominated a member 
of thil .Hoard, do solemnly swear (or a1IIrm) that I will be faithful and bear true 
aJJegianee to Hill Majeaty the Kiag, .I!lmperor of IacHa, hill heirs and lUooeaaors, ADd 
that I wiJl faithfully diseharge the duty upon which I. am about to !lUter. 
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~  ~ ~ ~~ ~ ~~ ~ make the oath or ~~~ WltIWa .eh thne .. 
the Loeal UOvernment considerll reasonable, the Local Government ahall, by notifieatioD 
in the local Official Guette, declare hi. IMl&t to be V&C&Jlt." •••.•• 

, , Mr. DePllty ~ ~~ JMr. Akhil Chand1'!l ;Qatta) ,: JOrc1er, ~~  
Before the Honourable Member proceeda to speak further in ~  
RI his motion, the phair would like to point out, that, this is ,an ~
i:q.g BiU, aud section 18 of the Act is left untouched by the Bill before 
\lB. ,Therefore, it enlarges the scope of the Bill. How does he propose 
to get over that ditBculty , 

Mr. Sri ha.b.8& (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : It is narrowing the scope of "the BilL 
Mr. Deputy President (Mr. Akhil Chandra Datta) : So far aI 

amendments to an amending Bill are concerned, even narrowing 
amounts to enlarging. 

, Mr. Kohan Lal SalueDa: I thought we w.ere really overhauling 
the ,whole Act, because from the very first section there ,are amend-
ments right up to section 178, and so on. 

Mr. N. V. Gadgil : On a point of order, Sir. I submit that this 
amendment is perfectly in order. What is under consideration is the 
constitution of the Board, includiug the question of franchise, ~ ~ 

tions and disqualifications of the members. "I consider the whole 
seetion 15 is und'er discusSion in the House. If new members are to be 
permitted by virtue of this Bill being passed into law 'tQ sit on the 
Cantonment Boards,why should they be ~  to take an oath u,nder 
the old Act. Therefore, I aubD;l.jt, Sir, that this amendment is perfectly 
in order, and it does not enlarge the scope of the Bill at all. 

Mr. Deputy President {Mr. Alhil Ch"ndl'a Datta) : It cannot be 
allowed. The question is : 
.. 'J'hat elauRe 6 .tani! part of the Bill" 

The ~  adopted. 
Clause 6 'was added to the Bill. 

Clauses 7 and 8 were added to the Bill. 

Mr. Deputy President (Mr. Akhil Chandra Datta) 
i.! : 
.. 'rhat elauae 9 stand' part ot the Bill. II 

Mr. G. B. Spence : Sir, I move : 
• 

The ~  

.. That in Iillb-l'latt!lt' (b) of elauRe 9 of the BiD,' fG,,'the ,tora. '. hAl ilbt':been 
constituted ('or the first time ' the words' is not constituted ' be .ubltituted." 

. The' existing wording, Sir, fails to cover :the ease wkere • Board 
has bf'fln ~  ~ at a 8ul$C4uent'period: pas-celjSed ~  

~ ~ ~~ ~ ~~~ ~~  ~  ~~  a' case,: ~ ~  are 
OB.\ielllA ~ ~~  ~ ~ ~ ~~  ~  ~ i 1""" -t "'!',' ,,1 

~ ~  ~  ~ ~~  ~  

~  .n k.'; ~ ~  ~  ~  ~~  j1"'I'"j ",'" .;:;: ..•.• '.'.1 ~~ ~ ~ ~ ..... , ..•. ,; 

&inl· '! Ttialf ',1n .WI.'IIs.,; ~  o1lliale'. j:"iI! " tile,' BiJ:I."ftm: 'the" "'er. '. tb8I,:-nM'befiIIl 
~  ~  ~ ~  eoaIItltlltl!ld ·I,bit,flMb.mn1lldll.'L" ,,'(til 
The ~~ ~ ~ ~  :lO'll. ",h'> ~  ~  ~ ~  11.:<7 1! ... .f1 
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Mr. Deputy PresideDt (:Mr. Akhil Chandra ~  

.. That eIaule II, '" amended, IIt&nd part of the BilL" 

The motion was adopted. 
Clause 9, as amended, W86 added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta) 

I  I 'rhat clause 10 stand part of the BUL" 

.... 1( .. V. CadgU : Sir, I move: 

The question 

rfhe questio.; 

.. '.1'hat for lub·mUM (G) (,) of claUI8 10 of the Bill the tollowin, be 
wbltituted : 

(i) for lub·olause <m) of clauae (b), the following be substituted: 
• (iii) is eutiUed to be on the electoral roll of the Provincial Assembly, b1 

virtue of edueational quali1leatioll8 prescribed for the particular provinoe 
conoerned '." 

My submission is that, in the old Act, the qualiftcatio;n laid down is 
that he must be a ~  any univeraity established by law in Bri·tish 
Iudiu. The amending Bill has substituted Matriculation for the same. 
My point is that the literacy test must be wide a,nd that the ~  
f.rl'lnebise ~  for ~  ~  ~ t4e various Provincial Assemblies 
must he adopted. In the 6th Schedule to the Government. of India Act, 
I1J35, so far as the Bombay Presidency is concer;ned, the educa-tiorial quali-' 
fication is laid down as follows : 
,. /1fubject' as aforeaaid, a perlon shall allO be qualihdtobe included in the eJeetoral 

roll for aay territorial cobtitueney if he is proved in the preeeribed manner to have 
puled the matriculation. or sMool leaving examination of the Univerlity of Bombay, 
or an examination preacribed as at ,leaat equivalent to either of thollc examinations, or, 
if it is so prescribed, any other prescribed examination, not lower than vernacular final 
examination. ' , 

In different pr'Ovinces different qualiftcationa have been laid' down. 
Therefore, my ameIldment s!,!eks t'O cover aUthese thWgI) by milking the 
prophsal ~ namely, ¢at he is entitled ·t'Ob'e 'On the elect'Oral roll 
of .thf> ~  AsSembly, oy Virtue of educational qualificatitltls 
pI'llS13ribed for the particular province concerned. Sir, lmove. 
Mr. Deputy President (Mr. Akhil Chandra nattll) : .Amendment 

moved: ... , '.: ,', 

," Tbat for . Bub·elause «(I) (i) of clause 10 of the Bill the following be 
substituted :  ' , 

(i) for sub-clause (iii) of clause (b), the following be substituted ~ 

'I ("")is 'I\Qtitled to Ite OD the electoral roll of the l'rovinrial A88emllJy, by 
virtue of educational ~  p,escribed for the particular province 
eonoerned '.' . , 

~  ~~ ~ ~ ~~~  ~~ ~~ ~~ ~ ~  
~  it; merely a question of the way in which his ~ ~  
etfeet to,. ~~ ~ ~ ~~ ~~ ~ ~ ~ ~ ~ an 
~  III a cant'O.nment L<; tliat he must be a gioia-uate. The ·Sllle. cL 
q,itu1 ~ ~ ~ ~ ~ ~ ~ ~  ~

~  lstfftHfat'tf e!',li'tIIj wtit#a . ~ ~ ~ 
djt)tli@l ~ ~ ~  ~  Mamber., 
is that it W'Ould n'Ot c'Over every cantonment in India. For instance, 
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IMr. G. R. F. Tottenham.] 
Delhi has a cantonmen't, but presumably nobody tIlere 'would lIave a V?to 
for a provincial Assembly. Therefore, it is necessary for us to provldo 
some standard anyhow for those cantonments which are ,not in eonstl-
tU<'llcies for a provincial A88embly. Further, I think I must take a mON 
ntaterial point. The correct >thing for us to do in eantonmeata would 
be to regulate our franchise by the franchise in provincial ~  
t think that is the correct and straight way of doing it, and I am qUIte 
prepared to accept an amendment which would make the educational quali-
fication for an elector in a canto,nment >!.he same as that for an elector in 
a municipality. It would then be open to the provincial Government 
concerned to arrange for t11e franchise in ~  municipality as it thought 
b('st to fit in with the franchise for the provincial Assembly and provision 
to that effect would formally be foll()wed in cantonments and would give 
cfl'ect to the principle which &the Honourable Member has in view. The 
fl»)'m of the words I would suggest would be that, in place of the preHent 
clause, we should say, " has passed the matriculation examination of a 
tI.ni "ersity established by law in British India or holds any other educa-
{iOHIl} qualification which would be required to qualify him for enrolment 
liS an elector in a municipality in the province in which the cantonment 
is ,,;jtnate." 

Mr .. N. V. Gad.gil : May I point out to the Honourable Member that 
so far as the Bombay Presidency is concerned the Municipal Acts do not 
contemplate literacy qualificatio,n for the purpose of franchise' The 

~  franchise for the provincial Assembly would be of great utility. 

Mr. O. 11.. P. Tottenham : I understood that under the Bombay . 
::\fnnicipal Act-I have not got it with me here-the qualification for an 

~  in a Bombay municipality was that of a graduate at the preseut 
moment. Is my Honourable friend sure about ':;hat , 

Mr. N. V. Gadgil : That was before the year 1925. In the Act of 
1925 that quf.lification is not provided. 

Mr. O. B. 7. Tottenh&m : The present position in municipalities in 
Bombay is that there is no educational qualification prescribed , 

Mr. N. V. Gadgil: No. not even for the Corporation of Bombay. 

Mr. O. B. P. 'l'ottenham : In that r.4!>e I agree that we shall have to 
recomdder the wording of this amendment. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
l'eilumed the Chair.] 

Mr. N. V. Gadgi.l : The same qualification as is prescribed for the 
Pro"incial Assembly would be better. 

1Ir. O. ]I.. P. Tottenbarn : That, again, as I indicated, would not get 
over the difficulty of certain ~  in areas where there would ,not 
be a ~ Assembly; 

Mr. 11. V. (Jadgil : Thcywouldbt' few alId far between.-

III". O. &. P. Tottenham: A" we are agreed as to the principic of 
the Ilmendment, I suggest; that the best thUIg would be that I should 
cClnh'U]t 'the . draftsman and put up an agTeed amendment to be moved 
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formally when ~  other amendments have been pa.ued. !tis merely a 
~  of.arrapging,.the wording. 

Mr. N. V.Gadgil: I accept that. 
Mr. ·Prelithat (The Honourable ~  Abdur Rahim) : Theu, ~  

]0 has to stand over. 

Mr. Mohan Lal Ba.ksena. :  I have also got an amendment. I move: 
.. 'l'hat ill lub·clause (a) (') of cJaUII6 10 of the Bill, for the word' MAtrieuJa· 

nOll' the words I Upper Primary' be 8ubstituted." 

Mr. President (The Honourable Sir Abdur Rahim) : In view of the 
dedslOn on the last amendment, this also will have to stand Over. 

Mr. N. V. Gadgil : Sir, I move : 
.. That after sub·clause (a) (ii) of claUII6 10 of the Bill, the following new lub· 

clause be in8erted : 

• (iIi) after clau8e (c) the following 8hall be luerted : 

• (d) t:vcry perllOll whose name i8 entered on the current electoral roll of the 
constituency of which the particular (Jantonment forma a part for the 
purpose of the Provincial Legislative A88embly '." 

'I'his deals with a different subject, Sir. The object of this amend-
nlent is to widen -the franchise and a similar provision is contained in the 
nf1Jllbay Major Municipalitie!\ Act in which section 11 lays dow.n that 
every person whose name is on the current electoral roll or is entered in 
the electoral roll or part thereof prepared for a municipal borough ~ 

constitutes or forms part of a general constituency and published under 
Regulation 63 of the Bombay Electoral Regulations, 1923, shall be qualified 
to vote at a municipal election in such municipal boroughs. In view of 
t,lle Government of India Act of 1935, I have made the necessary changes 
and have stated in my amendment ' for the purpose of 'l:he Provilleial 
Legislative Assembly'. A similar provision is to be found in the District 
IJol!BI Boards Act. In fact, I am told that a similar provision is found in 
all the municipal Acts. All those perso.ns who are entered on the eleetoral 
r.oJ I of the Provincial .Legislative Assembly should be automatically 
entitled to be on the electoral roll of the Cantonment Board. That is the 
object of the amendment. Sir, I move. 

lttr. President (The Honourable Sir Abdul' Rahim) : ~ 
moved: 
.. That after lub·claule (a) (it) of clauae 10 of the Bill, the following new ,BUb· 

elallle be inserted : 

• (iii) atter ciaule (c) the following shall be inserted: 

• (d) J!:very person whose name ill entered on the CUl'l'eut electoral roll of the 
COIlstitueuey of which the particular Cantonment forma a part for the 
purpose of the Provint'ial Legislati?e Allelliblr'." 

Mr. G. a P. 'l'ottlDham :  I think, if I ~  MY 80, that this is a 
80JDflWhat unreasonable proposal as applied to cantonments. As far aa 
I eRn Ree, the actual effect of it would be to give everybody in a particular 
('on!ltituency for the pUrpOBeS of election to a legislative Assembly the 
power to votei.n a can'::onment board election. .Ail it stands, the amend-
~~ ~ reads : 
.. . . •• J!:ftry ~  wboSt' name il entered on the eurreJlt electoral toll of· tlae 
~  of :wlri.c/1 :the particnlar. Unnt<mm8Jlt ~  for tI. pUrpolll of the 
i'roYineial LegiaJative A.embiy." . 
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~  '.n ·:,i.i '.;: .. ~  

~ ~ ~~~  ~~  .. ~ ~  liiUEl ~ ~~ ~  
~  a few miles away from Simla. Under the ~ ~ 8 

propoBal everybody who' had a right to vote for the proviaci.al:1egi,.labve 
Assembly in Simla would also have a right to vote for ~ ~ 

OOal'O election in. Jutogh" although probably nine-tenths of ~ number 
J1#ver go there and take DO interest whatever in the a1tairs of the ~
ment of Jutogh. Take the siJ,uiJ,ar case of L$hore. Lahore lSan 
~ ~  city. It has an enorm0.w' .number of ~  for the provipcial 
legislatIve Assembly, and ne;tt to It IS the comparatIvely sm.alI mUl1:.a1·y 
cuntonment. Under the ~ Member's suggestion all the people 
in l.ahore City who are entitled to vote for ~ provincial legisll1'tive 
ABaembly would also be entitled to vote for the cantonment board election 
in the L&bore Cantonment. Again the difficulty would arise about Delhi 
itself where you have a fairly small military cantonment/close to the 
city. Take also the opposite case of Rawadpindi which is a big canton-
ment. It would appear that persons in villages and 80 on in othe district 
WOUld be entitled to vote at the election for the Pi,ndi Cantonment Board 
Illtl10ugh they had no connection or interest wh8ltever in the cantonment. 
I thcl'efore regret that I am unable to accept this amendment. 
Mr. If. V. Oadgil : This is subject to what is contained in (b) of 

HCdio)] 27 : ' 
" •• ,l!;very per.on who has for a period of not lellll than twelve month. immediatel; 
preeeding thn aforeaaid date relrided in the cantonment aud on the aforelaid date, 
etc.' ' 

l\fy amendment is to be read subject to this. 
Mr. G. R. F. Tottenham :, TIle wording of sub-section (b) ~ 

only to the persons mentioned in parts (i), (ii)'1 (iii) and (iv) of that sub· 
section, namely,-" is the owner or mortgagee, etc." or " is carrying ou 
any lmsiness in the cantonment ", or " is a. gradll&teof any UniverSity", 
or "is a I'etirelior pensioned officer ", while sub-clause (c) l'eferf; tq' 

~ ~  perso,l1 who has during a period of not less thalll twelve monO::hs. 
immediately preceding the aforesaid date resided in the cantonment" 
and ~  on. The Honourable Member wishes to insert a new sub-clause 
~ ~  is ,not subject to any of the previous stipulations. It is simplY'a: 
oar£' ~  that every person whose name is entered oil the roU Of the 
provincial Assembly should be entitled to vote in the cantonment. If he 
could make it clear that he wishes to include only persons in the canton-
ment. then I would be ~ to accept his amendment. ~  t 
snbmit. it does not produce that effect. 
. ,Mr. G, H. S ~  I would ,suggest to you, Sir" that we lea,;') 
climse 10 for ~  proceed with ,the other clauses. By the 
time we llnish them; we may, c.lear up othese complexities. 
"  ' Mt'.:helJident ~  'Sir; Aw;n.;:ru*"tn) ~ ~  ~ will 
~  i/<;1/.o\1h ~  ~  iot1-9it."i"HI ~  ~ :'!!PI" 
.. J.)1., 'J!1r"JI\ J £.1 ~~ ~ ~  ~ ~ ~  ;,,1 '1,: ~~  11 1 .. , ~ ~  '":(11 '1""'>"; jf,R') l 
, ~  clanse 11 and p rt of th, I" . ..-

'1;':" .(,.,,' ~  ~  ~  .• !  " ".J ~  ;(. ~ ~  ~  ~  

~  ~~  ~ H. ·!'l'I/;.rI 

Mr. G. R. F. TotteDham : On a point of order. ~ ~  
~  :Teachetf'l"lJrl.e-"at ~ tH·; S ~  .... '1'1 knoW/ tl1811Y 
'lIfotibdi'fmler ~  itlifitBoil!JW'JiiiVel ~ ~~  ~ ~  
nh"olufely llO ~ to look into it. I do not' ~ ~  ~ ~  



THE OA.NTONOln'B (A.MENDONT) BILL. 
<, ,; 

I ~  it is rather unfair to send these amendments in 80 late. Mem· 
Mn!i -of, :the House have had six m&htha to send their amea.dmenta in! 

" Mr\ ~  (The Honourable Sir ~  Rahim) The Chair 
difin"bfallo'J 'th'ls"ameritlme1itto 'be tnoved. 

Clauses 11, 12, 13, 14 and 15 were added. to the am. 
111'. PreIicIent (The  Honourable Sir Abdur Rahim) The queStioll 

B: 
•• 'I'bat dauae 16 stand part of the Bill" 

M'.r. Mohan Lal SalaIena : Sir, I move: 
•• That in cJaUlle 16 of the Bill, in the propoaed aection 43A (1)" the words 

• purpOIlell conneeted with ' be omitted." 

Honourable Members are aware that these words have been introduced 
by tile Select Committee to make it clear that there will be certain other 
functions which will not be within ~ purview of the Bazaar Committee. 
On the, one. hand it. has been urged on behalf of the Government that the 
const'it'ution of Bazaar Committees is a large concession which should ~ 

welcomed by the non-official members of ~  civil population of canton-
men'ts. On the other hand it is said that the Bazaar Cotnmittee will be 
only for certain purposes connected with the administration. I want 
theSf! words " purposes connected with" to be deleted to make the meall-
ing elear. 

',-Thp. amended liection ,will 'then ,read : 
" The Health Officer and the Executive Engi!leer for the administration of such 

areas in the cantonment as the Governor <hneral in Couneil may, by notifieation in the 
o..ette·of Indiai deelareto ~  may delegate itl! powers and duties 
to sueh tlornmittee in the manner provided in clause (e) of sub·seetion (1) of lleetion 
'4. " 
I think the other sectioM of this Bill make it. quite clear that this 

Buzaar Committee will ~ ittl authority from the Cantonment BORnl. 
'l'herf'fore, there is no room for any misunderstalDding that the Cantonment 
Board 'will have nothing to do with the Bazaar Committee and that th, 
administration. of the Bazaar area will be entirely in the hands of the 
nazal1T Committee. Therefore,I think that these words which have been 
introduced by the Seleet Committee should be ~  

Mr. :freeident (The Honourable Sir Abdur Rahim) : Amendment 
mov('d. : 

II 'l'hat i'n eJau8e 16 of the Bill, in the proposed seetion 43A (1), the words 
• purpolell connected witb ' be omitted." 

r ',' 

l'tlr. G.B. ~  Tottenha.m : Sir, it is quite true that the second Select 
C(lIUJlIittee did purposely msert ~ words for the purpose described by 
the Honourable Member opposite, but he quite rightly recognizes that the 
powers of the Bazaar Committee must constitutionally be derived from 
the Board itself and that the extent of those powers must constitutionally 
hp, liable to variation from time to otime, if necessary, by the ~  as 11 
whole. I· am ~  tha,t these particular words that· were inserted by 
tIle Selt>ct Committee are not strictly necessary and therefore I. am pre-
p"roq ~  amen.dmept. ' 
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IIr.Pruideat (The Ilollourable Sir Abdur Rahim) : The'queatiOl1 
~ : 
.. '.rhat in claul(. 16 ~  the Hili, in tlle propoeed ~  (1,),' ~ 

• purposes connected with ' be omitted." .  . .,.. 

The motion was adopted. 

Mr., President (The Honourable Sir Abdur Rahim): Pandlt 
Malaviya. (The Honourable Member was not in his seat.) Ho.nourable 
Membc" who have any amendments down on the List should rise in 
their places, when their turn comes. 

rrhe question is : 
•• I'hat clauae 16, al amended, stand part ot the Bill." 

Tbe motion was adopted. 

Clause 16, as amended, was added to the Bill 

Clauses 17 to 21 were added to the Bill. 

Mr. President (The Honoul'able 8ir Abdur Rahim): The' . qUfl$tion 

,. 'I'hat clauee 22 stand part of the Bill." 

Mr. Sa.ksena. 
.' ~ 

Mr. Moha.n La1 8a.ksena : Sir, I move: 

.. 'I'hat in clause 22 of the Bill, in the proposed eeetion 60 (1), after the ",om 
• any municipality , the words • ot the eame ela8B ' be inlerted." 

. Sir, the clause will thus read like this : 
I. llll. !t'or &ection 60 of the aaid Act the follo'tri.q aeetion shall be lubltituhd, 

~  : 

• 60. (1) The Board may, with the previoull BaDetion of the Loeal Government; 
impose in any cantonment any tax which, under any enactment for the 
time being in foree, may be imposed in any municipality of the eam. 
claM in the province wherein II1leh ean tonment ill lita ted :  '  "  , 

Up till now, Honourable Members are aware, the power of taxation 
vests with the Local Government. The Local Government alone .• -can. 
impose taxes, but now this power is being delegated to the CantoD.lBellt 
Board, and the latter is allowed to impose any taution which can be 
imposed by any enactment in force in any municipality 0.£ the" ~  

Now there are municipalities and municipalities, of different 'Classes, in 
each province RDd there lire certain taxes which are not enforceable in 
second and third class municipalities but are enforceable only in first 
class municipalities. Therefore, I have added these words : ., of the same 
cl8B8". That will clear the position: and only 8Ueh taxes .will be imposed 
in cantonments as can be imposed in any munici.pality of the province 
of the same cl8.8S. I hope my Honourable friend, Mr. Tottenbam, will have 
no objection to the aeceptance of this amendment. 

Mt. President (The Honourable Sir Abdllr Rahim) : Amendment 
moved: 
.. 'I'hat in clause 22 of the Hill, in the proposed aeetipn 60 (1), atter'the wo;d8 

• any municipality , the worde ' of the !arne class ' be inserted. " 

Prof. N. G. Banga (Guntur cum NeHare: Non-Muhammadan 
Rural) : Sir, I rise to support this amendment, and, in d()ing so, I wish 



~  that. ~  ,jf! DlOllt <.'ssential to protect the general public' and . voters 
from the ~  of the Cantonmeut Boards to tax the· public and try 
to ~  to their public needs.. It is only too well-known that various 
mUIiicipalities in diWerent parts of India have vainly tried to plell6e the 
public only by imposing additional taxation upon them and not by really 
utilising the. funds placed at their disposal in the best possible manner. 
They know that, except at the time of the elections, they need not be afraid 
of the public, and the few people· who are behind them as henchmen only 
care for the opportunities that they get for making as much money as 
possible out of these Boards, and they can do that better if additional taxa-
tion is imposed. It is to prevent these extraordinary proclivities of these 
municipal boards and municipal councils that the Local Governments of 
the various provinces have seen fit to restrict their powers in: this direction; 
Even in the Madras Presidency, we have village panchayats-the smallest 
in the category of local self-government institutions-which have 
exhibited, in an extraordinary manner, great enthusia..c;m for imposing 
additional taxation improperly and at an inopportune moment, with the result 
that the Madras Government found it necessary to restrict their powers 
and their rights of imposing such additional taxation. Therefore, Sir, 
there is all the more ~  why these Cantonment' Boards, on which there 
is no elected majority of members, but which are mostly under the 
control of the military authorities, should be prevented from imposing 
&.idi1;ional taxation whenever, and to whatever extent, they liked. It 
is for this reason that my Honourable friend '8 suggestion, that theIr 
powers should be curtailed in t.he same manner and to the same extent 
in which the rights of municipalities of the same category are curtailed 
and restricted in the various provinces in which these cantonments are to 
be found, is put forward. I, therefore, hope that the House will see 
it fit to support the amendment of my friend, and the Honourable 
Member in charge of the Bill will also be willing to accept this amend-
ment., which is really a harml('ss one, and, at the Bame time, serves a 
very useful purpose. In these days of over-taxation, he should, of all 
people, be willing to agree at least to this and help the local public and 
prevent them from being over-taxed. 

Mr. G. It. P. Tottenham : Sir, I would like to point out with reference 
to what Prof. Ranga said that this amendment has nothing whatever to do 
with the amount of tax that is imposed by any Cantonment Board. The 
section deals with t.he question of the kind of taxes that they may impose 
and' it makes no diWerence from the present law on the subject except 
to the extent that at present the Local Government takes thE" initiative 
in imposing taxes in cantonments, whereas in future the initiative will 
lie with the Cantonment Board, but they will have to get the saDction 
of the Local Government. If I were sa.tisfied that the words proposed 
in t.he amendment would mean anything and that they would apply 
universally to all provinces Ilnd all parts of India, I would be perfectly 
prepared to accept the amendment. But as far as I know, it is· not a. 
fact that in all provincE'S in India municipalities are divided into different 
cla\'!ses, at any rate, not into different. classes corresponding to the classes 
into which our cant.onments are divided. Therefor!', if we were to put 
in these words thev would be senselE"HS· and meaningll"SFI in most parts of 
India. I am prep·ared to accept the principle at which Honourable 
Mt"mbers are aiming but I do not· think it. can be given 
effect to by this alteration in t.he wording of this clause. After all, 



[7TH SEPT. 1936. 

[Mr. ,G. R. F. Tottenham.1 " 
aU "that we ~ reaiIi"tryini to do, and all tha.t we have ~  ~  since 
ih\1J Act wa$ passed in 1924, is, to ensure, for instance, that aCantonmeut 
Soard tn'Mlldrus should not impose some kind of taxation whi¢}i is ~ 
~  the municipalities in Madras, but 'which may happen to be ~  
b9,,",n ill ~  ~  A t ~~  in a certain Madras Munic.iplil 

~  instance, 'there' is a power to' put, h tllx ori ~  That 
is not a kind of ta:t that is permissible and leviable in the Punjab. This 
I:Iection merely secures that no Cantonment Board can impose any kind 
of llovel or foreign tRX which is not known in the province in which the 
cantonment is situated and I think ~  is a very sensible provision. .As 
far as I can see, I cannot give effect to the intention which the 
Honourable Members have in mind by simply inserting the WoMS ' of 
the same class '. There are many parts of India where municipalities 
are llot of the same class as cantonments and therefore these words would 
mean nothing. I, therefore, regret that 8S far as I can see such an 
amelldlDf'..nt would lJe meaningless and I am afraid I am unable to accept 
it. ' 

Prof. N. O. B.an,.. : In view of the fact that the Honourable 
Member is in agreement. with the principle uuderlying this amendment 
and his only objection iR to the drafting of it, will he be agreeable to 
postpone the considera.tion of this particular cla.usefor the time being T 
He may give us au opportunity of redrafting it with his co-<>peratioll 
80 that we may be able to jncorporate the principle with which he itt 
also in agreement. 

Mr. G. it. '1'. Tottenham : I would be ~  to do that if the. 
House wishes rue to do so, but I venture to submit that it will be a 
very difficult task lind the objeet in view would be much better ~  

by my issuing instructions on the subject Jt the House thinks that would 
~  t>ufficient. If that does not meet the Honourable Member's point 
of ... iew, I would certainly consider whether any drafting amendment here 
would have .theeft'ect that he haa in mind.' I understand what he has 
in his mind is that if in a certain province municipalities are divided 
into certain clll.'!Ses and that if the municipal law of that province provideR 
tbaton]y eertain classes of taxes are ro be imposed in certain ClaS6tlS of 

~ ~ a.nd·if tllese classes of municipalities can be made to 
eOl're[;pond to our classes of cantonmentS, then we should ti'y and bring 
them together. How that. can bedraited in the fonn of an amendment 
to this particular clause, I cannot say at present. I think it would be 
an inl.poR!!ible task. 

Pa.ndit Govind Balla.bh Pant: Sir, I move that this clauBedo ~  
9ve1' till we have considered other clauses. 

:Mr. G. B.. P. Tottenbam :  I am prepared to agree to thai. 

Mr; Prelident (The Honourable Sir Abdur Rahim) : Clause 22 will 
stand over for the present. 

Clauses 23· to 32 were a4dedto tbeBill. 

is: 
lIIr. President (The Honourable Sir Abdur Rahim) The, Qlleation 

.. Thatela1Ue 88 stand ,pan ot the BilL" 



. Mr. IIQhan Lal8akleDa : Sir, I move: 
•• 'l'hat iD e1aUIe 88 of the Bill, the propoaed proviao be omitted.' J 

The proViso runs thus ; 

•• .l'rovided that, where the sum written oft ill favour of an,. one penon eueeOs 
Slfty rupees, the sanction of the OtIlcer Oommanding·in·Chief, the OoDlJll&J1d, eIaa1l be 
tint obtained." 

The object of moving this amendment is to remove the restrietion 
that this proviso imposes On the powers of the Cantonment Board. Tho 
section authorises the Cantonment Board to write off sums up to Re. 50 
but in case it wants to write off any Rum exceeding Rs. 50, it must obtain 
the sanction of the Officer Oommanding-in-Chief. We know that in 
sections 51 and 52 of the existing Act and in other sections of the Act 
the Officer Commanding-in-Chief and the Oftleer .commanding and the 
Local Government have got powers to stop any action being taken by Rny 
resolution of the Cantonment Boarrl. After all, you must place 
confidence in the Cantonment Board to thc' extent that they will be 
performing their duties in the best interests of the Board. By this 
proviso, you restrict the power of the Board, which betray!! a certain 
amount of distrust in the ability of the Cantonment Board to perform 
its duties. I submit that even without the proviso there are sufficient 
proviMions in the Act. by which any resolution by which thl' Board 
unjustifiably writes off any sum can be stopped and cancelled. 'l'here-
tore, this proviso is unnecessary and I move with these word!> that. it may 
be omitted. 

Mr. President (,rhe Honourable Sir Abdur Rahim) : Amendment 
.moved: 

•• 'I'hat in clause 33 of th(' Bill, the proposed proviso be omitted." 

Mr. G. R, F. Tottenham : Sir, we are by this clause giving' CantoD-

" P.M. 
ment Boards increased powers in the matter of writing 
off, as compared with the present power!! ; we are giving 

th<'m power not only to write off taxes, but also ratel:l, . H,ud the &llect 
Committee came to the condusion when they were going through this 
Bill that there ought to be some limit to the power of the Board ~  
off sums in fayour of one particular individual. The Select Committee 
agrf'ed to this amendml'ul which in itself I submit is a perfectly reasonable 
and fair provisioll of law. The Honourable Member seems to thinJ{ that 
if Cantonment Boards want to write off debts and began writing off 
large sums of money in favour of one individual, the correct course, would 
he for the Officer Commanding to use his special powers under sp-ction ;')2 
and send the Resolution up to the Officer Commanding-in-Chil'f '1'01' Vf'to 
and flO forth. I do not think that is the correct wa.y of carrying on the 
administration of Cantonments. I think those powl'rs ought to be Uf;ed 
ouly in· exceptionaJ circumstances. I submit there ought to he a gener,\l 
rule laid down that the Board hilS certain financial powers and not others. 
In this matter (If writing off sums in favour of individuals, I suggest it 
is &, sah.ltary pTovi'!o thAt thF\rf' should bl" 'lome monl'tJlrY limit. I 
cannot pretend that the matt('r is one o.f Vllst impo.rtance, but Ido .think 
thatthc Select Committee agrepd to if because there wer(' good rea80n8 
. in favour of it !\nd it is therefore advisable to. let the clause remain a.OJ 
drafted. I therefore regret that T /lm unable to. accept the amf'ndinent. 
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is: 
,. Tbat in clause 88 of the Bill, the' proposed proviso be omitted." 

The motion was negatived. 
c ~ "J • j  • 

~  ·HonourRble Sit AbdnrRahim) : T4e questWu 
is: 
I 'J ~  ~~  ~ aa lltand part otthll Hill." 

'l'hll motion WIUI adollted. 

.:IS : 

,", ' 

~~ ~  ~  ~  to the BilI. .;. 
.... ~ (The Honourable Sir AbdUl' Rahim) 

• '. Tbat 'C.IBUI!e 34 stand -part ufthe Bill'" 

Mr. lIfohan La.l 8aksena. : Sir, 1 beg to move 
•• tbat clause :>-. of the Bill btl omitted." 

Sit', clause 34 read!! as foilowM ; 

. ., -. 

: :: ~ 

. .: \ ~ 

, , 
The question 

.. In ...... sub·seetion (S) of section 107 of the said Act, for the words 'Local 
'Government " witCl'e they Der·ur for tke tirst Ume, the .. onls ' O1Ii.eer OommandiJllf'tn· 
Ubiet, th<' UommtW4 ' IBftll be lubstituted." 

Sir, section 107, sub-section (3) reads like this : 
. •• A Clllltonment Authority may from time to time with tltl' previous &anetion of 
the Local Uovernment invest Rlly portion of its ~  funds in securities of tb,e 
liovenllu ... ut of In<lla." 

1l P till now, undt'l' the provisions of the l'xil-lting A('t fhi", power il-l 
vesh'(1. in the I,llcul Go"el'llI11ent to sallction liS to how the Cantonmeiit 
fund .. Wf'l'P to. Ue iU\'e.';tt'd. That power iH now ~  uy thilS daulSe to 
be transferred from the ] ,ocal Government to the Officer Commanding-
ih-Chief, the C()mmand. Sir, I think this provi!'!ion betrays unmerited 
distrust of the Local GovetnmMt. _ I do not know why my Honourable 
·.f.ri8ad .,poIite'it AtW.OUB to lubstitute the words' Of8cer Commanding-in-
Ohief, the Command' for the words 'Local Government'. It may be 
"that. the Local Governments in the futl1re are going to be quite ditterent 
,·Cl'OIII. *hat they are today. So, if the Local ~ ~  had tire 1>0-. 
'Of sahction IlS to how the funds I)f Cantonment. Boards should be invesred, 
I think that power Bhould be left intact and it is not proper to take that 
power away from t.he {JOCRI Governltlent wd vest it. in One sinltle 
:individual however great he may be. Sir, I move the amendment. 

Mr. PresideDt (The Honourable Sir Abdur Rahim) : Amend81eDt 
.nloved : 

., 'l"bat mUlle 34 of the Hill be Oblitted." 

·  . ~  ]f. G. BaDga: Sir, it is not at all in favour of t.he Indian 
public that this alteration sought to be made by GOV6l'llDl8Ilt on tla,eadv.ie.e 
91 S ~  tommittee should be made ill the Aet. Sir. it is a weJJ.-
:tm:oWb, '(act blat. ever.·.since these m.\lnicipaiities and looal boema we 
· (lome ~  tht?' h..u.ds of. elected councillors and elected preei_te, the funds 
~ ~  bodies ~  boards have COBle to be in ... eated more and more in 

~  ~  ~  CO-QI!erative ~  instead of being deposited in the 
· ~  ot tndia as WM the C8llie ear.lier. ~  objeet 'With 



., 
whicll this amendment is sought to be made ih ~ ~ Act br' ~
__ ~  'be .. pnvent ·ibeI:.eal GO¥ermneIlts.which ae· to,eome, •• 
~  h8ft&fter6-om dWectq or authorizing ~ te 
tlf,poIIit. theirfund8in Indian' banb or in co-operative tIOOietitB ~ 

rtElVb11tttaem from helping Indian banking industry in future. U;:i4 
quite possible that the Gow.1'nblent·of India. are afraid ~  the LOf4l 
Governments to come iu the uear future and they fear that they are going 
to be so much Indianised 'and so much Indian in their ~  that they 
are likely to place the funds at the disposal of the Indian investing publU 
and Indian banking interests rathet than at the dic;posal of British banking 
interests. I see my Honourable frienu, Mr. Tottenha.m, shaking his head 
in dissent, perhaps it may be that his furtlu:r objection is that since the 
Local Governments are going to be more Indhmised than they are todll.y, it 
would be more and Inore difficult for t_e Cau.tpnments to get their ]!arti-
cuIar sanction than it would be if they are to seek the permis .. ion of th€! 
Officer Commanding-in-Chief, the ~  ,.r would like the Gov.ern-
me'nt to put a little mort faith in the Local ¢'overnments that they are 
themselves instrumental in crentHig,' in the kind of Minisrers t,Mt ~ are 
themselves so verya'DXiO'tts 1;'() U8he!' in i1'1 diJferent provinces than they \reem 
inclined to do '8.t prescnt. I do 110t !lee any other rooson, legitimate or 
illegitimate, for which the Govertnnent of India 'can ask this House its 
permission for allowing them to make this amendment in this particular 
Act.. Sir. I sttpport the amendlllt:nt. 

Mr. G. R. F. Tottenham : Sir, there is ab/:!Olutcly no reason for any 
of 'the ~  i'1lI8n1. There is ttl) question of dh;tr118t of 
~  Governments or distrust of the future Ministei'A or anything ~  
If the HonO'ilrilble :M:embet had taken the troublf' to rt"8.d the whole Sf'Ctiotl, 
I thfn.k it would have been perfectly cle'ar that all that 'WI' are propOAing 
to do is in alter the words" Local Govt'rnment " wbert' they occur fo+ tll.-
first time in this section into the " Officer Commanding-in-Chief, the 
Command ". It is the Officer Commanding-in-Chief, the Command, 
who has to decide whether the Board has any surplus funds to 
invest. . The Officer Commanding-in-Chitlf, the Oommand, is the control-
~ authority of Cantonment l!'unds according to the Cantonment Account 

Code which is a series of rules prescribed under section 280 of the .Act. 
That is to say, he is the statutory aut.hority for the control of Canton-
ment expenditure, for sanctioning the Cantonment Budget and so on and. 
so forth. Local Governments have no direct knowledge of the'bmcial 

~  of Cantonments aBd therefoNl they cannot be expected to ~  

if a Cantonment Board wishes to invest any money, whether they have 
that mC)Dq to ~  whether ~ have a sufficient baJ&noeOI' what the 
exact position of their funds is, whereas the OBieer Commanding-in-Chief, 
thfJ Command, has got all that ~  However, having decided that 
~~ fill Sbb\'e ~  to ~  It does not 1"f!St no'OV. and it \\Till not rest 
in the future, with the Oftlcer Commanding-in-Chief, the Command, to 
decide in what seellrttiwt i'tllbottlt! be inV'e8ted. The section 'will read':' 

•• A <kfttJonment A'Ilthortty tria,., frOm fl_ to time, 1rlth the ~  aanction 
of the Oftleer ~  dill ~  ~ any pottion til it. canton. 
ment fund in aecuriti81 el the tiovenlDleDt of lDcli& 01" m web «her INIIrurltiw . bteJull-
tzat ~~ dl!po;l1;s in banks, .. the. Loeel Goovemmut .a.y apprOft in ~ behalf 

Therefore, even when the Officer CommancliDrin-Cktef, the ODmIMnil, 
has decided that there are funds to invest it will not be hfJ who will inveid 
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[Mr. G. B..F. TotWlham.] 
them. He w'illwrite to the Local Gov&rnment and aay, II !What. Bhall 
I invest the fundll in". It will be open to the Local Government ~ 
approve the kind of lIOOurity or bank in which the funds .should be 
invested. Therefore, Sir, I see no reason to acC6'pt this amendment or ~ 
think that there is any ulterior motive behind. 

111". Pr8lident (The Honourable Sir Abdur ~  : The question 
j,,: 

ill : 

• "l'hat elaulle 34 of the Bill be omitted." 

The motion wBSnegatived. 

Clauses 34 to 37 were added to the Bill. 

111'. Preltdellt (The Honourable Sir Abdur Rahim) The question 

I. 'that elaUlle 38 atand part of the BiU." 

•• Q. B. 8penGe: Sir I beg to move: 
•• '.l'bat for ela1lle 38 of the Bill, the fono'llring be aublltituted : 

• 38. For claUlle (d) of 8ub-llection (1) of lleetion 138 of the said Act, the 
following elau.ee IIhall be 8ubltituted, namely : 

• (d) Where the cantonment ill a 0laIII I or 0laIIII II cantoJlDlA!nt, two non-
ofticial memberll of the board, or where the cantonment is a OJ&IIII III 
cantonment, one non-oftieial member of the board.'.' " 

Sir, sub-section (1) of section 138 of the principal Act specUies the 
composition of certain Committees appointed to inspect insanitary premises. 
The Committees consist of the Health Officer, the Civil Surgeon, the 
Exeeutive Engineer, and" (d) where there is a Board, two non-official 
members thereof ". 

, The existing clause of the Bill to which this amendment is moyed 
contains a misprint. The words to be omitted are not '" Where there is 
llQ Board" bltt " Where there is a Board". That would ~ Itff ~  
(d) of sub-section (1) of section 138 reading, " Two non-official members 
thereof" which would be Quite meaningless. Moreover if we made it mean 
something by saying "Two non-oimial mt'mbt'J'S of the Board ", that 
would not meet the point that under the, position created by this Bill there 
are ~  boards on which there is only one non-official member. 80 
the effect' of the amendment just now propoS('d is that it maint.ains th!' 
existing position in the case of boards consisting of two or more mem-
bers wbere you Win have two non-official membf'rR on the Rsnit,ary ~

~  ;, ~  there is orily one non-official member of the board, then 
that one non-offieial member. will be on the Ranitary com,mitt!'e. . 

Mr. President (The Honourable Sir Abdur Rahim) Amendment 
r.l.oved .: 
.. 'fhat for clause 38 of the Bill, the follOwing be JlUb8iituted : 

I 38. For clauae (d) ollub-eeetion (1) of Metion 138 of till'! 'Mid AI!t. thl' 
following e1ause lhan be 8uhstitpted, namely : 

'. (d) Where tile cantonment ill a Qlan, I' orOlus n cantonment, two non· 
oftleial memberll I)f the board, or where the eantonment i8 a OJalll III 
cantonment, one non-omeial member 01 the board. '.' " 

" ~  :a. P; Nteliham,: Sit,'I ~ further try say ,(\11 (11k 
:. 



'ro CAIilTOIllJlBNTS (AlDINDKBNT) BtLL. . M9 

Mr. Prelident (The Honourable Sir Abdur Rahim) The'queBtiOll 
~  '}'" ,. 

'I. '/" i'l'hlltfot elause as of the Bill, the following be aubltituted. I ; r 

is : 

'3S,'For clause (d) of Bub-8ection (1) of !!ection 138 of the Mid :Aet, tile 
following clause shall be substituted, umely : . 

, (d) W here the cantonment js a Class I or ClaaB II cantoImleAt, two nOD-
official members of the board, or where the cantonment is a Clau In 
cantonment, one non-official member of the board. '.' " 

'l'he motion was auopted. 

Clause 38, as amended, was added to the Bill. 

ehJ.useS 39 to 43 were added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

.. That clause 44 stand part of the Bill." 

Mr. Mohan Lal Sa.kaena::·Sir, I move : 
" That in clause 44 of the Bill, in the, propoaecl ~  IT-SA, the wQrdI • No 

Jaad 8hail bl' ulHld as a site for the erection of a building in any eantonment and 'be 
catted .. '" . ,  .  , "" ' ~ 

Clause 44 reads thus : 

" 44, In Chapter Xl of the said Act, befrire !!ection 179, the following seetion 
,ball be inserted, namely : 

, l7IlA. No land shall be used as a. site for ,the erection of a building in any 
cantonment and no person shall eroot or re·erect a building on any land 
in a cantonment, except with the previous sanction of the Boord, nor 
otherwise than in accordance with the provisions of this Chapter and of 
the rules and bye-laws made under this Act relating to the erection and 
re-erection of building8 '.', 

Now, there are two points to be noted here. Firstly it is said that 
no land shall be used as a site for the erection of a building in any 
cantonment; and secondly that no person shall erect or re-erect a build-
ing on any land in a cantonment without sanct.ion and so on. What I want 
is that the opening words Khould b& deleu.'d, because so far as the other 
proviRion ill concerned, it is there and  any person who wants to erect any 
building in the cantonment can do so only with the proper permission of 
the Cantonment Board. At the most this first clause shall be 118ed as a 
pteans of plaeing an obstruction in the way of those who own land in the 
canoonment. After all, it is obvious that the person may have land for 
building in a cantonment. He cannot ere<lt any building so long as he 
. does not obtain permission as provig.ed in the Act ; and if he erects any 
building without permission, of course he will be subjf,et to all the penal-
ties that are provided in, the Act. Therefore, this sentence should not be 
there unless the obje<lt is simply to place more than one obstruction in the 
-Way of owners of land in cantonment areas. Sir, I move: '" . 

Mr. President (The HonoUl:able Sir Abdur Rahim) : Amendment 
moved: 

" That in claule 44 of the Bill, in the propoled IICCltion 178A, the worde • No 
laDd lhalJ be used al a site for the ereetiOll of a bUilding in any eantonment and 'be 
omitted. " 

'.' .. , 1fr.:G. a. r. TotHDham : Sir, this section is merely a declaratory 
IeCtion laying down generally that every building to be erected in a canton· 
ment must have previous municipal sanction. The wording of file aectioD 
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:. (. ,t. ~ .. i. ,F'. '.fftWnlMPi\,l 
was taken from seetion 313 of the Bengal Municipal Act. I agree, howev-. 
with the Honou11UU8 MemDe,iAu tbtse ~ 1101. ~ nQt strietl1 
MC_l'J' .feIl4. thtreCwe ~ ~ qlJ,it# ~~~  to ~  t\J,C' ~  

~  President (The Hl)nourable Sir Abdur Rahim) : Thp question 
h: . 
. •• 'l'hat in ~ " ~ the ~  W. tM ~  ~ ~ ~~ the words • No 
land .hall be uled all a lite for the erection of-a bUilding in any eaatonment and ' be 
omitted." 

is : 

The motion was adopted. 

Mr. President (The HODourable Sil' Abdul ftdi.) Tile qlMStioll 

•• 'I'hat eiaule .. , a8 amended, stand part of the Bill." 

The motion was adopted. 

Clause 44, as amended, wu Mded te tb. Bill 

~  ~ ~  ~~ l:Q. ~  
1Ir. President (The Honourable Sir Abdur Rahim) The q .... 

'.' ~~~ ~  ~  "WId, ~  of ~  Bill." 

Mr. O. B. Spence: Sir, I move: 
~ .. a.LT ~  ~ ot ~  Bi,Ut for ~  proposed 8pb-eeetion (4) the followm, 

~ ~~  

• {4.) 'lila :ao.rd may. ~  to ~  the ~  or, _erection of any 
bQihlin....,. 

(a) when the land on which it is propOsed to ereet or re-ereet the buildiD.i 
ill. ~ on a lealle from Government, if the erection or re-ueetion 
eonstitutes a breadl of the terms of the lease, or 

(b) ~ the land on which it is proposed to erect or re-erer.t the buildiui 
i8 not held on II ~  from GovernDll'nt, if the right to build on 8uch 
lann is in disfute behn'en the pel'son applying for snnetioD nnd the 
Government '. ' 

The form given to this sub-section by the Select Committee followed 
the wording of a corresponding provision in the Punjab Municipal Act. 
Since. th't> Select Committpc reported, the All-India Cantonments ASbO-
'cill-tion, have represented to Government that they prefer the alternathe 
wording which this amendment proposes to ~  The difl'erence 
IP. su\,lstance is very small tlnd G.overnment are perfectly Pl'epared to 
~  t.he wording desired by the All-India Cantonments Association. 
ll} ~  the:r. are ~  anxiQus to, ~  ~  Associf!,tion in this n;l.flt.ter 
~~  benc:e I move thIS aIJlendment. Sir, I move. 

:Mr. President (The Honoul'&ble Sir Abdur Rahim) : Amendment 
~  ; 

•• That in clause 46 of the Bill, for the proposed 8ub-seetion (4) the lolto ... 
be IlUbstituted : . 
,,/' ).r .. "  , _, 

,It .'4)' ':&he M.Pard may I!etuloll So tuetiOIl the erec1JklD OJ' re-ereetfu. {Jf 'nov 
building-- , " 

./" ' ... : '.0.) w;'·1118 ~ ,,,Ate4 iii is ,JiOpollCl.Wt4illloltl orN-eJI&et the.1IIdlding 
-[;r))I, . .', J:' C IA. ~ ~ ~ ~ ~~ ~ tH ~ ~  
" JI' i:, ~~  <:' ~~~  ~  'Qtt!) ¥:T.IAA 9r,tl¥' ~  ,  . , 
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(1I) when the land on which it i. prop08ed to ereet or re-erect the buildin&-
is not held on a lease from GovernDf:oa-' if;'_ t1R* $a MUl Qlupph 
land is in dispute betwl'eu th,) person applying for sanction and the 
'Government ',II 

.: ....... , It I, "1: SiJ;', ~  f ~ ~~ Qut ~~  ~ ~ apOther ~~
JM.nt ~~  ~ ~  ~~  of ~  Moil;4ln La,l ~ ~ ; i,f ~ ~
_W ~  t\:lJlt ~  be out <>X Qrder ; is i.t nQ.t, thetetore. ~
~  ~ ~  sP0w,(ji he ~  to w,o,ye ~  ~  ~  1 

Mr, e .... , I'oltenha. : If :Mr. Saksena wisaes to move his amend-
IMDt, it ill 8S amesdment to the existing OlaUI&-lt cannot be an amend-
Ilient 1'.0 ~ amendment ~  by my ~ nioDd, Mr. ijpenoe. 

Mr. Kohan Lal Smena : Sir, I D1O\'e ; 
I. That ill clause 4t6 of the Bill, ia Ule prOp08ed lUb'uetion (4), the w" ' or 

if tlile title to UIe luct i. ia diBpute ~  ~ ~ ~  for aanction and tM 
~~~  ' ht ~  

~  PNliden_ (The Honourabw Sir Abdur Rahim) ; Amqdmen$ 
~ : 

.. That in llt,.u,Ie 48 ot the BJn, in tire ~ ~ • .Ietltl.OIl (I), the 'RId. ' .. 
if tile .it. tIo· tile IaWiCI .. ill MII}MIIt betWea the peI*l. ~ fIaf· .P ...... Ii .... 
gewftImeDt ~ be ...... ~ 

The discnssion can now ~ Oil both the ~  

1)Qes ~  ~  ~  Mr. ~  Sakaena, wW1 to 
SJWD , 
Mr. IID_Jl La! .a.-: Yea, Sir, ClaUie 46 r111l8 thua .: 
.. 46. ,!I'or But,l'eectiolls (t), (3) all(J (4) 01 ~  181 of the aaid Aet the follow-

ing lub·seetions shall be lItlb8tituted, namely : 

• ~  'Ch,c .l1\1/1rd ma,), re(use to 8&nction the erection or re-erceti()n at any 
buil¢;ng. either on grounds eu1ftctent ill tile epiniOtl of the BOlJrrJ aireetbg 
the ~  buildmg, or m pmsuanee of a general 8cheIRe II&DciiGlloo 
by the oticer ~  the ~  ~ tit" ~  

o.r ra·ereetiQJl of bui.\dinga within apeci1ied limits fo;r the preveD,t;ion of . 
overcrowding or in the iuterests of persons residing wit.hin ~  limit>! 
or for any other pv.blic purpOBe. 

(3) The Boar4. before ~  the ~ or re-ereetion ot a bui1cUn, on 
land which iR undor the management of the Military Estate. Officer, shall 
refer tile applieation to the Military Estates Offieer lor ~  

whether there i8 a1l11 oll.iffll1lton 1m ~ pan of ~  to «'lUh ereotwn 
or re·er"ctiO'l" ; and tAe Military E,tQ.te.s Ofliotrr shall rdurn the appUca,-
tkln togetht'r with his repQTt tlil1rl'Oll to the Board within thirty days I1fter . 
it lU1R bren 'rl'cefvcrl f,y hi'm. 

U.) Tho, Bu.anZ ~ retlUlc t(l 4Qflcti<m t/I.{J erect.,,1//. Of' re·ere/(tio7& of arllI bu4lding 
if the land on whirh if i .• 1,r,ol'o.,,·tl to rrref or r(!of'reet the tl'/l,i.[(lin.Q is 
Qovcrtr·m"1'f pr(}pcrt.v an,1 Ihe CO'IIBC'IIt of G01Iemment has IIot 11.,. 
ob lain ca, or il tAc title to the land i.I ia dispu.te betwerm tl.e lJersun apply. 
ifl41 for S ~  and the ~ ~  " 

The vbject of my ~  is that the last portion of ~  
su,ll-cla,use (4) should be deleted. We know tha.t if it is Government 
laUa ~  S ~  ~  uot. heen obtained by the person applying for 
~~~  a, ~ ~~ th(' ,(J('rmis!1ion w;il1 bp refused. But to reflHe 
~  qn the gro\lnu tba t ~  .is ~ ~~ ~~  title.he,tween, 
~~ .. Government ~ the. ~  ~  IS, Tthmk, S ~  llsing the, 

~ I\owe.rs for d,ivi.9i ~  ~  .·t. 0 ~ ~  ~  his tit.Ye. ' 
~ ~ ~ ~  is, a, ~  01 ti.tle ~ ~  ~ ~ t'¥ : 
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person applying for erection of a building, there is no reason why the 
Government should not have the same position as the ordinary person 
applyiJlg lor permission j and therei'Ol'o I want that"'the·· caritdn'inent 
board should not be uSed as a machinery for compelling persons·to ~  

t6 Court: we . know how much money they have to spend in'litigation 
against the Government and therefore I want that this portion' should 
l,c deleted. I hope the HOWIe wm accept tbilt amendment ~  is 

~  aud which will protect the interests of. peraoDS who own land 
and whose title is in dispute with the Government. Govern,ment has lot 
greater facilities of getting its rights established inaCourtof law. 

IIT,G. R. F. To1itenham: May 1 speak on bHth the apJeudments. 
f".it·· 'I'ht' Hill as ~  i.ntroduced into this House madc it cem-
P!i1S0I"Y for cantonment boards not only to refer building applications to· 
the Military Estates. Officer but lilso made it :comp,ulflory wr the:i)(AIU'(1 (U 
reject a building application if the Military Estates Officer raised an objec-
tion. After a very long ,discussion in ~  committee, it was agreed to 
modify that proposal and to adopt the wordmg {)f a model. Municipal 4ct, 
~  i<; the Municipal Act of the Punjab ; and the wording of this clt\uHc 
now follows almost ~  the wording of section 193 (2) of the Punjab 
1\J ullicipal Act. Tp.e effect is. that the board may, but is not ·compelled 
to, r<.-fuSe an application if it is satisfied. on the report of the Mm .... al'y 

~ Officer that the man really has no right to build. At our 'reCent 
di.,cu!l8ion ~  .. India Cantonments A.889ciation, they fllised the 
IJoint whether it would still be necessary for the cantonment authority 
10 refer building applications to the Military Estates Offieer or whether 
it would not be possible to cut I;hort all this procedure if the dispute 
hetween the Government and the houseowner had been settled in the way 
we JlOpe it will be settled, that is, by taking out leases. Well, we had to 
point out in -that discussion that, although the dispute between the 
Gnyrrnment and the houseowner would be settled by taki,ng out a lease, 
it would "till be possible or might be possible for a person who held a 
lease from Government to put up an application to build on the land 
whidl he was occupying which would be in contravention of the terms of 

~ lease; that is to say, a man may have a lease of a bit of land to put 
up /I bungalow t.o live i,n, and there lMy be a definite con,dition in tlao 

~  he is not allowed to convert that land to profit or commerce or 
trading. He may then put up an application to the cantl)nment autho-
rit.v to build a shop or a motor garage or something of that kind on that 
hlt of land, and that would be definitely in contravention of the terms of 
1 he lellse. Also, of course, it may still be that a certain number of house-
owners will not agree to settle the dispute between Government and 
tllrm\(f'lves ; and, therefore, from our point of view, in accordance with 
~  agreement reached in the Select Committee it is still ;necessary to 
]laye these applications referred to the Military E,,'".ates Officer for enquiry 
011 these two points. It will, however, be quite clear that if the house-· 
owners take the option of executing thcse leases Which are to be on fa "our-
allfe terms, there will automatically be no dispute between them and the 

~  because their title will be defined by the lease itself. 
Ther.efore, in practice. what we hope is that the l.st words in this 

~ will ~ inoperative, so far 8S anybtodl' in a cantonment .. is, 
concerned who owns a bouse and agrees to take out a lease for the land 



.' ~ ~ I 

on which that. house is situated. Then the oiily' queition'which can 
be referred to the Military Estates' Officer will be whether 8 building 
appbcat.ion is in contravention of the terms of the lease. For these 
reaBOI.U;, 8lld. also as my friend explained just now, because the wh()lc 
matter was thoroughly gone into and the .wording of the amendment 
was accepted by the All-India Cantonments Association, I hope the 

~  will agree to accept our amendment and will understand lIle 
when I say that I regret I cannot aceept the 8lOOndment of Mr. Mohan La! 
SaliseDa. 

Mr, President (Th-e Honourable Sir Abdur Rahim) : The question 
1&': 

•• That in ~  46 ot the Biil, for' the proposed sub,seCtion (4) the following 
1>\' ~ ~  : . 

• (.t)The Board mayretuse to sanction the erection or' fe'erection of any. 
buiJding-

(a) when the land on which it is proposed to erect or ~  the buildin& 
ill held on a lealle from' Government, if the erection or re-erection 
constitutes a. breaeh of' the terms of the lease, or 

(b) when the land on which it is proposed to erect or ie-erect the building 
ill .ot held on a lease from Government, if the right to build on lUeh 
land is in dial)ute between the pereon applying for sanctiOll and the 
Government '.I' , 

The motion was adopted. 

Mr .. President (The Honourable Sir Abdur Rahim) The otl:1er 
amendments, therefore, fall to the ground_ 

IS 

The question is : 
.. That clause 46, 8S amended, stand part of the Bill." 

The motion was adopted. 

Clause 46, as amended, was added to the Bill. 

Clause 47 was added to the Bill, 

Mr. President (Thp Honourable Sir Abdur Rahim) The questio.n 

.. 'l'ilat danae '8 stand part of the Bill." 

Kr. Koh.&n Lal Salmena : Sir, I move: 
" That in r.lause 48 of the Bill, the proviso to the propolled eeetion 18BA be 

omitted." 

The proviso runs thus: 
•• 183A. A Board, when sanctioning the erection or re-erection of a building &I 

hereinhefoTC' provided, shall specify a real/onable period altlr the work ha.9 COmmBft,Oed 
withill which the ereetion or l'e-el'ectlon is to be (',ompleted, and, if the erection or I-. 
flrsction i. not· completed within the period so fixed, it shall not be continued thereafter 
without fresh 8&DIltion obtained in the manner hereinbefore provided, nnlesl the Board 
on application made therefor has allowed an extension of that period: 

P-rovidod that not more than two 8uch exteneione shall be allowed by the Board 
ill aJlY case." 

fhe Board, when sanctioning as hereinbefore provided, shall satisfy 
itself after the work 'has commenced that the work has been completed 
within a speei6ed time, and if it is not completed, it .hall not " 
continued thereafter without fresh sanction obtained in the manner 
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~  ~ :w,fAl, ~ ~  
~  ~~ ~ 'Wll0lJii ~ ~ ~  ~ ~~ .. ~ ~~ ~ ~ 

~  . 
~ ~ th& plO"MIQ tllQ ~  01 the Board is limilfd. tQ put 

~ tw ... ~ enelWioae. It iii _,hia the JIO;we;r of tM ~ 

Board ~  ~ peat ~ not .. gl'aIR sueh eItansi..-s. T:taere ma.y 
he caa. ill If'Airth even aore Mum h10 ext;ensioDa may be ~  S-
way liait the phe. of' t1ae CaDtonment Beud Y t.' us bope that tl!ilt 
power granted to the Board by this clause will not be oPPolSed. 

-.. It. G. ......: Sill, I IUppart tM ~ If we ~~ 
through this section 48, put in here as an amendment to section 181 
of the Act, we find th't it really prOPQl;ies to Wle a very o,rbitrarY PQwer 
agairu;t the house owners and land owners and those who wa ... t to btPld 
houses ~  ~ ~  It is J," .. ~  I;Ul ~ ~  thiug that a 
Board should be expected to specify a reasonable periQq within which 
a ~~  \F bl,J,l.·\d. ~ is to Qe ~ ~ ~ "JMl,. ~  \n e,ll ~ sections. 
~  Si.r. ~  ~ pel'8Ol;l., who bfd ~ ~ to t1I\tiW a ~  suddenll 
die!! leaving some ebildren aad hiM wife \lelUad, _ tllese children do 
D,(\t find ~  fu.u$ ill ~ to complete thAAl ~  They are 
oblirtd, f.lat of aU, t9 provide for tile funeral ud Qtlln attendant oera· 
moniea, ad thaD ~ fuKl 8uffieisBt funds to ~  fer, 1tl1em!!elvC8, and 
then only they can think of continuing the building operations. What 
is to happen to these people' They are ~  f1Uordmg to thi!J 

~  to. go to ~  Board and ask for an ~ ~  We :\wow very 
wen that there are always parties in these Boards, and it is ctuite P08-
sible that these orphans do not belong to the party whieh is in pO'W«'r, 
and the whole Board may ~  to grant an extenllllon. Then, my 
friend, Mr. Tottenham, will say, here is a pl'oviso that two extension" 
can be given, but I would like to know ~  if any exteru;ion is to be 
granted at all, it Rhould be limited to two extensions. T shottld like to 
know why the Cantonment Board sBould be in suoh a hurry as to get 
these buildings completed and finished and placed at 1he disposal of 
the leasE' holders or eyell thE' owners thE'mselves. 

Sir. we have had hitter experience of the eco,ollomic depression in 
the Muntry. If we go to tilt' co"ntrv, we find that JD,q.,ny building8 
which were just Rtarted have hcen le/t unfinished for want of funrls, 
Some of the buildings, which have been completeo with ~  storey, 
~  been le.ft untiniIilAlt'4. hecaullle. they could 110t complete the SMOlHI 
storey foJ' want of fnnds ; only certain RtructnrC's were put up, anel th., 
building con ld not be completed, ~ (lue to the ~ of funds. 
Such things aJ't> happening today on a largt> scale. and it is quite pos 
sibl,e tl!.at re:s.idents tlf ~ S  also must have been affected simi-
~  by this. eeol\omic ~  Ar-e we to be told tbat for a ~  
net d theiJo. OWD. t,ney lire to he ~  and they should he made to 
Wlflk Ull and qowll to the Cantonment Board seeking their peruUsslon 
for further and further extension of time' Even 1f we were to agree 
to .110 .... ' theseCantonmeot H081"d'H 1!o eIereil'le these arhitrary pow-ers 
propo!oled to be conferred on them, to insist upon asking the· house 
OYMlttt., ",k (01' an Ntenllioll of tal' period, I should like to know why 
~ . ~  two eliten.n& &Mold »ot be allQwed },y the Boara in UQ" 
cw, .lll tt eecauFl6, Sir. ihat tIle Governmellt &J"e so ",ery anmo11lto 

~ t .... e ~  wit}t,. nUmber ~  palatial bllildia. 
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similar to those we find at the Connaught Place in New ~  or is it 
because the Government want to keep this right to. tllemsetyes jn order 
to f(toNe ~  ~  ~ ~ 1iai¥h their ~  ~~  QIl ~  of 
btiM ..... ~ fr. co.:aiiJWilg. iheil ~ o}HU"ations ~~  

~ lh.it.s ~~  to ~  ~  hllijqmgs Ql' ~  ~  o,n th9 ~ ~  to 
~ ».Old for whatever pJ,'i(le ~  ea.a fetch ~ tho ~ ~  of the C4ntOA-
~~  alt0iether 7 Sir, if Government seek our co.-operation and uW' 

~  for thill ~  of ~  in order to liatisfy ~ ~ wl,th 
t.bebeautitication of their ca.utonmentbl, they are !SatHy misiaken. and 
tlwy cannot expect oqr co-upe1'ation in accepting this particular prQvl. 
~  ti, o.n t.\le other ha,ud, ~  want to see that in certain parts of a 
~  certaiu bui.<Ungs o.l,lght not to be ~ W ordeJ;" to, prt;wut 
any 8(U't ~ ~  or any ~  ~  iJ;l, ~  these ~ .. \:t\. 
~  ho¥ifJ:S ~  try to finisB their building operations withm • 
~  period. of time, they will be giving so much discretionary 
ilfttl tQ ~  ~  ~  ~  .e ~  ~  avprove cd. 
~  is qu.ite possible ~  ~ ~  ho.use hoJdeJ'8 may ~ it almost ~ .. 
~  to go, ~ "lease ~ ~  ~ ch$l"J6 o.f these ('antonmeAt 
~  ~ ~ ~~ tl) ~ ~ ~ ~ and it ~ an ordinary every da)' 
experience of our people when t.hey go to get tb..e BNlJ."oval Qf tbese Cao.-
tonment &ards-tbat they have to adopt· so many means in order to 
pl'OpJtiate these demi-gods. Therefo.re, it is not ~  that Government 
~ eome fIenrard with this pameular ~ that tIl.& CantOlHllt>nt 
]IJojartI should be pl"&wded with this ~  of refusing permission to lteUb8' 
heildcpl> ~ cOfItiuue their kiMin, opeNtieIHI ~  aftEw they have sunk: 
large amounts of their capital, may be the most impo*nt portion of 
their total capital, in purchasing land, in erecting a portion of the house 
or in carrying on bui1d.ing ~  ao,we ~  8lld "ell tiading 
themselves unable to continue unle.sB they are given sufficient time to 
complete their huilding operations. Therefore, I supvort the awentl-
ment moved by my Ho.nourable friend, :Mr. S ~  and I hope that 
Oover:Q.JDent also will see their way to agree to the deletio.n of this very 
exceptionable and objectionable  provision which 'Provides that not 
more than two sucb extensio.ns shall be allowed by the Board in any 
casco 

". M. 8. ~  : I am unaple to w,ldel"i\and, the ~  of this 
proviso. In fact, the object of this law seems to. be to discourage the 
~  of buildings by persons who are residing in the cantonments. 
FUrst of all, a number of difficultiefi are put ill for :,!rtting prrmission for 
er:(l'1tfflg t.l1e ~ ~  Thon under !Sectio.n 183 cven when permission is 
given, one yea,r's period has been fixed within whieh the person t{) whom 
the permission is given must begin his work. If lit' oOt'!! not ~ 

his work within this period, then the sanction lapst's. After he hilS com-
menced wo.rk within the period then comes in t.his clause 183-A. ~ is 
a new iuveRtion made by the Select Committt'e which has ~  agreemrnt 
produced this admirable provision. (Laughter.) Im;tl'.ad of wideniAg 
the .Po.wers of people to aave their buildings erected within the ar-ea, new. 
~  ~  b,ere in this Bill. As a matter of fact, if the 
per,miBsion ~ ~  gM,llted aDd the buUding has been ()Olllmencl'1i within 
t\M till)e pre&Qribed, there should he no difllculty whatSQf'wr to allow that 
~ w. cOJ;Uplete the buildill£' .'W itbin. s.uch time as may be necessary for him 
~~ ~ tM$, . 'J:\lm. ~ 183-A introduces one more restriction, viz., \b,a.t 
not morp. than t.wo extensions Mil be given. If thp. two periods givel}. l)y 
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way of extensioo for the purpose of finishing the work are over add" the 
building is not completed, then he has to lelWe that unCompleted 
permanently, his capital will yieM 116 return and nothing will bedooe. 
He will be the suflerer and this law will not enahle tht'Bollrd to lise its 
discretion in giving him any extension 'to finish the work. Suppose II. man 
has commenced work. he hM done considerable work, two periods of 

~  have !wen given and within those t,,,o periods he has compMed 
three-fourth!,; of thr work ann only ~  remains unfinished. This 
l"lroyiso does not )I'ave any discreti6n to the cantonment board to ·give . any 
more extended period to t.hat man to complete tbe work. ~ ca.pit.III 
invested will have no ,return and the work will remain unco'mpiPtett: and 
ill(' lIlaTi will bepilt td ./1 great Joss: I am surc ~  t.he Srlect ~  

,lid not forescethl' (:onscllllcnces of introducing a IJrovisu like that: . My 
JIonourab1e friend, the ArmySecretary, will seethafthere is more mischief 
ii.,t.his p:oviso ~  hp probably con.templated wh.ep it was fur t.he fix;>t 
limt' put III there ln the Select CommIttee. POl', thIS ~  I hope ~  will 
~  ~  to accept the ~ which has been proposed by my 
fionourable friend" Mr. Sabena, . . . 

Mr. G. B.. P .. TotteBham : Sir, this· was not an invention {If the 8ele# 
.colll,lnittee; in faet, if my memory serves me aright, it was a ~ 

that was originally made some ~  months or two years IIgO by ~ 

All, India Oantonments' Associatiion them!lelves ..... . 

Prof. If. G. B&Dga : God save us from our friends! 

1Ir. G. B.. P. Tottenham: .. the object being, quite rightly, to 
prevent. buildings from being started in a cantonment and then left ill .an 
-unfinished and unsightly condition for a large numher of years. ;'r know 
from my own ('xiwrience in one cantonment of a building which was 
st.arted in 1921. The walls rose to about that height (about four feet) 
,md it. was left in that condition till 1932 and it was a "ery nnsightl:v 
object during that time. This clause was introdUced merely to give the 
('-'lnt.onment authorities snme power to set It timf' limit t.o thart kind of 
thing. And it is not. an arbitran" invention of our own; it is Itctually 
hased on the provisions of t.he Madras District Municipalities Act. That 
is the preRidency from which my Honourable friend, Prof. Ranga, himself 
comes, and the only diWerence in the provision in the Madras Districts 
Municipalities Act is that it ltives no opportunity for an f'xt!'nsionof 
any kind. Under the Madras Act they 111'(> ~  a definite time within 
'Which to finish building, and if they do not finish. ther!' is no qUeBtion 
of any extE'nRion of time, but they ha"\"e to apply for fresh sRDction. 

~ we II-rPRlisrhtly more generoUR than that ; we s!'t. 8 timf' limit. after 
the building has bE'en Rtnrted /lind not hefor!', for complet.ion, and then 
if it hAs not been compl!'ted within that time the board may give an 
{'xtenldon and may g-ive another extenRion. Well. I think that is a 
perfll'Ctly reasonahle proposition. An it means Le;. that after tha.t the 
man haR (tot to g"f'!t 8 fresh sanction by making a newapp,liCation 
under the FlubFltantive clause .. I am, therefore, unable to accept the amend-
~~ . •... J 



1Ir. PrtIideDt (The Honourable Sir Abdur Ra.b.ixQ.) .:. ~  queation 
is: 

" That in claUIN! 48 of the Bill, the proviao to the propolNld INICtiOIl 188A be' 
omlt1l&d. J  , 

The motion was negatived. 

Cl&use 48 was added to the Bill. 

Clauses 49 to 66 (both inclusive) were added to the Bill. 

o 1Ir. Prelident (The Honourable Sir Abdul' Rahim) : The question. 
~  

" That claUBe 67 atand part of the Bill." 

111'. JIohiLD La! BabeDa": Sir, I rise to oppose this clause. This 
clause reads as follows : 

" A.tter lection 285 of the ll&id Act, the toUowm, INICtion shall be inserted,. 
1l&IIW,. : 

, 285A. The Local Government IIhaU be UDder the lupennteDdentl8, direction and 
control of the Governor General in Council in all matter. referred to 
in thil Aet '." 

This is almost the last but two clauses of the Bill. .As it is said., 
the sting lies in the tail. I think this is the most objectionable section 
from our point of view. By this clause the control and direction of the 
cantonment boards is sought to be placed directly under the Defence 
Department. Even now under the existing Act, the Ijocal Governments 
exercise certain powers of superintendence and control over cantonment 
boards. I do not see any reason why there should be any specific addi-
tion of a new section in the amended Bill by which it should bt> maM 
clear that henceforward these powers shall be exercised by thf' Local 
Government under the superintendence, direction and control of thf' 
Governor General in Council in all matters referred to in this Act. Why 
docs the Governmellt. of India grow Hu&;pillious oJ the Local Governments '? 
Why s)lOuld they think that the Local Governments in futur(' will not 
exercise their powers 'Properly and why should they ma1!:e specific men-
tion of this in the Act that they will exercise these powers under the 
superintendence, direction and control of the Governor General in 
Council, which means the Defencl' Departmen1" of the Govf'mment of 
India? I hope, Sir, Honourable Members of thi.s HOWIe will oppose this 
cla.use and will not allow it to beC(>me ,a part of the law. 

Mr. 8. S&tyamurti (Madras City: Non-Muhammadan TTrban) : On 
a: point of order. I invite your attention to the sections of the Govern-
ment of India Act. 19lJ5. So faJ' as the t'xisting Act is concerned, it will 
expire on the 1st April, 1937. You will notice that ~  sections propo'le 
torfonfer . on "the Governor General in· Council the power of supt"ritl-

~  direction and control. They are 118kf:\n almORt verbatim from 
the wording' of 1Ieetion 45 of the Act of 1919. The ~  of the Govern-
ment of India" Aet of 1985 to which I invite your attention is sect.ion R. 
I !Want to draw your attention to the first proviso : 
"' '·The' said authority does not,lI8vli as exprelsly provided in thi. Aet, extend in 

allY prOvillce to matters wita respect to :which the Provineial L!!rf81at1ll'8 hal··fower 
to make Jaws." 
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